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PARLIAMENTARY DEBATES 
(Part I—Qneattons and Answos)
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PARLIAMENT OF INDIA
Friday, 11th November, 1950.

The House met at a Quarter to Eleven 
of the Clock

[M r . Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 

R cc o G N m o N  OF D e g r e e s  o f  N a t io n a l
UmVEBSITlXS

•92. Shri R  K. Das: WiU the Minis­
ter of Educattoii be pleased to state:

(a) whether the degress and certi­
ficates granted by National Univer­
sities and Colleges such as the Bihar 
Bidyapith, the Kashi fiidyapith and 
the Gouriya Sarva Bidyatan (Bengal) 
are recognised by Government for the 
piirposes of service; and

(b) if so» whether any status has
been assigned to each of such degrees 
and certificates the degrees
and certificates granted by Univer­
sities and Colleges recognised by the 
Government prior to the attainment 
of independence?

The Depoty Minister of Cmnmmii- 
cations (Shri Kbnrshed Lai): (a) and
<b). The hon. Member*s attention is 
drawn to the Press communique issued 
by this Ministry on 16th September. 
1950. A copy of the Conununique is 
placed on the Table of the House. 
[See Appendix I, annexure No. 22].

Shri B. K. Das: May I know whe­
ther any appointments have been 
made to the Central Government on 
the basis of such Qualifications?

Shri Kharshed Lai: If the hon. 
Member would read the commxmlque, 
fee would find that the position is that 
a C o m m it^ has been appointed to 
examine the degrees given by these 
various institutions and on the basis 
of the report of th at Committee It 
would be decided which degrees and

diplomas are to be equated with the 
existing ones given by the Universi­
ties.

Shri B. K. Das: When was the Com­
mittee appointed?

Shri Khnrshed Lai: On 16th Septan- 
ber 1950, i.e. the date of the com-
mimique.

Shri B. K. Das: When is the report 
expeeted?

Shri Khnrshed Lai: The ComnOttee 
is about to sta rt its deliberations and 
it should not take the Committee very 
long to arrive at its conclusions.

Shri Tyagi: Are Govermnent aware 
that some State Governments have 
recognised these Vidya Pith* and their 
degrees are equivalent to those of the 
degrees given by the regular Uni­
versities?

Sbxi Khnrslied Lai: T%at is so. I  
understand that some State Govern­
ments have recognised them.

Shri Tyagi: Have any instructions 
been issued to the Union Public 
Service Commission here to recognise 
the g ra d u a te of these U niver^ties 
as equivalent to graduates of the 
other Univ«rsiti«?

Mr. S p e a k s  Order, order. The hon. 
Minister has already stated that a 
Committee has been appointed and 
Government will act on the recom­
mendations of that COTnmittee.

Shri T. N. Shigh: May I know if 
the Universities and even the Inter­
University Board have considered the 
cases of certain of these institutions, 
particularly of the Kashi Vidya Pith^ 
and recoi?nised the degrees of these 
Universities?

Shri Khnrshed Lai: I require notice.
Mr. Speaker: I am afraid that all 

the.se are suggestions which had better 
be made to the Ccnnmittee.
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ShriDeshba 1 Gupta: May I know 

th e  term s of reterence  of th is Com­
m ittee and the  nam es of th e  institU" 
tions which are  under its  purview ?

Shri Khorshed Lak The Committee 
has been appointed to consider the 
degrees and diplomas of all such in­
stitutions. The State Governments 
have been asked to inform the Govern­
ment of India of the names of insti­
tutions which they think should be 
considered in this connection.

Dr. Desdimnkh: May 1 know if there 
is any Vidya Pith in existence which 
has been recognised by the Govern­
ment of India?

fflud S m a h e d  Lai: Government of 
India will recognise after the receipt 
of the Committee’s rep o rt

PrahwwtA: Is it a fact that the 
Jam ia Milla at Delhi has already been 
recognised?

Sloi Kfaiir^ed Lai: 1 am not aware.
B. 8 . Man: Is it a  fact & at 

in  our Constitution it is laid down 
that no such degrees or colleges im­
parting religious education will be 
recognised, and if so, may I know 
how far the recognition of these 
degrees is in conformity with our 
Constitution?

Mr. Speaker. Order, order. That 
is a m atter for the Committee.

Sbfi Tyagi: Has the Committee also 
considered the question of Gurukul 
Kangra?

SbH Kfaorshed Lai: As I said, the 
State Governments have been asked 
to send in the names of all such insti­
tutions ffiid I am sure the U ttar P ra­
desh Gotvemment will send in the 
name of Gurukul Kangra.

Adult (Social) E ^ cation

•93. Shrt B. K. Das: Wni the Minis­
ter of Eaoeattott be pleased to state:

(a) £he wnotmt allotted by the 
Government of India for Adult 
(Social) Edueation for the year 1950­
61; and

Cb) the amounts so fa r giv«n ta  
different States? ^

The nem O r M taiater irf C oautvid- 
cattoBs (Shri Klntndied hai): (a) and
(b). Owing to acute financial string­
ency it has not been possible to allot 
any funds to States (Parts A and B) 
for Adult (Social) Education during the 
year 195©-51.

SliH B. K. Das: Haye the funds set 
apart in 1949-50 been exhausted?

Shri Kharshed Lai: Yes. the funds 
set apart in 1949-50 were distributed 
to various State Gk>vemments. I th in k  
the total comes to about Rs. 60 l a k ^

Sbrioiati Dnrgabai: Would the hon. 
Minister tell the House the total num­
ber of teachers so far trained \mder 
this Social Education scheme?

Shii Khnrshed Lai: I require notice.
ffliri Dwivedi: What steps do (gov­

ernment propose to take to  introduce 
awmpulsory education according to-
the provisions of the CZonstitution?

Mr. Speaker; Order, order. I t  does 
not arise out of this.

Shri Tyagi: May I  know what is 
the course taught under this Social 
Education scheme? Is it only the ordi­
nary course of literary studies or some 
other kind of social education?

Shri Khnrshed Lai: In the last ses­
sion. I gave a comprehensive answer 
to this question. If the hon. Member 
would refer to it, he will fhid all that 
has been done in this connection.

9bH B. K. Das: Are the States
following any C!entral scheme of Social 
Education?

Shri Mraraiied Lai: Yes. Last year 
when money was allotted to them, 
th e y  were asJred to follow a Central 
srheme. But this year we have not 
allotted any money.

ShH R. L. Mafvlva: May I know
bow mncVi snent this
year on Social Education?

«liri Lai: NoOrfng this
year.

Shri Raj Bahadur. I believe the 
answer given by the hon. Minister 
refers to i>art (a). W hat is the answer 
to part (b>? Has anv amount been 
given hy the different States?

A r i  Khnrslied Lai: I have said 
that owing to acute financial string­
ency it has not been possible to allot 
any money.

Shri BaJ Baliadsr: Does this answer 
apply to the Centre or to ttie allot­
ment of money by the States alwT

Mr. Speaker: I t  applies to the 
States. If the hon. Member would
refer to the question, he will find 
that it r e fm  to the help given to the  
States, not by the States.

Dr. M. V. GaBgadhMm SNa: M ar 1
know whether any special education 
grant for the Harijans was ^ v e a  In 
the year 1950-51?
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Mr. Speaker: That is entirely a 
different subject.

Shri Poonaciia: Arising out of the
answers to parts (a) and (b), am I 
to presume that sufficient grants were 
made to part C States and if so, 
are the grants made to each of them?

Shri Khnrsfaed Lai: I will not be 
able to give the amounts a t the pre­
sent moment.

Shri Tyagi: Are Government mak­
ing use of ciniema films in their Social 
Education scheme?

Shri Kkandied Lai: I do not think 
it arises out of this question.

Sliri R. K. Ohaodhuri: Was it not
possible to allot any money to Cen­
trally Administered Areas?

Shri Khvrshed Lai: I am sorry I 
have not got the figures just nofw,

FoRfSGN Scientists (Vis it )

*94. Shri Kesaya Rao: (a) Will the 
Minister of Edocatioa be pleased to 
state how many foreign scientists and 
technicians have visited India under 
the agreement entered into Ijetween 
U. S. A, and India according to ttie 
terms of the Fuibright Act?

Cb) What are the problems cn whidi 
they will woric in this cotmtry?

T k t Bepnty m M e r  of CoBmasl- 
catfans (Shri K iw shed UA): (a) So 
far one American lecturer and two 
research scholars have arrived under 
the Agreement

(b) Thefr subjects are as follows: 
Visiting le<fturer : 1. Political Science. 
Research Scholars: 2 Geography. S. 
Histdry of Education.

Shri Kesava Rao: May I know 
where these scientists are working at 
present?

m s i  rnhmOud Lai: I am afiraid I  
have not got that information.

Shri K esara Rao: May I know 
whether any other scientists are 

in due course?
Shri n m m h ed  Lai: Yes. If the hon. 

Member so llkw. I can give the 
names of all the lecturers and re­
search scholars who are expected.

fBjrt Sesava Rao: May I know 
whether any of these srientijits are 
«roerted to work in our National 
Research Laboratories?
^ t o r i  KhiitfAied Lai: The scientists 
who are comin? will be working in 
various places. They will, of course.

be working in scientific institutions 
wiiere they could get the advantage 
of tiie best facilities for research.

Shri Kesava Rao: Will they be at^ 
tached to the Laboratories or to the 
Universities?

Shri Khsrshed Lai: That will depend 
on the subject If the National 
Laboratories offer better facilities for 
any particular subject, they will go 
there; if the Universities offer better 
facilities for any other particular lub- 
je c t they will go to the UniversitSei.

Shri Jatpal Siagh: Of the e i ^ t  who 
are expected to arrive in due coarse, 
how many are experts in science and 
how many in hunianities?

Shri Khofshed Lai: Of those who 
are conning, one is for education; the  
second is for Indian history and his­
tory of European expansion in India; 
the third is for political scienc*. who 
has already come; the fourth is for 
medicine; the fifth is for edw^tioci; 
and the sixth is for chemical physics.

Dr. D e A m k h : May I know how 
many of th ^ e  scientists are likely  ̂ to 
go to States where prohibition 
and whether certificates of exemptton 
have been offered to them?

Mr. £^eaker: Order. ot6c3C.
Shri T. N. Singh: Are these scien­

tists likely to visit the Universities 
and lecture to the students also?

Shri iOm niied Lai: They are com­
ing as lecturers and naturally they 
will lecture at places where best 
advantage could be taken of tbeir 
lectures

Shri • N. S iiu^: The hon. Bdnister 
stated Just now in reply to another 
question that these people will be 
S i t in g the National Physical Labora­
tories and such other institutions. I 
therefore want to know whether they 
will be visiting the Universities also?

S ir i  Khsrshed Lai: There are two 
categories of people who have come: 
one are the lecturers and the other 
are research! scholars. Research scho­
lars will go to places where there are 
facflitieR for research. Lecturers will 
go to places where they are to ddiver 
lectures.

Shri to ilf sh w a r  Prasad: Whnt Is
the name of the Professor of Political 
Science and where is he going to 
work?

Shri Khntsthe^ Lai: Or. Merre Tate 
is the nnme of the oro^essor. I dn not 
know where he is working at present
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Shri ML A. Ayyaagar: What is the 

necessity to import an American 
gentleman to teach us In d ia n  history?

^  friend probably knows that under the Ful-
bright Agreement it is the American 
assets in India which is being utilised 
and the American Government send 
these lecturers. It is American money 
that is spent.

Shri M. A, Ayyansar: As legards
selTCtion of o b je c ts  is It entirely left 
to the American Government?

Shii Klmrshed Lai: There is a Board 
in which there are Indian and Ameri­
can representatives.

Shri M. A. Ayyaagar: Is it a t the
instance of the Government of India 
th at th ^ e American scholars are 
sent?

Shri Khnrshed Lai: The Americans 
come here for their own a d ^ ^ ta g e  
spending their own money.

Shri R. Tdayndhaii; Are any
Indians sent to America in ex<diange?

Sliri Kfanrslied LaL- Yes; under this 
agreement Indians also go to America, 
but only their passage expenses are 
met from the Pulbright funds.

Shri Tyagi: To teach American his­
tory to them!

M inisters (Protection)

•»5. ^ Tyagi: (a) Will the Minis­
te r  of Home Affairs be pleased to 
state the amount of expenditure in­
curred on T . A., D. A. and pay of the 
Police and Intelligence staff employed 
for the protection of the Ministers of 
the ItepuWic when they were at Nasik 
and Bombay in connection with the 
Session of the Indian National 
Congress?

W  Is it a fact that police officers 
and men were posted all along the 
route from Nasik to l^m bay while the 
M m e  Minister's or the Deputy Prime 
M m isters Motors passed that road?

much money was spent on
this? •

M inister Witiiout Portfolio 
(Shri Ra|agiH>alacharl): (a) to (c).
Information is being collected and 
will be placed on the Table of the 
House in due course.

Shri Tyagi: Is it a fact that police­
men were made to stand on the road 
from Nasik to Bombay?
^ S h r i  Rajagopalachari: The hon.
Member will see that the Deputy

98

Prim e Minister’s and the Prim e Minis- 
tCTs security is the concern of the 
2^o le  House and the {government of 
Bombay m ust have made necessary 
arrangements. Further questions should 
be put to that Government.

Shri Tyagi: I want to know whether 
these so-called protective measures 
are taken only for the Prime Minis­
ter and the Deputy Prim e Minister, 
or for other Ministers as well?

The Prime Aliiiister (Shri Jawahsr>
lal Nehm ): First of all. Sir, may I 
say—speaking from personal know­
ledge, not from any information 
received—that the road from Nasik 
to Bombay was not lined by police. 
Before going there I had specially 
requested the Bombay Government 
not to do so and I believe they carried 
out toy instructions. Occasionally in 
the villages or other inhabited areas 
in between there were some police; 
otherwise the road was empty.

As regards the general question of 
security measures, may I say that I 
entirely agree with my hon. friend 
Mr. Tyagi that the whole thing is 
overdone very greatly and I have 
been protesting against that, rather 
helplessly, I am afraid, but neverthe­
less protesting against i t I t is true, 
taking, shall I say, an objective and 
Impersonal view that certain security 
measures are considered necessary 
and it is difficult for me or anyone to 
object to it. But that can be overdone 
and sometimes they are overdone.

As for the last question I believe at 
the present moment rather special 
measures are taken in my case and 
the Deouty Prim e Minister’s case: 
somewhat lesser measures are taken 
in regard to other Ministers.

Shri Tyagi: Has it been brought to 
the notice of the Prime Minister or 
any Minister of the Government that 
sometimes traffic on the roads is held 
up for about half an hour or so before 
the arrival of the Ministers who are 
given protection?

Shri Xawaharlal Nehm: Is Mr. Tyagi 
referring to some incident that occur­
red last year or this year?

Shri Tyagi: Last year.
Shri Jaw ahsrlal Nehm: We took

steps after that; it has not happened 
Finre then.

Shri Kamath: Have instructions 
been issued, Sir, that traffic in New 
Delhi should not be held up on occa­
sions when a MiniP^"'” - n nls 
residence to see a cinema show?
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Sliri Jawaharlal Nehnt: I just said 

th at an instance occurred about 
eighteen months ago and we took 
strong notice of that incident and said 
this should not be done. So far as I 
know it has not been done since then.

Shri Kamath; Is it a fact that rail­
way saloons were placed at the dis­
posal of some Ministers for their 
journey from Delhi to Nasik and if so 
for which Ministers?

Mr. Speaker; I do not think it arises.

Shri Tyagi: May I know whether 
some officials al«), for instance the 
Commander-in-Chief, are afforded the 
same sort of protection. At a railway 
station I saw his saloon being thickly 
guarded and people were not allowed 
to go to the platform where be was 
to alight.

Mr. Speaker: I think this question 
does not extend to all security 
measures.

M a g is t r a t e s , SuB*>JtTDGES w ro P o lice  
O ff ic e rs  in  D elh i

*9S. Shri D e^bandhn Gnnta: (a)
Will the Minister of Home A ffain be 
pleased to state the number of Magist­
rates, Sub-Judges, and Police OflBcers. 
above the rank of Inspector, a t present 
serving in the State of Delhi?

many of them come from 
the Punjab and the U ttar Pradesh 
respectively?

(c) Is it a fact that no officers in 
the atove categories are recruited 
from Delhi and if so, what are the 
reasons for the same?

(d) Does any reciprocal arrange­
ment exist between the State of Delhi 
on the one hand and the Spates of 
the Pimjab and the U ttar Pradesh on 
the other, according to which they

r^ u ire d  to take a certain numbed 
of officers in the above-menUoned 
categories from the State of Delhi 
and if not, why not?

^ e  Minister Without Portfolio (Shtf 
R a^o p aU ch a ri): (a) and (b). A 
stotement giving the required informa­
tion is placed on the Table of the 
House.

(c) As the hon. Member is aware 
Delhi has had a joint cadre with the 
Punjab ever since it was constituted 
into a Chief Commissioner’s Province. 
Recently to provide a mixed cadre, 
a link has been established with tlie 
U ttar Pradesh also. Therefore, the 
officers required by the Delhi Adminis­
tration are obtained frmn these States.

(d) An arrangement exists whereby 
candidates domiciled in Delhi are eli­
gible for consideration for appointment 
to the Pimjab Civil Service and the 
Punjab Police. Names of Delhi candi­
dates for nomination to the Provincial 
Civil Service are also sent to the 
Punjab Government. No such arrange­
ment, however, exists with the U ttar 
Pradesh Government.

STATEMENT

Number of Magistrates, Suh-Judges, 
and Police Officials above the rank 
of Inspectors at present serving in 
Delhi and the State to which they  
belong.

Punjab U.P. N.W.F.P. T o t a i

(l}M4gistrat4Mi 8 4
(2  ̂Sub-judges 16 ..

(3) Police Officers 
above the rank 
of Inspectors. 23 2

14
15

25

SkH Deshbaadhu Gapta: May I
know. Sir» whether it is not a fact that 
people domiciled in Delhi do not ^ t  
an opportunity of getting into the 
Provincial services either of U ttar 
Pradesh or of Punjab’ Are there any 
figures to show as to during the last 
five or six years how many persons 
from Delhi were recruited for the ser­
vices of either Punjab or U.P.?

Shri Bajagopalachari: I t is merit 
alone that derides the selection: they 
cannot go by regional preferences. I 
am afraid for more information I 
should have notice.

Shri Deshbandhu Gupta: May I
icnow whether Government is aware 
of the fact that the services of officers 
for Delhi Administration are secured on 
deputation basis from the U P. and 
Punjab and that for sometime 
past a provincial feeling has been 
growing amongst some of these 
officers, which tendency is detrimen­
tal to the interests of the adminis­
tration? .

Shri R aia^palachati: It is a ques­
tion of policy. I do not think I ran 
give any information on that subject.

Shri Sonavane: How many of these 
posts are held by Scheduled Castes in 
conformity with the provisions of the 
Constitution?

Mr. Speaker: I do not think that 
question arises
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F acilitxes for D elhi Students

*97. Sliri l>es^baBdhii GanU: (a)
Wm the Minister of EducaUim be 
pleased to state what special facilities 
are provide<i for students belonging 
to the State of Delhi to join Medical 
and Engineering Colleges in other 
States?

(b) How many students from Delhi 
applied for admission during the last 
three years, in Medical and Engineer­
ing Colleges in other States snd how 
m any of them were admitted?

The Deinity Minister Commimi- 
rMikms <Shrl Kharsiied Lai); (a) and
(b). A statement i? laid on the Table 
of the House. [See Appendix I, 
annexnre No. 231.

Shri Deshbauidlin €hii»U: With re­
gard to part <b) of the question only 
one figure is required to be given, 
namely, the number of students ad­
mitted. May I request the Deputy 
Minister to give this figure?

Sfari Kfeanfaed Lsd: It is not one
figure. It is rather a long statement. 
The questi^m is about Medical as well 
as Engineering Colleges. With regard 
to medical colleges, the Central Gov­
ernm ent have reserved 24 seats in 
various medical collegep in India for 
the admission of students from the 
C ratrally Administered areas. Out of 
these, in 1948 three went to Delhi, in 
1949 nineteen and in iS50 fifteen.

So far as enjrineering colleges are 
concem«?d. the Chief Commissioner of 
Delhi has arrangements, with the 
Koorkee University under which the 
candidate who obtained first rank 
amongst the Delhi candidates in the 
Entrance examination held by the 
University is admitted each year. The 
capitation fee is paid by the Delhi 
Administration. The second and third 
candidates from Delhi, if admitted* 
have to pay the capitation fee them­
selves. Apart from th a t  there 
were arrangements with the East 
Punjab Engineering College. Roorkee 
prior to 1950. ^ u d en ts frcwn the 
Ccnteally Administered areas can 
also compete for admission into 
the engineering institutions under 
the Central Universities namely the 
Banaras Univ««ity and the Ali­
garh University. So far as otiier 
Universities ate concerned, provision 
has been made for admission of extra­
provincial candidates in nine engineer^ 

colleges which receive grants 
under the I.C.A.T.C. scheme. One of 
the conditions of the grant is that the 
institutions have to reserve about 30 
per cent, of the total seats for the

So far as Part C States are concern­
ed, the seats are reserved for them 
jointly and not individually, and the 
admission is made on merits. The 
following allocation of seats has been 
made for all Part C States in the vari­
ous engineering institutions........

Shri Deshbaadhu Gupta: I only
wanted to know how many students 
from Delhi applied for admission and 
how many were admitted.

Shri Khnrshed Lai: I have given the 
figure for medical colleges. In respect 
of engineering colleges I can give the 
figure for all the Centrally Administer­
ed Areas and not for Delhi separately.

Shri Deshbandhu Gupta: In view of 
the fact that the population of Delhi 
has increased by three to four times, 
has Government considered the desi­
rability of reserving more seats in 
medical as well as engineering colleges?

Shri Khurshed LaL* 1 have given the 
number of seats which have already 
been reserved. Efforts will of course 
be made to increase them subject to 
financial considerations

Census

m .  Shri Deshbaadhu G19U: Will 
the Minister of W m t A S n in  be 
pleased to state:

(a) whether arrangements for the 
z^xt census have been completed;

<b) whether any agreement has 
been reached between India and 
P ak i^an to bold census simultanetixis-
iy in the two countries; and

(c) what is ih e  estimate of expendi­
ture that will be ininirred on the 
census?

The Miaister Wifhoiit Portfolio (Shri 
Rajagopalaciiari): (a) Arrangements 
for the Census are proceedhig satis­
factorily. though not completed yet.

(b) answer is in tiie negative.
(c) The overall requirements of the

1951 Census are Jikely to be in the 
neighbourhoofi of 150 lakhs.

Shri DMhbaiidhu Gupta: Is it not a
fact that Pakistan and India are liold> 
ing the census on the same day?

giiri A ajam ftlacliari: Yes, Sir. The 
Pakistan Government made enquiries 
as to our methods and questi<»maire 
etc., and we sent them the same. After 
we had settliKl our arrangements this 
request was received, and we supplied 
the information to them. By a coin­
cidence or otherwise tiiey have fixed 
the same dates, and I think it was very



Prof. RaBS»: By what date do Goy- 
^m m en t expect to be able to complete 
the  census and eet infcffmation of ^  
totals of population by States, districts 
and taluks?
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Siiri Rajayopalachari: The prelimi­
nary arrangements have been almost 
completed and the census wiU begin 
this time on the 9th February, 1951 
and will end on the 1st March. 1951. 
The final check of the enumeraUon will 
take place on the first three days of 
March.

Shri Deshbandhtt Gupta: May I
know whether any effort will be m a(^ 
a t the time of the census to coUect 
figures of the unemployed as well.

Shri lUjsKopalachul: This tjme
there will be a great deal more mfor- 
mation collected in the census than on 
previous occasions, and I am sure this 
will also be included.

Shri R. VL Chaudhuri: May 1 know
when the final Census figures are
likely to be published?

Shri RaJagopaJachari: As I said,
the final check will be over in t te
first week of March and the rest will 
depend on printing, collection and so 
on. It is difficult to give an esUmate 
now.

Shri RathBaswamy: What steps do 
Government pr(^>ose to take to ensure 
a fair census of the scheduled castes.

Sbri Rajagi^alaehari: Evep^ step
will be taken to have a correct census.

Dr. V. Sobramaniam: Do Govern­
ment propose to take statistics of 
lepers, blind people and so on in the 
census?

I^ r i  Rajagopalacliari: Notice, Sir.

Shrimati Dargabal: May I know 
whether it is a fact that in tiie Census 
published, the caste of a particular 
individual also is mentioned against 
that person and if so whether instnic-
tlons have been given to remove that 
column?

Sltfl RaJiig«|»alachftH: The object of 
a census is not to reform people but 
to get facts.

Shri K anath: Which date wUl be 
the day of reckoning—the date for 
reference?

Shri BajMfopalaeliari: point is
according to what scripture the ques- 
Uon is to be answered.

Mr* Speaker: The m atter is very 
c ^ a ^ ^ ^We will p ro c e^  to the next

M in istries  (Economy)

*99. Sliri Kamaih: WiU the Minister 
of itn aace be pleased to state:

(a) whether it is a fact tiiat each
of the Ministries was recently asked
to submit proposals for economy in 
expenditure;

(b) whetiier any such proposals
have been received so far; axid

(c) if 80, what action has been taken 
or is proposed to be taken by Govern­
ment in the m atter?

MiBisler o i Finance ( Shri
C. D. Deshmnkh): (a) Yes.

(b) Yes; proposals in regard to re­
duction of expenditure on the Defence 
Services are. however, still awaited.

(c) The p ropc^ls received from the 
va^^ous Ministries, based on a preli­
minary exploration of the scope for 
economy, revealed that their total 
financial effect would be inconsidera­
ble. The m atter has, therefore, had to 
be re-examined, and the feasibility ctf 
ad<q;>ting certain additional measures 
of economy is now under the active 
consideration of the Government.

Shri Kamaih: Has the Minister been 
correctly reported as remarking at a 
recent Press Conference that his efforts 
at economy in the Departments of his 
colleagues have not met with much 
success?

Siiri C. D. Deshnmkh: No. I said the 
results were not very encouraging.

Sliri Kamatli: Is it a fact that the 
Secretary of the Ministry has now been 
asked to take up this m atter and sub­
mit his proposals to the Minister?

Siiri C. D. Deshmnkh: That is what 
part (c) of the answer amounts to.

Shri Kamaih: Which of the Minis­
tries have been most unresponsive or 
unwilling to effect economy?

Shri € . D. Deahmokh: I do not think 
it is in the public interest a t the 
moment to give the information.

^  T. N. a iigh : Sir. QuesUon No. 
107 may also be taken along with this.

Mr. Speaker. If the Finance Minister 
has no obiecUon he may also ^ v e t l»  
answer to question No. 107. It deals 
with the same matter.

Economy Mzmsnttss
•107. a r t  T. N. S te i^ : (a) WIU t te

Bylinister of Ffiaanoe be pleased to state 
how many employees are likely to 
thrown out of employm«it as a 
of th? economy proposals from Minis- 
triw ?
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(b) What is the total saving 

expected?
(c) What nation-building projects 

have been postponed as a result of the 
economy drive?

(d) What is the total saving expected 
from this?

Shri C. D. Deshmokh: (a) to <d). 
The proposals received from the vari­
ous Ministries, based on a preliminary 
exploration of the scope for economy, 
revealed that their total financial effect 
would be inconsiderable. The m atter 
has therefore had to be re-examined, 
and the feasibility of adopting certain 
additional measures of economy is now 
under the active consideration of the 
Government. Information on the 
points mentioned by the hoQ. Member 
can only be furnished a f t^  Govern­
m ent have taken a decision in the 
matter.

Sliri T. N. SlBgh: 1 only wanted to 
know as to the likelihood of people go­
ing out of empIo3rment. Some indica­
tion may be given; the actiud tlgyres 
may be supplied later.

Shri C. D. Deshmiddi: I am not
ready at the moment to give an indi­
cation of that matter.

Shri K am att: Is it as a part of the 
economy drive that the Comptroller 
and Auditor-General was sent abroad 
recently to visit our various Embassies 
and put up proposals for economy in 
r e s p ^ of expenditure thereon?

Shri C. D. Deshmnkh: No, Sir.
Shri Kamath: Was that a s ^ a ra te  

move?
Shri C. D. De^mtnkli: Yes. Sir.
Shri Kamath: Have any proposals 

been received from the Auditor>Gene-
ral?

Shri C  D. Deshmnkli: There is a 
separate question on this, later.

& ai T. N. Singh: We understand
from reports in the newspapers that 
certain projects have alre9<iy been 
abandoned. At least we could get an 
•idea what projects have now been
abandoned at this stage?

^ r i  C. a  Devhnittkh: No projects 
have been abandoned.

Pandit Kttnxro: With regard to the 
answer given to part (b) of Q u^tion 
No. 99, may I know whether it is the 
intention tk the Government in spite 
of tiie developments that have taken 
place in northern Asia bring down 
the (tefoice expenditure substantially?

Shri C, D. Deshmukh: Since propo­
sals are awaited, I can make no state­
ment in regard to the intentions of ^ e  
Government.

Pandit Kanzm: Have any directive 
been issued to the Defence Department 
in this connection?

Shri C. D. Deshmnkh: The Defence 
Department are working out their own 
proposals with reference to the res­
ponsibility that rests on them for the 
security of the country.

Shri Hnssaln Imam: May I ask. Sir. 
whether there is any proposals to have 
the expenditure examined by the Esti­
mates Committee and thereby reduce 
the expenditure?

Shri C. D. Deshmnkh: The Estimates 
Committee are already carrying out 
duties assigned to them.

Siirimati Dnrgabai: May I know whe­
ther the Estimates Committee nave 
made recommendations regarding eco­
nomy and whether they are under con­
sideration? If so, what practical steps 
are the Ministry taxing to effect the 
economy that is recommended by the 
Estimates Committee?

Shri C. D. Deshmnkh: I understand. 
Sir. that only one report has been pre­
sented by the Estimates Committee on 
the Ministry of Industry and supply 
and that is under examination in the 
Ministry itself.

Shrimati Benuka Eay: Has not the 
report of the Estimates Committee on 
Industry and Supply yet reached the 
Finance Ministry?

BIr. Speaker: He says that it is un­
der examination.

Shri C, D. Deshmnkh: A copy of the 
report has, I believe, gone to ^ e  Minis­
try of Industry and Supply and the 
Ministry of Finance Is awaiting the 
recommendations of the Ministry which 
is affected primarUy by the report

Pandit Knnnm: Will the bon. Minis­
ter kindly answer my question that I 
asked him? My question was, whether 
Government have issued any directive 
to the Defence Ministry in connection 
with the reduction of the Defence ex­
penditure?

The Prim e Minister (Shri JawaJiar- 
lal N ehni): Yes, Sir. What we have 
told the Defence Ministry is that we 
want a highly efficient army, a highly 
mobile army, whose efftciency is not 
to be judged by numbers, but by other 
factors and so far as possible to reduce 
the expenditure of the army.
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Shri Deshbandim Oapta: May I know 
whether the Ministry of Finance itself 
has exercised the economy which wa» 
expected of it?

Shri C, D. DeiUimiikh: Yes, Sir.
Shri Raj Bahadur: Arising out of the 

hon. Minister's reply to part (c) of 
Question No. 107, what are the names 
of the projects which have been with­
held cr postponed?

Shri C. D. Deshmukh: No project has 
been postponed. ^

Shri P. Y. Deshpande: May I know 
whether the Government wiil consider 
the desirability of completely abolish­
ing the Ministries of Health, Education 
and Food and Agriculture as an eco­
nomy measure in view of the fact that 
most of the work necessary to be done 
in respect,of these institutions.......

Mr. Speaker: Order, order. He is ex­
pressing an opinion and making a sug­
gestion.

P ^ d i t K n n m : May I ask the Prime 
Minister whether Government have 
laid down any sum by which the 
defence expenditure is to be brought 
down or have they prescribed the size 
of the Army to be maintaii\!pd in future?

Shri JawahariaJ Nehru: The matter 
is under consideration. We will con­
sider this question from the point cf 
view of what is normally called the 
post-trouble period pnd whether the 
post-trouble period will come within 
our life-time or not is a different 
matter, that is, the normal require­
ments of the country apart from crisis 
and other things and we will try to 
build the balance of strenijth for that 
period. Having done that then we 
shall consider taking any other ster 
for the trouble period separately.

Pattdit Kttflira: What I wanted to 
know was whether the Defence Depart­
ment had been asked to reduce its 
expenditure and the size of the forces 
at present?

ShrJ aawaharlal Nehra: Yes. Sii.
Shri Kamath: Along with the post- 

teouble period, are Government think-
mg of the pre-war period also?

Shri Nehru: Govermnert
thinks of the future and not of the 
past.

Shri Kamath: Coming war. not t)ic 
last one!

Hfi-. Speaker: 1 will go to the next 
question.

Nurseky Schools

•IM  Shri Raj Kanwar: Will the
Minister of Educatioii be pleased ta  
lay on the Table a statement showing:

(a) the total number, state-wise of 
nursery schools both Government and 
aided for children of both sexes up to 
the age of four or five in the whole 
country;

(b) the total number of children, 
state-wise at these schools;

(c) the annual expenditure incurred 
by the Central and States Govern­
ments on the maintenance (in c lu d i^  
grants of subsidies) of these schools; 
and

(d) whether there is any possibility 
of a reasonable increase in the member 
of these schools in the near future?

The Deputy Miiilster ef Cemmimica- 
Utms (Sliri Klnurshed Lai): (a) to (d). 
A statement based on the replies so 
far received from the States is laid 
on the Table. [See Appendix h  
onnexure 24].

Shri Raj Kaawar.^ Are there a n r  
Nursery schools in the States of D elhi 
Punjab and Uttar Pradesh?

Shri Khurshcd Lai: Obviously from 
Punjab and Uttar Pradesh we have 
not received answers so far.

Shri Raj Kaawar: W hat is th e
position about Delhi?

Shri Khnrshed Lai: As I said we 
have given a statement based on th e  
replies of the States which have been 
received so far. The States which are 
not mentioned there have not replied.

Shri Raj K anw ar May I assume 
that a reply has not been received from 
the Delhi Administration so far?

Shri Khurshed Lai* If my hon. 
friend v/ill see there is a note in th e  
statement that no expenditure was 
incurred by the Central Government,

Shri Raj Kanwar: What is the  
approximate number of children of 
both sexes residing in ^ e cit«» of 
Delhi and New Delhi who are fit for 
admission to the nursery schools and 
has any proposal heen m ^ e to open 
nursery schools fc* their benefit.

Shri KhnrshiNl Lai: So far as the
number of children is concerned, I 
think, it will be known after ^ e  
census operations are over and so f ^  
as making provisions are concern^, 
that will be done subject to ftnancl4 
considerations.



Shri Raj K w iw »r Is thcire any
posal under the consideration of w e 
Central Government for opening 

.nursery schools in the next five years 

.and if so, where?
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Sliri Kfaurshed Lai: The Central 
Government can obviously undertake 
the opening of schools in the Centrally 
Administered areas and it will do so 
subject to financial considerations.

Shri Ratlmaswamy: What is the 
'^extent to which these institutions are 
^co u rag ed  by the State?

Sfari Klmrshed Lai: The State Gov> 
€m m ents give grants to private insti­
tutions.

**Mobile” Bank

*l$l. Shri BaJ Kaawar: (a) Will the
M inister of FiB&Bce be pleased to state 
what success has been achieved as a 
result of the experiment of “Mobile” 
bank for rural population initiated by 
^ Bank of Patiala in P.EJP.S.U.? 
*^(b) What is the total monetary 
value of business transacted by this 
"Mobile” bank and the period covered 
by such business?

(c) What is the number of villages 
so fa r visited by this Bank and the 
number of Current, Saviu^^ Bank and 
Fixed Deposit Accounts ticwly opened 
by it in rural areas?

The MiBister oi (Shri C.
D, Deshmiikh): The Gov'ernment of 
India understand that the Bank of 
Patiala has not been abie up to the 
15th of November, I95u. to sta rt its 
scheme of “Mobile” bwiics owing to 
delay in the completion of certain 
formalities and for lack of certain 
-essential equipments.

Sliri Ral Kanwar: I know when
it is proposed to start txiis experiment?

ShH C. D. DesbiBMkh: When the 
formalities have been completed- In 
the meanwhile, the Bauic is canying 
on propaganda in the villages explain­
ing the scheme to the people.

Flrol ttanga: Are these experiments 
carried on in any other States?

ghri C. O, Deshmiilili: That would 
depend on the initiative of the Banks.

Dr. Desbmiikh: Has Government 
' succeeded in making at least the pro-
l^aganda mobile, or is it stationary?

Ifir. Speaker: I thim^ It is the Bank 
th at is carrying on piopaganda. Next 
question.

PVKJhB  ANB KASHMiii BaKK IjTD.
Shri B a | Kanwar: Will the

Minister of Cteaaoe b4 uieitsed to state:
(a) whether the Pimjau and Kai^ltmlr 

B ank Ltd., is still uuiog banking 
tmsinefs;

(b) U so. ^Irtiether it  nas ins­
pected by ttte Reserve Bank of India; 
and

(c) what are its present assets and 
UabiUties?

■ae Minister of Fiaaaoe (Shri C.
D. Deshmukh): (a) The Government 
of India understand that the bank is 
not doing any banking business at 
present except collecting its outstand­
ings for payment to i^s creditors under 
the scheme.

(b) As the bank is not doing any 
banking business at present the 
question does not arise.

(c) It is understood that the bank’s 
assets and liabilities in India on the 
30th June 1950 were Rs. 19-76 laJgis 
and Rs. 52-50 lakhs respectively. The 
assets and liabilities in Pakistan on 
the 31st December 1949 were Rs. 96-34 
lakhs and Rs. 6-52 lakhs respectively.

Shri Raj Kanwar: What ts the toti^ 
number of creditors of this Bank and 
what is the aggregate amount of their 
claims?

Shri C. D. Deshmukh: I want notice 
of the question in regard to the n u m ^ r  
of creditors. The aggregate of the 
claim is the sum of ^ e liabilities.

Shri Raj Kanwar: Is It a fact that 
even the first dividend under ^ e  
scheme of arrangement under which 
the Bank is functioning or was 
functioning, has not been paid to many 
of the c r^ ito rs although the date for 
such payment has long elapsed. .

Shri C* D. Deshmukh: That is a 
fact. The Bank has not been aWe to 
implement the terms of the ^ ^ m e .  
Out of the first instalment of 18 0; 
lakhs payable within three mwiths of 
the sancUon of the scheme, a sum of
11 -89 lakhs only has been paid no far. 
This is due to the Bank’s not realising 
its assets in Pakistan.

Shri Rai Kanwar. Is there any pro* 
bablHty of tlje Bank's 
Pakistan being recovered in the near 
future?

Shri C. D. DeriMnUkh: There are 
various obstacles in the way, and 
the whole m atter has b ^ taken up 
with the Pakistan authorities by Gov­
ernment.

Mir. Speaker: Next question.
Bill re  Untotjciia8IUTY
S k t i  Ral BaliaAiir: Will tte  

Minister of Home be Pleas^ to
state whether any BiU presi^blng 
punishment for the offence of pactising 
^untouchability^’ is gohig to be i n ^  
duced by Govemn»nt in the 
ment in pursuance of the provisions of



Govem m«it by propaganda or other­
wise to mobilise public opinion against 
untouchability?
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J^ tic les  17 and 35(a) clai2se (ii) of the 
'Constitution and 11 so, when?

THe mabUar Without Portfolio (SfaH 
Bajagopalacliarl): We are consfilting 
the State Governments and a Bill will 
be introduced as soon as these con> 
sultations are finished.

Shri B«| Bakftdiur: May 1 know how 
soon these consultations will be 
finished?

ffliri EMiMgi
receive

iJUfoiHilAcbari: We have to 
replies from Hyderabad 

Bajasthan, Travancore«*Cochin. They 
have been reminded on the 13th 
October, 1950. When all the replies 
are received, we shall be in a position 
to clarify our own ideas and consult 
our I ^ a l Adviser. It is difficult to say 
at present when we would be able to 
finish.

Shri Raj Baliadur. May I know whal 
is the nature and character of the 
repUes sent by the Slates which have 
been good enough to send their 
repUes?

Mr. Speaker: I am afraid he wiil 
have to refer to the record. It can­
not be the subject of a supplementary 
question.

fflorf Tyagt: Is Government aware 
that enactments have been passed by 
various States in their State legis­
latures already?

Skri EalagopalachaH: Yes. Sir. 
Various oiactm ents have been pass- 

'ed. I may whatever can be
legally prevented effectively will be 

-done by law; but, ultimately, it is a 
m atter of good manners and this can 
be done only by example and not by 
legal sanctions.

Prof. Raaga: Is G overnm ^t aware 
that in the State of Madras, although 
an Act has been passed some time ago, 
no effective steps are being taken by 
the District Magistrates to take c<^ 
nisance of offences in thfe regard^ to 
help Harijans to get over this terrible 
dlsablUty?

Mr. S M k e r: Order, order; I m  
afraid this question wiU have to be 
pu t in the Madras legislature.

Prof. Saaga: My point is. when they 
have consulted the sta te G o v ^ n ^ t e ,  

<ioe would naturally 
Oovemments to say whether they have 
alt«ady passed legislation.......

Mr, Speaker They must have done 
so.

fihrl K anafli: Apart from l^g^  
;acUon, what steps have been taken by

Shri RaJagoiHilaehari: Hon. Members 
are aware of the whole question and 
it is not a m atter of expending money.
It LS a question of hard work, ^ d  
individual work more than organisa­
tional.

Sim Ratfanaswamy: Is it a fact that 
particularly after Temple 
oflFenees of observing untouchability 
are on the increase?

Mr. Speaker: Order, order.
Shri Deshbandha Gupta: May I know 

whether Government have considered 
the desirability of extending some of 
the provisions of the Acts passed by 
the different State legislatures to the 
Centrally Administered Areas?

Shri Hajagopalaebari: A separate 
question may be put with regard to 
that.

Skri Raj Bakadnr: May I know 
whether Government is prepared to 
extend an assurance that such a 
measure would be enacted before the 
next electicojs?

Shri Rajagepalachari: The assurance 
is a lre a d v  there in the Constitution it­
self. As* for definite dates, as I to w  
already stated, it is not worth while 
fixing dates.

Attacks by Man-eaters in  Lucfofow
•1#5. Shri R. K, Ckairfhiiri: (a) Will

the Minister of Defence be pleased to 
state what help was given by ^ Mili­
tary to protect the citizens of Lucknow 
and its suburbs, from attacks by 
eaters, hyenas, wolves and mad jackals 
in the months of September and 
Oct<rt>er 1950?

(b) How long was the miUtary 
employed in this work and what was 
the strength of the military personnel 
actually engaged in the work?

(c) How many soldiers or 
officers w » e injured or a tta ^ e d  by the 
above menUoned beasts and how many 
of the latter were kiUed or driviai away 
by  the military people?

(d) Was any enquiry made as to the 
cause of these animals a^embling in 
the city?

The Deputy Minister of DdPence 
(Malor CSemral Khnaislnh^): (a) and
(b). Six piquets, each consisting of one 
officer and six men, were P rcw d ed  to 
guard the North and N or^-E^st ap­
proaches to Lucknow city during the
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night with eflfect from 24th September, 
1950. Troops were also used lor comb­
ing out operations in conjuction with 
the civil authorities. The total number 
of m ilitary personnel provided was 
one Company. They assisted the civil 
authorities from 24th September to 6th 
October. 1950 when they were with­
drawn at the request of the latter.

(c) No casualties were suffered by 
the troops. Six hyenas and 12 wolves 
were killed. I t is not possible to soy 
how many of these were killed by the 
m ilitary personnel.

(d) This is a m atter for investiga­
tion by the U.P. Government.

Shii E. K. Chandlniri: May I know 
at whose request the troops were lent 
out?

Major Geiiena Himfttsiiilifi: At the
request of the civU authorities. There 
was a meeting on the 23rd of 
September between the civil and 
m ilitary authorities and it was decid­
ed that one Company of m ilitary shot.ild 
be loaned for this purpose.

B. K. Chandbari: Did Govern­
ment in the Defence Department con­
sider it absolutely necessary to lend 
out troops in such a case?

Major General Hiiiialsliili^: Not on
this occasion only; but on any occasion, 
the troops are always ready to assist 
the civil authorities, as they have 
readily done in the past.

Shri R. K. Oiaiiilhitri: Is it a fact 
th at even for quelling civil disturban­
ces, troops are not ordinarily lent out, 
and if so. why were the troops l e n t .....

Mr. Speaker. Order, order. He is 
arguing.

Sliri Tyagi: I only wanted to point 
out that I take objection to part (d) 
of the question which runs as follows:

‘*Was any enquiry made as to
the cause of these animals assembl­
ing in the d ty ?”
W hat does the hon. Member mean 

by ‘‘assembling in the
Mr. Speaker: Order, order.
Skrl E. K. Chandtaiirt: May I know 

the reason why...........
Mr. Speaker. I am going to the next

question,
T. A. AND D. A. FOR Members op 

GOVERHMKHT COMMmBBS

Shri Kamatit: WiU the Minister 
of f teaace  be pleased to state:

(a) whether it is a fact that mem­
bers of Parliament, serving on different 
Governmental Committees, are paid 
travelling and daily allowances at vary­
ing rates; and

(b) if so. what are the reasons for 
not fixing uniform rates of T. A. and 
D. A. in such cases?

The Minister of Flaanee (Shri C. B. 
Deshmakh): (a) and (b). Travelling 
allowance has generally been paid at 
uniform scales, but in the m atter of 
daily allowance there have been varia­
tions in the rates. The question of daily 
allowance is under examination by the 
Government with a view to securing 
uniformity of rates in future.

Skrl Syamnandan Sahaya: Will Gov­
ernment be pleased to state what is 
the highest rate and.the lowest rate of 
daily allowance and which particular 
Committee or department gives the 
highest allowance?

Shri C. D. Deshmnkh: Rates as high 
as Rs. 40 per day and even Rs. 50 have 
been paid. The lowest rate was Rs. 10. 
This does not vary according to the 
nature of the Committee; but It 
happens that for certain committees 
certain rates were fixed ad hoc.

Shri Syamnandan Saliaya: Are Gov­
ernment aware that even Rs. 76 a day 
is paid as daily allowance in certain 
committees?

Shri C. D. Deshnmkh: I have no 
record of that rate having been paid.

Shri Syamnandan Sahaya; Will Gov­
ernment be pleased to state the rate  
paid in the Rehabilitation Onnmittee?

Sereral Hon. Members: Rehabilita­
tion Finance Administraticm.

Mr. Speaker. Order, order. No inter­
table talk, please.

Shri Syamnandan Sahaya: Rehabili­
tation Finance Corporation.

Shri C. D. Peshmnkh: I want notice 
of the question.

Shri Kamath: WiU the decision in 
this m atter, when taken, apply only to 
the future or will It have retrospe<Hlve 
effect?

Shri C. D. Deshmnkh: Only to the 
future.

Shri Sondhi: Did the hon. Minister 
say that there was no difference in the 
travelling allowance? Is it correct? I 
have personally suffered on this count. 
I think that information is not coment*

Shri C. D. DesbmitUi: I said.
Travelling allowance has generally 
been paid. ^
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Shrl T. Hnsaia: Do Government 

propose to enquire into the question 
whether Rs. 75 per diem is paid as 
daily allowance in the RehabilitatioQ 
Finance Administration and if it is 
true, will Government take steps to 
recover the excess money from the 
Members?

Mr. Speaker: Order, order.
Sbri Tyjtgl: Sir, I want to know 

whether the Finance Minister knows it 
or not, that members of the Rehabilita­
tion Finance Administration Committee 
are paid at the rate of Rs. 75 pei* day 
over and above the Rs. 40 they receive 
here if they attend the meeting of the 
committee the same day as they attend 
the sitting of Parliament?

Shri C. D« Deshmnkhi It is not in the
infoiimation now with me, but I shall 
enquire.

P refabricated Housing F actory

M08. Sardar Hukam Siagli: (a) Will 
the Minister of Health be pleased to 
state whether the enquiry regarding 
the prefabricated factory in Delhi has 
been completed?

(b) If so, what is the result of the 
enquiry?

The Bliiiister ©f Health (B«|kiiinari 
Amrit Eaiir): (a) and (b). A Com­
mittee has been set up

(i) to examine the Organisation of 
the Government Housing Factory, New 
Delhi, and to make recommendations 
regarding its adequacy or oUierwise 
for the manufacture of Alcrete house­
building material;

(li) to examine the material pro- 
d u e ^ in the Factory and the design 
of the house and to pronounce on t h ^  
suitability from a structural 
qualitative point of view; and

(iii) to examine the operation of the 
Factory from the commercial (includ­
ing financial) point of view and to 
advise on the flxation of the sale price 
of the houses in the initial period.

The Committee has not yet sub­
mitted its report.

Sardar Hukam How long will
it take to publish the report? When 
can we expect it?

Ba|ktim arl Amrtt Kaar: I am hoping 
that the Committee will report early 
in the next month.

Sardar nukam  Singli: How many 
viouses have so far been produced in 
this factory?

Rajknm ari Amrit Kanr; Over 120 
have already been erected, and there 
are some lying in the ^c io ry area.

 ̂ Sardar Hukam Siagh; What is the 
maximum capacity in these days of 
this factory?

Bajknmari Amrit Kanr: It is not so
much a question of maximum capacity. 
Just now we are not producing more 
than six houses a day.

Shri Kamatii: Having regard. Sir, to 
the terms of reference just read out 
by the hon. Minister, is it not a fact 
that this is a committee of enquiry 
though euphemistically called an 
advisory committee?

Rajknm ari Amrit Kanr: The com­
mittee has been set up with certain 
terms of reference, to enquire and 
rep o rt

Shri Kamath: Is it not a fact that 
the Chairman of the Board of Directors 
of the Structural and Mechanical 
Development Engineers Ltd. in 
England, recently visited Delhi and 
had consultations with the Govern­
ment on this subject?

Ralkiimari Amrit Kanr: Yes, he did 
visit Delhi recently and had talks with 
the Government, but not in regard to 
this committee.

Shri Kamath: Is it a fact that this 
Chairman of the Board of Directors 
was asked to give a guarantee as re^ 
gards these houses?

Ra^nimari Amrit Kanr: Yes, i t is so: 
he has been asked to give an assurance 
with regard to the durability of these 
structures.

Shri Kamath: Has he agreed to give 
a guarantee or not?

B a^ntm ari Amrit Kanr: He has
agreed to give all assurances and we 
hope to have it fairly soon.

Shri Kamath: When the whole m atter 
is under « iau iry by this Committee, 
what are the reasons for advertising 
these houses in the papers?

Rajknmari Amrit Kanr: The assur­
ance is only sought to make assurance 
doubly sure. There is no doubt in 
the mind of the Government that the 
houses will be stable.

Shri Kamath: May I know how much 
Government have spcnl on these 
adv'ertisements in the papers?

Rajknmari Amrit Kanr: I would 
require notice.
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Frof. Baasa: What is the percentage 

of the breakages among the houses 
produced?

S a ^ m a a ri Am iit Kaor: The break- ̂  
age is very little comparatively; but 
for the exact percentage I would re­
quire notice.

Shri Deshbimdhu Gupta: Out of the
120 houses produced so far, how many 
have been bought by the people?

Kajkumari A m iit Kaar: None has 
been purchased by the public, they 
have all been taken by Government 
and some have been put up in areas 
where refugees are being rehabilitated.

Shri De %dhn 6o|>ta: Is it a fact 
that all these houses have been erected 
in the facto ir compound itself and they 
have not been inhabited?

Ra^nimari Am iit Kaar: Not all the
houses, but a certain number of them 
has been put up in the factory com­
pound, a certain number has been put 
a t Najafgarh, and a certain number far 
refugees in New Delhi.

Shri D esbbttsdto G spta; How many 
of these houses are actually occupied 
and being used?

B ajknm aii Am iit K aar: I cannot give 
the exact number; but the houses in 
the factory area are only waiting for 
the electrical wirings and other servic­
es to be put in, so as to be put into 
use immediately

Shri Tysgi: As a result of these 
advertisements in the papers, may I 
know how many houses are in demand 
by the public?

BaJkoBUui Am rtt K aar: There has 
been a great deal of enquiry, and 
people have been earning round to see 
the houses; but in view of the f a d that 
Government has not fixed the price, 
none has been sold so far.

Shri T raci: Sir, may I know if the 
Rehabilitation Ministry has placed an 
order for 100 houses and are 
houses being built fo r ifais Biinistry?

Rajknm ari A m rit Kmar: 1 cannot 
say how many are for the BehabUita-
tion Ministry; bu t same have been put 
up in areas yiihere they a r j  rehabilitatr 
ing people.

Shri T. ffasala: Does this factory 
produce the roofs for the houses also?

B ajkoaiari Amrit Ka«r. Yes.
Shri Soadhi: In view of the fact th a t 

the costing of the whole thing has not 
been settled up till now. what is the 
justification for Govemroeat to put 
out these advertis«nent»?

Rajk amari Aairit Kaar: Govern­
ment would like people to have a look 
at the houses and see what demand 
there is for them.

Shri Soadhi: But unless the price is...

Mr. Speaker: I am going to the next 
question.

pRtvENTivE Detention Act (Arrests)

n m . S a r t o U a k m Siai^ : WiU the 
Minister of Home Affairs be pleased to  
state:

(a) the number of persons airested 
and detained under the Preventive 
Detontion Act of the Centre;

(b) the number of detenus on whose 
behalf applicaticms were filed in the 
Supreme Court; and

(c) the result of those applications?
The Mialirter m th o o t Portfolio (Shri 

Rajagopalachari): (a) to (c). The
information is being collected and will 
be laid on the Table of the House in 
due course.

Shrimatl Dargabai: Sir, arising froon 
part (a) of the answer, may I know 
what is the total number of detenus 
so far released as a result of the judi­
cial pronouncements in the various 
High Courts?

Shri R ajagw daehart: 1 would like 
the question to be repeated. Sir.

Paad it K nam i: Will the G o v m -
m o it place on the Table of the I^u tte  
when the information is received?

Shri RaMcopalM^iarl: The informa­
tion will be laid on the Table the 
House in due course, as I said.

Sardar Hirtnun SiBgh: Sir, we would 
like to have an opportunity to p u t 
supplementary questions, as th is Is an  
important matter.

Mr. S peaker A separate question 
may be put.

Shri Tyaci: Sir, may 1 know the d a te  
on which the question was tabled?

Shri Rajagopalaeharl: The quwtiofi 
is about the number of persons arrest* 
ed and detained u n d ^  ..........

Bbr. Sp&iSk t . W hat is the date?
Shri Ralagopalaehari: Yes, I am 

saying that the question is so com­
prehensive that Information has to be  
collected carefully and fully, and it 
will take some time. I am not able 
to fix a date just now.

Mr. Speaker: But what is the date of 
the questi<m?



Shri Eaiasopaladiari: Oh I see. I 
ajti sorry. Sir. I am taking the place 
of the Home Minister and it is not la ir 
to me to be put this question.
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Mr. Spealcer: The notice of the 
question was received ot the 12th 
October. An advance c<n^ of the 
question was given to the Ministry soon 
thereafter. The actual admission 
notice was given on the 11th of this 
month.

Prof. Saagm: So Goverrnnrat had 
more than one month notice.

Mr. ^feaker: It is difRcult to fsay 
whether they had, for it dep^ids upon 
the notice of admission of the quesnnn.

Shri Tyagi: I could not follow the 
distinction. When was the notice of 
admission communicated? Was the 
delay in the Parliam oit office?

Mr. Speaker There was no delay on 
the part of anyone. Each question has 
to ^ carefully examine i. There are 
so many repetitions of questions, there 
are questions relating to State Govern­
ments and so on.

Rmjago liari: Sir, I would
like to remove any misconception that 
there may be on this mattei. There is 
no desire on ttie part of Government 
to delay or not ^ v e the information 
asked for. I find further down other 
questions put down, where a large 
number of figures h c \e been collected 
in respect of detentions in P a rt C 
States and so on. I majr assure the 
House ttiat there is no desire to 
suppress any facts.

Shri Tyagi: That was not my point
Mr. ^peskier: The usual practice, as 

I said, is that the moment a question 
u received a copy is sent out imme­
diately by the Parliam ent Secretariat 
to the Mkiistry or the department of 
Government concerned. But the 
Ministry will have to watt for the 
drafting of a formal reply till they get 
intimation from the Parliam ent 
Secretariat about the question having 
been admitted. The examination of 
the large number of questions that are 
received naturally takes time, because 
many of them are repeated ones. 
Every question has to be carefully 
gone into and has to be amended if 
n€*cessary. Some questions relate to 
matters which do not concern the 
Central Government but concern the 
State Governments, All that examina­
tion proceeds tram day to day and 
usually final orders about admission 
are sent about a week before.

BkH Tyagt: As you have yourself 
iust now stated an advance copy of 
the question Is sent to the Ministry

concerned the mcnnent the notice of it 
is received in your office. I t means 
that if the question was received a 
month earlier in your office the 
Ministry was always in a position to 
receive a copy of it as it was originally 
drafted by the Member a month 
earUer. So they had enough time to . 
know what the question was.

Mr. Speaker; It is a m atter of (^inion^ 
If this were the cmly question them 
they have had e n o u ^  time but they 
have to deal with 1200 questions and 
prepare answers and for all that scmie 
latitude has to be given.

Shri Tyagi: It is only a question o t  
knowing ^ e  num ber of detsius, w h i^  
is a m atter of great importance fnnn 
the point of \dow of ^ civil liberty 
oi the people

Mr. W eaker: I do not think I can 
explain more than that. The questim  
hour is over.

WRITTEa^ ANSW ERS  TO QUESTIONS
Income Tax Department 

(Rb-cuflotmemt)
Sbri J1 Wffl tiie

Minister of Flaaaee be pleased to stste:
(a) Uie principle followed by the 

Government in re-employing retired 
Otfficers in the Income Tax Depart­
ment; and

(b) the total number of retired 
officers re-onployed as (i) Assistant 
Commissioners and (ii) Income Tax 
Officers during the years 1946-47, 1947­
48, 1948-49 and 1949-50?

The MiBlster of Ftwuice iSbri C. 
D, DeshBHiUi): (sl) The principle 
followed in re-employing r e t h ^  rtfi- 
cers in the Income-tax D ^ a rtm e n t 
as well as in other Departments of the 
Government of India, is that officers 
are re-employed only when due to the 
shortage of trained and experienced 
persons it is deemed essential in Ihe 
public interest to retain the services 
of such (^cers . Such re-employment 
is also subject to the condition that the 
oflRcer concerned continues to be phy­
sically fit and efficient.

(b) The numbers of retired and re­
employed officers working as Assistant 
Commissioners during 1946-47, 1947­
48, 1948-49 and 1949-50 were nil, two, 
three and one respectively i>nH as 
come-tax Officears two, five, ten and 
sixte&a respectively.
CXTtTURAL Ac REKMENT WITH l^LGtUM

Ur, R. s. SiBgh: <a) WiU the
Minister of E d a c a te i  be ideased
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:state whether any cultural agreement 
has been executed between India and 
Belgium?

(b) If so, what are the terms of the 
agreement?

The Deputy Minlstei of 
cati<ms (Sbrl Khuisbed Lal>: (a) No.
The question of executing cultural 
agreement between India and Belgium 
is still under consideration.

(b) Does not arise.

S o c ia l  E d u c a tio n  (E x p e r t s )

n i l . Dr. R. S. SiBgli: (a) Will t te  
Minister of Education be pleased to 
state whether the Government of India 
have invited any foreign experts on 
Social Education?

(b) If so, how many of them have 
so far been invited?

The Deoaty Minister of 
eaivm s (Shri Klmrslied L a i ) :  (a) and
(b). The Government of India have 
invited only one
Social Education. He is S p ec^ r
Hatch whose services have been 
secured from the as ̂ n s ^ -
tant on Rural EducaUon. He tw k  up 
his duties on October 12th, 1950.

Prevbitive Detestion Acts

• m  S l a i  Ka»afli: Win the JOnij- 
ter of H«mie Alfalw be pleased to 
state:

(a) the number o t
tion without trial on 1st NovemDer, 
1950, under Central Acts m each of 
the iPart C States;

(b) how many of th e m ^ e  d e t j * ^  
UB^er the Preventive Detention Acto 
of the Centre, and how ^ y  u n to  
other Central laws, in each of these 
States;

(c) how many of
long to the Communist Party  ^  In d i^  
how many to the Socialist P^rty,
m ^ y to the Hindu l^ a s a b h a . and
how many to the HAS., and

(d) how many detraus were
in each of these States during the l ^ t  
six months under the orders of the 

Court and High C o ^ ,  and 
how many on the recommendation of 
the Advisory Boards co n stitu t^  ^dCT 
the Preventive
Centre, and how many otherwises

Tiic Minister Without Foitfolio ( » r i  
Bajagopalachari): (a) to (d). 
ment giving the information asked for 
by the hon. Member is 
Table of the House. [See Appendix J, 
annexure ' No. 25].

Hyderabad Mhvt

•113. Shri Sidhva: (a) WiU the
Minister of Finance be pleased to state 
whether the Hyderabad mint is still 
working and whether Sicca coins and 
Sicca notes are still being issued?

(b) Are these notes and coins still 
current in the Hyderabad State?

(c) What is the total amount of 
both these currencies?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) Yes, Sir, Sicca notes 
of one rupee denomination and two- 
pie copper coins, for which there is a 
fairly large demand, are still being 
issu ^ .

(b) Yes, Sir.
(c) O.S. Rs. 36 crores approximately.

Bombay A rmy  Depot (F ir e)

•114. Shri SIdhTa: Will the Minis­
ter of Defence be pleased to state:

(a) whether it is a fact that in the 
last week of April, 1950, there was a 
fire in the Bombay Army Depot;

(b) if so, what was the cause of the 
fire and what damage was caused;

(c) what were the articles stored in 
the I>epot; and

(d) whether the goods and the build­
ing were insured and if so, for what 
amount?

The Deputy Minister Defence
( 1 ^ ^ e r a l Himatoiniai): (a)
Yes. A are broke out in O rd n ^ ce  
Depot at Bombay on 23rd April, 1950.

(b) The cause was spontaneous
combustion. The estimated damage to 
stores and buildings amounted to 
Rs. 95,985 and was as under:

(i) Film s................................R8. 78,877/8/*
(ii) O th^ 966/8/«

(ill) Building......................  Rg. ie .U l/2 /-

T o t a l ..............R«. 9S»«86/-/-

(c) Films which had only scrap 
value.

(d) No. Government stores/proper­
ties are not normally insured.

Cantonment Boards

• m  Shri D. s . Seth: Will t ^
Minister of Defence be pleased to 
state:

(a) whether the Cantonment B o a r^  
in the Indian Union are wi(ter tije 
Control of the Government of India
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(b ) w h e th e r  th e  em p loyees o f C an ­
to n m e n t B o ard s  a re  p a id  acco rd ing  to  
th e  Report of th e  C e n tra l P a y  Com ­
m ission  o r acco rd ing  to  th e  sca le s  o f 
p ay  ir, fo rce  in  th e  S ta te s  in  w hich  th e  
C an to n m en ts  a re  s itu a te d ?

H ie  D ep o iy  M te ls te r  o f  Defeaef^ 
(M a jo r G e n era l H im atsiB h |i> : (a )
C an to n m en t B o ard s  a re  se lf g o v e rn in g  
bod ies and  th e  co n tro l e x e rc ised  by  
th e  G o F e m m ^ t  of In d ia  is  la id  dow n 
in  th e  C an to n m en ts  A c t II  o f 1924. 
T he  em ployees o f th e  B o ard s  a re  n o t 
em ployees of th e  C en tra l G o v a m m « n t

CbV T h e  C an to n m en t ^ > a rd  « ta- 
nloyees a re  pa id  in accordsince w i ^  
^ -"h  s r a ) ^  as  m ay  be  app ro v ed  
thejn  by  th e  C an to n m en t B oard .

T emples r>? TRAVANcoRK-Coc«m

• 116. S h ri R, V eiayadhaB ; (a> W ill
the  M in is te r o f b e  p l e a ^  to
f ta te  w h e th e r  an y  m em o ria l w as  re -  
ceiv<i*d hy Gov<*mment r€M?arding th e  
J*M^*ration of t€8n p le s  in  Travsmmrê  
C ochin S ta te?

(b) If so. w h a t a ction  h av e  G o v ern ­
m en t ta k e n  in  th e  m a tte r?

J ^ e  M litls le r WUhmH P o r tfo lio  (S h r i
R a ja g o p a la ch a rt) ;  (a )  T h e  G ov ern ­
m en t o f In d ia  rece iv ed  a n u m b e r o f 
com m u n ica tio n s  from  p r iv a te  in d iv i­
d u a ls  and  o rg an isa tio n s  re g a rd in g  th e  
d e sec ra tio n  of c e r ta in  tem p le s  in  
T ra v a n -o re -C o c h in .

(b )  T he  G o v ern m en t o f th e  S ta te  
a re  in v estig a tin g  all such  com pla in ts .

I^LXKitma o r  Dollars by

» r .  Bv^mtOsk: (a> W lli t ^
M in is te r o f Wfmmm b e  p l e a ^  ^
s ta te  w h e th e r  i t  is a fa c t th a t  C an a d a  
h ^  d is lin k ed  its  d o lla rs  fro m  th eVSJk, doU ars?

(b) W h at a re  th e  financ ia l conse­
q uences  o f th is  s tep  so f a r  as  In d ia  Is

ftBMne (Skri C. 
p . B ed im nU ): (a) The OinadlM dol­
lar was not linked with the OS. doB*r: 
but as required under the articles of
ag reem en t o f th e  In te rn a tio n a l Moaie- 
ta ry  F tm d  it  h a d  a fixed p a r  v a lu e  
e K p r e i ^  in  tmm  go ld  an d  VtM 
d d l a r  th e  m h  Btpfmxhn. im . 

C an ad ian  G o v e r n m ^ t  decided  to
^mee) m  m t r n i  par va|y# m d  to 
s lo w  the rate to

‘i *  ^  to Mnd its w a  h m l

(b ) T h e  vo lum e of traB sac tio n  b e t­
w een  C an a d a  and  In d ia  b e in g  sm all, 
th is  gtep h a s  no  s ig n ifican t e ffo rt on 
In d ia n  econom y.

EETRENOIMENT Am ReCRUITMEHT 
S cheme (Co-or»ikatioi?)

♦ m  OSaiii G. S. M o ^ f ir ;  <a) WiU
th e  M in is te r  o f H om e A ffa irs  be  p leas­
ed  to  srt.ftte w h e th e r  th e re  is a n y  d e ­
partment co-ordinating the retrench­
m en t a n d  re c ru itm e n t schem e of G ov­
e rn m e n t employeeis?

<'b) H ow  m a n y  d isp laced  p e rso n s  a re  
e ffected  in  th e  re c en t re tre n c h m e n t in  
th e  c ad re  o f O rd in a n c e  O fficers (d v i-  
Han> an d  w h a t a r ra n g e m e n ts  h a v e  
G o v e m m ^ t  m a d e  to  re h a b i l i ta te  
th em ?

t%c Minister Without Portfolio
. R s ji tf» p a !a e lia r f) : ( s )  T h e re  Is 
n o  B e p s r tm e n t  a t pre!«ent s ^ - l ^ c a l ly  
co-fMrdlnatifir re tren€ lim en{  te m u t- ' 
m en! of G overnm erit emp]oyet?s b u t 
5uch  c o -o rd in a tio n  is p a rtla r ty  a ch iev ­
ed  iiiro iig h  th e  S m plo j-m ent E xchanges  
w h ich  re g is te r  re tre n c h e d  an d  jm rph is  
em p lnyees of th e  C en tra l O overim w ait
a n d  su b m it th em  on a h igh  p r io r i ty  
b a ^  fo r  a p p o in f e i^ t  to  v a a i ^ i ^
n o tified  to  ^ € 9ti.

(b> N il.

Lake Medical College, Calcutta

nm  Br, m. M, mm win m
M in is te r o f H ea lth  be  p leased  to  s ta te  
w h e th e r  i t  is a fac t th a t  th e  
B en g a l G o v e rn m en t h a v e  r e f u ^  to  
ta k e  o v e r th e  L ak e  M edical College 
in  C a lcu tta ?

<b) I f  so, do  G o v e rn m e n t p ro p o se  to  
ru n  th e  C ollege th e m s e lv ^  o r do ttiey  
w an t to  c lo fe  th e  in s titu tio n ?

fc> H as a n y  new  b a tch  of s tu d en ts
l^ e n  ad m itte d  in to  th is  C ollege d u iin g
th e  c u r r m t  ymr?

(d) W hat is  th e  to ta l numbcnr of
j^tudents a t  p r e s m t  s tu d y in g  in  th is  
C o l le y ?

H ie  of
Amm MMmrk ( a )  Ym.

(b )  T h e  C ollege be closed in 
1052 a f te r  al! th e  b a tc h es  o f s tu d e n ts
a d m itte d  h a v e  fin ished  th e ir  tra in in g .

(e) Ves In J a n u a ry .
<d> 4m

©f be pleased to sttte .
w it h e r  if Is A fact that ^va^al ca#ij

m u m p g  m M .lrm n  lnM% t?»
'F 4ikiSifa« h a v e  b e ^
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(b> If so, what is the total number 

of cases detected since 1st April, 
1950?

Tite MlBister c f  Ffnanee (Slirl C. 
D. I>eshmukh>: (a) There has been no 
m ator case cf gold smuggling from  
India to Paldstan. There have, how­
ever, been many petty cases of such 
smuggling.

(b) Since 1st January 1950, 268
such cases have been detected.

RETREHCBMEUT and RECRmtMDIT

•121. I>r. IVshmnlcli: Will the Minis­
ter of Home Affairs be pleased to state;

(a) the number of ofBcers . re­
trenched in *he various categories 
since 1st A pril 1950:

rb) the saving effected thereby: 
the number of new gazetted 

frfflrers rerru^ted in the vwrfou^t rate-
gorles since 1st April, 1950 and their 
scales of pay; and

(d> the number of those, retrenched 
ha each ca^f*rory. who were re-emplojr-
ed during this period?

T»»e M tnlster Vin*htmt Tnrtt»^o  
fm r i  W  MV
The information fs co11<^rtH and
wGT be laid on the Table of the House 
In  due course.

DjsABTLrrr P ewslow
*121!. RantTf»»T*'»aii Rfwirti: (a>

Wni th^ Mfn1i?+Ar of be pleased
to state whether dbabllftv pensions 
are ©f«e9.*«Ki arrd in terms
of rw*’*centages by a Military Medical 
Board?

<h> If so. imto what t>err«ntJ»ffe a 
minimtim dJ*»b!1ftv pension is 
jfd and according to w hat principle?

The Detm tr Bftntster <ff DefBice 
(Malor General Hlmats»iili|l):
IH^ablement is exnressed in term s of 
xyer*'iSTt*f*f^ h r mili+sfv medical h^frrd^ 
and disabiHty pensions are assessed 
on the b?f*fi« of th<»s« nerrentP»^es n» 
determined by the pen^fnn satiction^g 
authorHies on the advice of their 
medical experts.

fb) Minimum dfsabfUty pension Is, 
as a  rule, allowed for 20 t>er cen t dis­
ablement. Tor ceHain cJitegoHes. how­
ever the same disability pension is 

' a a ^ e d .  for 20 per cen t, 30 
an^ 40 vpet cen t disaWement

i t  h as  , t h o u ^  d ^ r a g l e  
, th a t  vin ih e ir  case t h e ' aiapinrt cff 

sSefc‘should not bse b « S t^  a ^
mininmm.

When the percentage of disablement 
goes down below 20 per cent., the 
disability pension is stopped as that 
much functional loss Is negligible 
does not merit compensation from 
State.

B. C. G. Vaccinattow

Shri KshvrdirAm BCahata: Wm 
the Minister of Health be pleased ^  
state:

(a) the number of students vaccinat­
ed by B. C. G. vaccination this year: 
and

fb> whether anv rasf*s of d»*ath have 
bef^n reported as a result of this vaod- 
nation?

The Minister of Health rfUfrai^fli! 
Amrtt Kanr>: (a> 5.fi1A71 persVma 
were vaccinated • by B.C.G. v a c c in a t^  
from the 1st January to the 30th 
Seot»‘mbcr. 1950. Sersarate figures re ­
garding the nnmber of students v a ^  
cinated are not available, but it is 
eirtimstM that ner r*f the
above f.srure r«?r>re«!ents vaccinations 
amongst school and college studeuts 
below 20 years of age.

fb> No esse of death as a resiilt of
B.C.n. h sf been reported
by medicisl authorities in any  ̂ irrea 
w h ^  this campaign Is being oondttc(» 
ed, ;

AaOWrCI?fAt TbTBES (ScHOLARSmW)^

Shrt K^hirdlram (a>
W fll tVj#» r,f P!^ncai^#«n h9
pleased to st*vt* miniber of Chrfis- 
tian  and aboHirfnal
Trfhen wh^ have
obtained pcholnrships from the Centre?

(h\ Row doe^ it comoare T*»̂ th tlie 
number of aon^^ca^^on^ bv Christitli 
and non-Christian aboriginal s tu d en t?

The Dewitv of C«ma«MH»
cations f ^ r l  K h w ^ h ^  l4i1>: <a> 
Christians 104. non-Chrtstiiitts 190,

Cb) The ni?rrh<»r of ap*'l^rat!f^ 
from non-^ri< 't’?»n«? w**r« 280 and
from orw-nirfstia^’s 312, i e. 3 t p »  
c#»nt Christians and 61 per cent, 
O a istian s were awarded sc h o l^ ^ ^ i^

XHAOAKVAaLA ScKEllfc
n«« .>ai»d lt Thalm r lHta i i l ia s w e :

W Will the -MiTii^ter of 1»
p l e ^ v . t o
KhaKfc^m^si/i se.^ejw?, bgs w a c h w -  

By whittitli«fe:t«/fll the: 
operations " corttpTeted and îkm 
sSr êwse will wortdng?



large ntimber of working papers and 
organized its lines of work. CDnfiider-
able progress has been made on all 
sectors, and a provisional estininte of 
the national inc.ime for the Indian
Union as a whole will h?. re^dy by
the end of November 1930 for cm - 
Eideration of the members of ths Coni' 
mJttee and the foteiTn advisers who 
are coming by th? m-d ’Te of 
1^50. It is e'30>eĉ !?d that an es1rn?inte 
for the year 19i3-43 will be available 
early next year.

Mehcy Mrssro?f to As s ^m

• 1 ^  Fr«f 5i- N. Miithrai Wril the
Minister of Defence be pleased to state: 

(n) the work done hv the Indian
Armv in th^ Mercv to the
Quake affected eress of Assam: and 

fb^ the number of these doing relief 
w^rk there?

The BemitT IKRnister ef Deffnee 
awajor General HHmatsiiilijf): (a) A

fj; 3?%Td o”i ĥi? Table ?he 
fSee A-nmndtt I. annesrjtreNo. 271.

(>»> Approximately 15t-0.

(tir) m f  fir C T rr r#

^^T sff tr  $?f?rSdWf 

WT ^  fW rr  f r o '  «TT;

( ^ t )  l

( ^ )  ^ ;
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(c) How much money Is proposed to 

be ^()ent in the current financial year?
The Deputy Minister of Defence 

Geaeral Himatsinhli): <a) The 
Scheme, which is estimated to cost 
roughly About Es. 6 crores, was 
siu^ctioned in 194S-49 and hr the end 
of the curre^^ financial year about 
B*. 1 crore will have been :ipei»t

I lay a statement on the Table 
Indicating the various works w'vich 
have been started and the proijress
90 far made [See Appendix L 
tmnexure No. 26].

(b) It is too early to s^v when the 
work will be c'lmp'eted beca’.T̂ e that 
will m ainlr dep<»nd on the avai^a 'i l ty 
of funds. It mav. however b« pr ssl« 
ble for the ^^cademv tn function­
ing when th^ main biaUdlni^ hAvn 
been completed.

<elf Eb. 50 lakh*.
Fori:icn Lancuaces

• m .  Shrl ChffiMlrlka Bam: <a  ̂ w m
the Minister of Educatl<m be pleased to 
ita te whether Government have start­
ed any school for the study of foreign 
lan ^ ag es in Delhi?

(b) If so. what ^are the foreign 
languages which are being taught 
there?

Tb^  Deputy Minister of Centamiil* 
«a«ioBs (Shtl Khtushed I4 I): (a) The 
Ministry of Education have not started 
any such school in Delhi. Thsre is 
however, a Russian Department in the 
University of Delhi which wa> started 
a t their instance. There is also a 
8<^ool of Forel-fn languages run uy the 
MkUstry of Defcnc^,

<b> Only Russian lantua^e is t^ u th t 
In the Russian Department of the 
^ t h i University. . As reifards the 
achool of Foreign languages, a ^ p a ra te  
question may be put to the hozL 
Minister for Defence.

National Income of India (Report)
•It7  tChH m ^ n f! Wni the Minis­

ter of Finance be pleased to state the 
progress mside by the tl»ree-man C^Ttw 
mittee which was set up by Govern-
w ent in Aiicpt^t fo prenare n re­
port on the national Imwne of India 
and Ita various components?

(b) Is some preUmlnary estimate 
available of the total national income 
of the Indian Union?

fc) If so, what is the estimate?
The Minister at Finance (Shrl C* D.

Dtthm nhh): (a) to (c*>. The Nati<wial 
Jhooifi^ Oornmlttee ha? eonsktertsd a

(#>) iJUfPftr

fiPiT >im I ^  t  ?

Hr»DI WWTERS (COTOTRSNCi:)

r'^129. Shrl In^ni Vi(tyayac1?aspatl; 
Will the Minister of Cdncation be 
pleased to ^tatc:

(a) whether it Is a fact that Gov«t** 
ment had proposed to convene a con­
ference this year of Kindi writers and 
representatives of varfoit*? or?rani$atlons 
for the devftk>pment erf l^ n d i the St>(̂  
b en g u a^ ;
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(b) if so, when this conference will 

be convened;
(c) what will be its scope;
(d) the names of persons who have 

been invited therein?]

Tlie Minister of Conuniai-
cattims (Shri Khnrshed Lal):(a) to (d). 
I t IS proposed ta hold on the 16th and 
17th December 1950 a conference on 
l e t ters to which Hindi writers as well 
as writers of other recognised Indian 
languages will be invited. This con­
ference will, inter alia, consider a 
common policy and measures for pro­
moting the study and propagation of 
the federal language th ro u ^ o u t the 
country. A copy of the provisional 
agenda is placed on the Table [See 
Appendix J, cnnetcwre No. 28].

Government have zdso under con­
sideration a proposal to hold a con­
ference of leading Hindi organisations 
«nd associations working in various 
States for the promotion of Hindi Sa 
non-Hindi speaking areas of the coun­
try Details regarding its time, venu® 
agenda and reoresentation are still 
under consideration.

CuLTtJRAL Relations between Ikdia 
AMD Russia

•13#. Shri (TbanaHka Ram; (a) Will
the Minister of EdocatioB be pleased to 
state what steps, if any, the Govern­
ment of India are taking to increase the 
cultural relation between India and 
Russia?

(b) Do Government propose to send 
any cultural Mission to Russia and the 
countries of the South-East-Europe?

The Deputy Mlaister of Cominiuiica^ 
lloBS (8hri K hnnbed Lai): (a ) The
Govemm«it have taken steps to 
arrange for distribution of suitable 
educational and cultural material.

(b) No. Sir.

Embassies (Economy)

C Shri Kamatii: WUl the Minister of 
PliiaBGe be pleased to state:

(a) whether it is a fact that the 
Comptroller and Auditor-General re­
cently visited our Embassies and Mis* 
sions abroad with a view to effecting 
economy in expenditure incurred 
thereon;

(b) if so, whether he has completed 
his examination and completed his re­
port;

(c) if so, what main recommenda­
tions are; and

(d) whether it Is proposed to place 
a copy of the Report containing his 
recommendations on the Table of the 
House?

The Miiilster of FiaaBce (Shri C. D.
.Deshmnkh): (a) The ComptroUer ana 
Auditor General visited the Embassies 
at Washington and Paris, the Legaiioa 
a t Beme, the Offices of the High Com­
missioners in the United Kingdom and 
Canada, the Office of the Consul- 
General at New York, and the India 
Axidit Office in London. His visit was 
primarily to assess for himself the 
adequacy or otherwise of the system 
of accounts overseas and the Audit of 
overseas expenditure.

(b) to (d). As the Comptroller and 
Auditor General’s visit was in the dis­
charge of his own responsibilities for 
the maintenance of a proper s /s ten of 
accounts ahd audit, no question of his 
making any report about his visit 
arises. Individual points noticed by 
him during the course of his visit 
which require further consideration or 
action are being taken up by him 
with the Ministries concerned. Any 
point.'; arising out of the visit which 
he considers sufficiently important wID 
be brought to notice by him in du® 
course in the reports on the accounts 
submitted by him under Article l$ l 
of the Constitution.
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PARLIAMENT-OF INDIA
Friday, 17th Novemoet» 1950.

The House met at a Quarter to Eleven
of the Clock.

[M r . S peaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

11-48 A.M.
LEAVE OF ABSENCE FROM THE

HOUSE

Mr. Speaker; Before the House pro­
ceeds with any other business, I would
like to inform hon. Members that Shri
P. M. Audikesavalu Naicker has
requested for leave of absence from
all meetings during this session under
ArtJrle 101(4) of the Constitution nn 
account of illness.

ts it the pleasure of the House to
grant him leave?

The leave was granted.

PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
House that under sub-rule (1) of rule
7 of the Rules of Procedure and
Conduct of Business, I nominate Pandit
Thakur Das Bhargava, Shrimati
G. Durgabai, Shri Prabhu Dayal
Himatsingka, Sardar Hukam Singh and
Shri Manilal Chaturbhai Shah on the
Panel of Chairmen.

PAPERS LAID ON THE TABLE
A m endm ents in  F e d e ra l and Unioh

P u b lic  S e r v ic e  C om m ission  R e g u la ­
t io n s .

R egulations

Tbe Minister Without PortfoUo (Shri
Rajagopalachari): Sir, I re-lay on the
table a copy of each of the following
papers :

(i) Notification making certain
amendments in the Schedule
to the Federal Public Service
Commission (Consultation by
the Govemor-Creneral) Regu­
lations in accordance with
Clause (5) of Article 320 of the
Constitution;

(ii) Notification making certain
amendments in the Federal
Public Service Commission
(Consultation by the Governor-
General) Regulations, in
»»cc*ordance with clausc (5) of
A r̂ticle 320 of the Constitu­
tion; and

<iii) Notification making certain
amendments in the Union
Public Service Commission
(tfonsultation) Regulations, In 
accordance with clause (5) o£
A r̂ticle 320 of the Constitu­
tion. [Placed in Library. See
No. P— 102/50].

•
Report of B oard o r  D irectors op

Tndustriai. F inance Corporation .

The Minister of Finance (Shri €. D.
Deshmakh): Sir, I lay on the table a 
ropy of the Report of the Board of
Directors of the Industrial Finance
Corporation of India for the year
ended 30th June, 1950, together with 
•tatements in the prescribed form 
«howing the assets and liabilities of
the Corporation as at the close of the
year and the Profit and Loss Account
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LShri C. D. Deshmukh]
•of the Corporation for the year in 
accordance with sub-section (3) of
.'Section 35 of the Industrial Finance
■Oorporatian Act. 1948. [Placed in 
Library. See IV. O. 4(29)].
A m endm ent in  S ch ed u le  ‘ B ‘ r e fe r r e d

'̂ 'o IN R e g u la t io n  50 o f  th e  G e n e r a l
R e g u la tio n s  o f  th e  In d u s tr ia l
Finance C o rp o ra tio n .

The Minister of Finance (Shri C. D.
Deshmukh): Sir, I lay on the tai^le a
copy of the amendment in Schedule

referred to in Regulation 50 of the
r.erit'ral Regulations of the Industrial
Finiince Corporation of India in accord­
ance with sub-section (3) of Section 43 
nf the Industrial Finance Corporation
Act, 1948. [Placed in Library. See No.
P - 115/50].

PART B STATES (LAWS) BILL
The Minister of Law (Dr.

Ambedkar): Sir, I move for leave to
introduce a Bill to provide for the ex-
«^nsion of certain laws to Part B
£*fltes.

Mr. Speaker: The question is:
•*That leave be granted to

introduce a Bill to provide for
the extension of certain laws to
Part B Stfiftes.”

The motion was adopted.
Dr. Ambedkar: Sir, 1 introduce the

Sill.

MOTION ON ADDRESS BY THE
PRESIDENT—conoid.

Sardar B. S. Man (Punjab): Sir,
originally only one day was fixed lor
the food discussion. Now we have
irot yet another day. I would like
to know whether there is any possibi­
lity of your relaxing the strict rult̂  
which you followed yesterday of not
permitting movers of amendments, who
had had a chance earlier, to have
another chance now.

Mr. Speaker: I am afraid I cannot
chance that decision, because it would
be introducing a new principle of
allowing Members to speak twice. It
was settled on the first d a y  t h a t  lOOCl 
will be discussed separately. Those
who wanted to reserve their remarks
on  tV\e food  poUcy s>vcm\cl have
ponect their speeches. They had
nmnle chance yesterday.

Shri M. A. Ayyangar (Madras): Sir,
there is absolutely no doubt that food
murk have top priority on the atten­

tion of Government both at the Centre
and in the States. This involves a 
lot ill foreign imports, unless we make
ourselves self-sufficient. Food scarcity
has been disturbing the economic lite
i)i the country. When the Prime
Minister said that this country must
make itself self-suiticient in food by a
target date in 1951, he meant, I under­
stand, that we must strain every nerve
to get it done: not that he meant,
in spite of changing conditions, to
stick to the date and see that some
people died in the country due to
starvation. It is the primary d*uty of
both the Central and Provincial Gov­
ernments to see that not a single soul
departed for want of food in the
country. We may go without capital
goods, we may^go without even cloth­
ing if there is to be a choice between
clothing and food. On account of
extraordinary circumstances things
ha’ ê happened during recent years and
this year there has been no rain in
South of Madras City. North of Madras
City in the Madras State whatever
crops were raised have been washed
away by floods. In Northern India
floods have made devastation and in
Bihar there has been a huge famine.
All these circumstances have necessitat­
ed the importation of food. The Grow
More Food Campaign has not been
able to run the race with the growing
population or the demands for food in
the country. Therefore, it is rightly
that the Government has said that we
will have to import. Even at present
we are not in a position to say when
or for how long we will have to go on
importing food. I do not envisage
that in the near future we wtll be able
to make ourselves self-sufficient. I
have been hearing the statistics that
have been placed before the House
my hon. friend Mr. Sidhva. These
statistics are wrong, they are absolute-
I j  one-sided. I think one or two facts
we must honestly address ourselves to.
Prior to 1939, that is before the war
broke out, we were importing into this
country 1̂  million tons of rice from
Burma. That is an inescapable fact.

Shri Sidhva (Madhya Pradesh): We
were also exporting rice to Burma.

Shri M. A. Ayyangar: It is a sur­
prising fact that we were exporting
rice to Burma.

Shri Sidhva: T h at Is a fart.

f F O t , R i n a  ^ W a d r a s ); E v e n  i f  i t
be only a few tons.

Shri M. A. Ayyangar: As if those
people who went there were not satis­
fied with Burma rice and wanted rice
from North India and South India!
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:Exccpting such people nobody else in
Burma would have imported Indian
rice. Anyway, for aught I know for
,i\ very long time we have been import­
ing rice from Burma. Most of our
States are rice-eating; Madras, Orissa,
Bengal, Bihar and even Bombay.
Therefore, it is wrong to believe that
immediately, overnight ,w e will be
ab]e to make ourselves self-sufficient^
We were also importing a large quan­
tity from Nepal.

One other factor also has to be
taken into consideration. By the
partition of India we have lost a 
granary. Seven and a half lakh tons
of wheat alone were being imported
iinto this country from West Pakistan.
The Sukkur Barrage produced large
•quantities of rice Sind has gone
away from us, but Sind has counter­
balanced another area. Whatever is
produced in Sind is now going to East
^Bengal.

So, after 1939 we are in deficit to
4,he extent of 1.5 million tons from
Burma and 7.5 lakn tons of wheat
from Punjab, making a total deficit of
.2.2f; million tons. While so our popu- 
iation is rapidly increasing at the rate
*t»f 3 per cent, per annum. This
.increase in population has necessitated
an additional food supply of 3 million
.tons a year. Thus we are in deficit
to the tune of 5.25 million tons of rice
*or wheat or both. The Grow-More-
Pocd campaign has been able to pro­
duce 1.5 million tons per year. Even
th(jn there is a deficit of about 4 
million tons. I do not know how it
js possible— except by jugglery— t̂o 
meet this deficit except by importa­
tion. *

It is true that we have been trying
to reduce our imports because it dis­
turbs our \?alance of trade, it eats
away all our sterling and other
balances and makes us poorer and
poorer every year. It is to guard
sigainst this that the hon. Prime
Minister has been asking this Govern­
ment and the other State Governments
also to take heed and see to it that we
makt. ourselves self-suflFlcient as early
as possible. If he was optimistic, he
was- not in the wrong. He was not a 
sinner. To the best of his judgment
he wanted to avoid imports from
c».’hor countries. We have been hard 
put to F,nlvlng tHis problem. He lr\as
w i Lmi m e  to do so. Nobody can
work a miracle on it. Therefore, my
humble advice to the Government is
that for a period of five or seven years
we must enter into an agreement with
our neighbouring countries which
produce rice— Burma, Siam, and Indo-

Chini*. If they can, under normal
conditions, and without variations in
pnce, give us so much rice over a
particular period, say of five or seven
years, we should enter into such an
arrangement. I would also like to
suggest another thing. Just as the
Reserve Bank induces a large flow of
money into the country and withdraws
it whenever there is a surplus, like­
wise there must be a granary or a
reserve or a food bank in this country.
Unless that is done there is no chance
of our reducing the food prices. Even
at h great cost we must go in for the
purchase of an additional 2 million
tons of rice or wheat, keep it in store,
whenever the prices go down purchase
more, wherever the prices go up
release some stocks from the granary
at reduced prices. This was advised
by the Food Grains Policy Committee
loni; ago but unfortunately it was not
implemented. 1 would urge upon the
Government to carry out this scheme.
First of all, we mu^t enter into an
agreement with o’jr neighbouring
countries like Indo-China, Burma and
Siam for a period of five to seven
years: let them get so much price and
we purchase so much rice. We must
brik^ up reserve stocks.

My friend, Pandit Thakur Das
Bhargava said that there may be a
deficit in rice but there is no deficit
in wheat. But as far as I can see
wheat also is being imported.

Pandit Thskiir Das BhargaTS
(Punjab); I never said there was no
deficit in wheat. I said there might be
deficit in rice and wheat, but so far as 
all the grains are concerned there is 
no overall deficit in the country.
12 Noon.

Shri M. A. Ayyangar: I have no
quarrel with chena, horsegram and
bJackgram. They will take care o f
themselves. It is wrong to put a ban
upon them. I would urge upon the
Government to withdraw the ban.

Then as regards subsidiary food, you
sfy you will make all people eat
sweet potatoes. Many people pose
themselves as great* men and try to
beguile our Government into spending
away moneys for various wron« enter-
prices. Even with respect to fruits
alone or vegetables, nobody can  l iv «
lor eternity on them. Except lor two
dayr of Maha Ekadasi when people
live on fruits, no one can live on
fruits alone.

Let me now proceed to one or two
other points. Mr. Sidhva’s argument*
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I understood it, was this: 87 \inits

at adults are equivalent to 100 of the
population including children and
Others. Now he said that Gkivern- 
ment is wrong in thinking that 100 
heads of the population are equal to
87 adult units. He said they are
equal to 80, in which case, according
to him, there will be a saving of 2 
milhon tons. Even if we go by  his
optimistic figure, what is the guarantee
that the 80 eat 12 oz. per day? So 
far as he is concerned, it may be
twelve or thirteen ounces. If there
were no rationing in this country per­
sons of m y stature would eat 17 
ounces. Then what will happen to
others? They will have to go down
from  13 tq 7 ounces. How can we
get on? I would request Mr. Sidhva
and persons of his ilk not to kill us
with these statistics. They are
wrong.

Shri Sidhva: What is the minimum
you would suggest?

Shri M. A. Ayyangar: The minimum
is 16 ounces, but there must be some
difference between man and man, so
it should be 16 ounces normal and 18 
ounces abnormal.

An Hon. Member: Eighteen for you
and sixteen for Mr. Sidhva?

Mr. Speaker: I would object to this
cross^conversation. It takes unneces­
sary time. I would inform the hon.
Member that the time taken by these
interruptions would be taken from his
time.

Shri M. A. Ayyangar: I am sorry,
Sir. I would avoid that.

As regards Pakistan, it is a vexed
question. We have got a crore of
refuc(ces who have come from Pakis­
tan. Humanity requires, whether we
go to war with Pakistan or not, that
wbeL their population has been sent
here they should send us food. They
are a surplus country. If they want,
let them send us some for money but
not on the wrong exchange they are
insisting upon.

With regard to the Grow-More-Food
drive, there must be both extensive
and intensive cultivation. So far as
extensive cultivation is concerned, the
Central Tractor Organisation has,
according to the estimates, reclaimed
about 3 lakh acres. When we asked
the hon. Minister yesterday to give us
figures as to how many of these acres
have been really sown and as to what
yield has been produced in these acres
brought under cultivation, unfor­

tunately he had no figures. So tar as
I am aware, what the StatQ Govern­
ments expect is that in addition to
ploiighing these acres they want us
also to sow them from the Centre and
then reap, and then put the grains in
their mouth. That is how the State
Governments are absolutely non­
co-operating with the Centre. I would
urge the Central Government to tell
these State Governments which are
not co-operating witia them at all
that they would enforce the provisions
of the Constitution, endowing power
on the Central Government to take
cnarge of the Food Departments in the
whole country. The Centre must
take charge of those projects. At pre­
sent it is sheer neglect on the part of
those States. Some time ago when it
was reported in the Press that there
were certain cases of ‘starvation
deaths* in Bihar, the hon. Minister
went there and satisfied himself that
there were really no cases of death,
due to starvation but that they were
due to other causes. But within a
fortnight or so he declared there was
famine in Bihar. I believe both the
statements were correct. There is no
meaning in proclaiming, even if there- 
is a single case of death, that there
are hundreds of cases of death and
there is starvation and there are
famine conditions everywhere. He was
right in avoiding that. But what he
did not do was in not following up
the examination that he made. He
might have been satisfied that there
were cases of death and he might not
have been willing to proclaim it from
house tops. That is the right proce­
dure, but to deceive himself that there- 
were no cases of death and that there
was no famine and not to follow it
up is a wront? thing. I do not know
how far he followed it up— either he
or the Provincial Government. When
the procurement target w’as fixed at
2 lakh maunds, the Government of
Bihar nrocured only 40,000 maunds of
rice. Is it right? And then they
threw the whole blame on the Central
Government? The Central Govern­
ment must therefore unhesitatinc»ly
impress upon that Government that
they would make the procurement
themselves through their own af?ency.
That is what it ought to do. There­
fore, so far as these two or three lakh
acres of land which have been re­
claimed by the Central Tractor Organi­
sation are concerned, T would urge
UDon them to do one of three thines.
First of all, establish State farms,
t^t the Government Itself establish
State farms with resoect to large
tracts, say, of 10.000 acres size.
Number two: if the lands are 1»
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•charge of agriculturists, let there be co­
operative farming introduced. Number
three: allow some people to establish
joint stock companies and carry on cul­
tivation these areas. Allow them for
a period of ten years or so to culti­
vate the land on a joint-stock basis.
Just as we have got factories, so let
there be these joint stock companies
for cultivating lands. If the Govern­
ment is not able to do it, what is the
good of adopting a dog in the manger
policy? Allow some other people to
establish joint stock companies. Let
them have their own ploughs and
their own pumping sets, and let them
mechanise and produce and throw more
food into the country. That is my
suggestion so far as Jhis is concerned.

Secondly, I would urge upon the
Central Government not to hold within
its own hands all the tractors and try
to cultivate from Cape Comorin to
Himalayas. Let there be rcgionalisa- 
tion. Let there be distribution of these
tractors. Divide the country into four
regions: the south, the north, the west
and the east, and thus encourage in­
tensive and extensive cultivation in
these areas. They cannot be running
up to the Centre from time to time.

As regards intensive cultivation, I
would urge upon the Government to
reverse its policy. There is a scramble
in the various places for help. I come
from an area consisting of five dis­
tricts where there is no water. All
the same, people there are clamouring
ior a proportionate quantity of the
seeds and manure. Supposing all this
is given, where are they going to throw
them? There is no water there. There­
fore, let there be no vascillation in this
matter. Though I come from a district
*whlch is almost famine stricken, I am
prepared to advise this Government to
give all the seeds and much of the
manure to the deltn areas first. Let
there be intensive ciiltivation of areas
where there is plenty of water supply.
There is no good throwing all the x êds 
and manure in districts which are more
or less desert areas and lookin^j forward
to their productive over a Ion?
period of time.

Then, as regards seeds, manure and
implements of husbandry, I have been
eryirig myself hoarse that for imple­
ments of husbandry at least 50 per cent,
of the iron and steel that is produced
must be allotted. There is a scramble
Detween the Industries Ministry and
the Agriculture Ministry. 'V ery often,
the Industries Minister on account of
Jiis bulk and size—I am referring both
to the previous Minister and the pre­
sent one—steals a march over the

Agriculture Minister— p̂oor man. In my
part of the country, I know that sub­
sidies have been given for the digging
of a thousand wells. But for digging
these thousand wells, fifty crow bars 
were given. Is it possible to dig a 
thousand wells with fifty crow bars?
If you go to the Collector, the C o it- 
lector says, “Even these fifty crow bars
have to be sanctioned by the Director
of Agriculture from Madras. What am
I to do?” Can’t there be decentralisa­
tion? One other matter. We are giv­
ing subsidies to the various provinces
for digging wells, A well costs Rs. 1500.
We give Rs. 500. What about the other
Rs. 1000? Provision is made that thia
Rs. 1000 may be granted to the agri­
culturist as a loan, but the loan Deputy
Tahsildar is different from the subsidy
Deputy Tahsildar. This man has to
run up to the other man and then to 
the Registrar of Documents. Now, all
this process takes a long time and by
that time the winter comes in or the
rainy season begins and it is impossible
to dig a well. Therefore, my sugges­
tion is that whoever sanctions the sub­
sidy for these wells must be empowered
to give the implements, pumping sets 
and all the other things. Personally,
I am also a farmer. I ha^ to run to 
the Director of Agriculture, Madras,
to get a pumping set. I have about
three hundreds of acres of land. There­
fore, mv sut?crestion is that the Centre
must make arrangements to see that
there are pumping .sets readily avail­
able in vnri^^s par1:> of the country.
A pair of bullocks costs about Rs. 1000 
nnd there is no guarantee given by
God that thev will last for more than 
two or thrpe months. If the cattle die,
the agriculturist becomes a pauper.
Under these rircnmstances, in aidition
to £7iving subsidies, the otner sub- 
sidiarv fhin<»s mnst yilso be ptteni€»d
to by the Government—such as seeds,
manure, iron and ^eel for imolem?nts,
nnd pumping sets. •

Lastly, I would urge upon the Gov­
ernment that there is no good going 
on with expanding our cultivation in
areas where there is no water. You
can climb the Himalayas and plough
from the top to the bottom of the 
slope, but where is the water? There 
are thirty-four millions of acres of
land which are fit for cultivation but 
which are not being cultivated. What
is the step that you are taking? Does 
the Collector go round and ask every 
man why he does not cultivate? There
is no agency at all in any village to 
do this. Therefore, in each State the
Government must be asked to legislate 
upon this and ensure that in eadb 
village there is established » Farmers* 
Association which must be able to take
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charge of the lands which are not be­
ing cultivated. The head of a house­
hold may die» leaving a minor. lie
may not be able to cultivate. Thereby,
the community suffers. Therefore, let
there be Corporations or Associations
of Farmers. Or panchayats which
have the right to take charge of lands
which are left fallow and which can
be cultivated by proper irrigation.
Number tw o: there is a craze for grow­
ing only commercial crops. In Coim­
batore district in my province, every
inch of land is being devoted to the
growing of cotton, because they find it
very paying. Cotton may be needed,
but do you want me to go on clothing
myself without food? They look 1;o 
other districts for grain. That is
wrong. I want legislation to be en­
acted in every State for crop planning.
The Government must say that not
more than so many acres of the hold­
ing shall be sown with either cotton
or sugar cane or other commercial
crops. Except in areas where no other
crop could be grown, you should regu­
late the growing of the various crops.
These are the small measures which
have to be adopted and wherever a 
State Government is a little indifferent,
let the Centre come to its rescue and
take charge. If the State Government
is still indifTerent, let the Centre come
forward and say, “God help you. Take? 
care of yourself. I am not going to
give you an ounce of grain.” C.P.
refused to co-operate with the Centre
in procurement. Assam, from which
my friend comes, unfortunately refused
to CO-operat/:'. They liave Efot such a 
large surplus of rice and yet. thrv
would not give even a single partirlo
of the same away, with the result that
we are going with outstretched hands
to America begging for food. Is it
right? This is a .serious matter. This
is one of the crisis years of our life.
The Centre mhst take charge of the
entire situation and It should, in co­
operation with the State Governments,
tide over the difficulties this year. I
wish the Government godspeed.

The Deputy Minister of Food and 
Agricnlture (Shri M. Thiramala Rao);
Sfr» I do not want to take much of the 
time of the House, because the main 
brunt of the reply falls on mv chief,
Mr. Munshi. But for the reference to 
the food situation in Madras Province,
of which I have got some first-hand 
knowledge and Information, I would 
not have stood up today. Recently, I
have been in the South to Madras,
Mysore, Travancore-Cochin and Hyder­
abad and I am very glad that m y
friend Mr. Ranga has shown so much 
•oUcitude for the Province of Madras

tliat he has complimented the Madras;
Government in one breath that they
were able to tackle the cyclone relief
in Andradesha and in the next one he
could not resist the temptation o f
identifying himself with the Madras
Mail that has been pouring the vials,
of vitriolic, unjustified criticism against
the Madras Government. Sir, every­
body can understand fair criticism f.nd
constructive suggestions. No doubt,
the situation in Madras was so diffi­
cult that for the third time the north­
east monsoon has failed in several
districts and almost famine conditions
were prevailing in those districts. The
Centre was no less anxious than the
Madras Government to help these dis­
tricts as much as posf^ible. The pro­
curement that went on till the previous
year to the tune of 13 lakhs of tons
had fallen by 4 lakhs of tons. They
could not procure more than nine
lakh tons from the surplus areas
and from other districts where grain
was available. At such a critical time
the Central Government had gone
with all its resources, with all its
sympathy, to the aid of the Madras
Government and I may tell you—it is
also on record—that the Madras <^v- 
ernment have always expressed their
sense of appreciation of the timely aid
that has been given from the Centre.
If my hon. friend Mr. Ranga relies on
the uncharitable criticism of the
Madras Mail I should like to rely o »
an understanding appreciation of the
situation by the Indian Express,

It is said. Sir, that since my depar­
ture from Madras the tone of un­
healthy and uncharitable criticism
has gone down, because I invited the
brunt of that abuse on my own head
from that of the Madras Government.
The paper was every day pouring out
harrowing tales and when a contradic­
tion was issued by the Madras Gov­
ernment that ipontradiction was not
published by the Madras Mail, On
the first day I reached Madras it made
an attack personally on m e ; on the
second day it made another attack and 
on the third day it made a third attack
most unjustifiably, when I had t(f
retort telling them that there were
days till recently when people who
were reading the Madras Mail were
the real supporters of the British
Government. Such a paper which had 
not a word of sympathy for the poor 
people or a word of condemnation for
Lord Linlithgow’s regime when the 
Bengal famine was raging, killing
lakhs of people, that paper has
suddenly turned to be a friend of the
people today abusing most unjustiil*
ably the Government of the people. 1
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had to give a bit of my mind to it and 
I may tell you that newspaper and 
public men testify to the fact that its 
conduct has changed a bit and it has 
been brought to its proper senses. 
Such a paper gains encomium from my 
friend Mr. Ranga.

Ask the Madras Government to what 
extent we have been able to help them. 
The allotted quota was nearly 3 lakh 
tons and we had to go up to 6 lakh 
tons. We have nearly supplied them
4,70,000 tons up to the end of October.

In the case of Travan'ron^ Cjc iiii 
also there was a scare in August when 
their stocks fell to two or three dayi. 
Then there was a telegram from them 
and we have allotted more than 3 lakh 
tons of foodgrains to them.

The Chief Minister of Mysore was 
here yesterday and he met our 
Minister of Food. They have appre­
ciated the very helpful way, the 
prompt way in which the Central Gov­
ernment have kept on meeting their 
demands, because they too had to face 
a diflftcult situation. ’

Hyderabad is a State that should 
not normally have become a surplus 
state. In 1946 its production figure 
showed that it had 3 lakh tons of 
surpi^us. Now it is deficit by one lakh 
tons. You know the extraordinary 
circumstances and conditions that pre­
vailed in Hyderabad and the trials 
and tribulations through which that 
State had to pass during the Razaakar 
regime. Large tracts of land were 
left uncultivated by thousands of culti­
vators who had fled from the villages. 
Now they are coming back and are 
settled down. And if Hyderabad is to 
have its normal agricultural activities. 
I am sure it will not only feed itself, 
but will also be a sort of help to the 
deficit areas roAind about. And even 
in regard to Hyderabad you can ask 
that Government as to how careful and 
prompt we are from the Centre to rush 
help whenever they wanted it. Even 
today there is an allotment of food­
grains going to them as quickly as 
possible.

Therefore it is no use condemning 
everybody. All that is humanly 
possible, under the present set-up. 
under the present circumstances, wi&  
the administrative machinery under 
our control, is being done. Sir, but I 
want to say one thing to my hon. 
friend Prof. Ranga who has been 
teaching humility to me. I have not 
gone all the way to the United States 
of America and other places to nego* 
tiate deals with President Truman, 
ignoring our Prime Minister. I may 
tell him that I have been converted

from a traditional producer into a 
traditional consumer today because I 
had to listen to the call of Mahatma 
Gandhi thirty years ago and leave my 
ancestral property. I never sought to 
exploit the tradition of my ancestors 
which Mr. Ranga tries to do. HU 
lather may have been a producer; his 
grandfather may have been a producer; 
but he is not a producer. He is only 
trying to exploit fully his tradition in 
his favour. The day I left the portals 
of the University in 1921 I never 
thought: that I should require the
adventitious aid of a University degree 
to prove successful in my life. I have 
not clung on to any title of a 
‘professor’ having been a teacher for 
hardly six months. I have got an 
open mind, but my mind is not blank.
I consider myself as much a public 
man, with experience of public affairs, 
having been a journalist also. Not only 
that, I am more alive to the conditions 
of villages. I have been going to the 
villages; I have gone to thousands o f 
villages on foot.

Therefore, let us not bring all these 
things on the floor of this House. Let 
us be good friends. I ani always 
ready to acknowledge and accept his 
advice when it is offered in the proper 
spirit. I have no quarrel with him. 
This is the position with regard to the 
southern provinces of which I have got 
personal experience. With regard to 
others, I may very well leave the 
matter to my hon. friond Mr. Munshi 
who is not a novice either in the 
membership of the Parliament, or to 
the Ministership.

The Minister of Works, Mines and 
Power (Shri Gadgil): Sir, my
justification for rising to participate in 
the discussion of the motion that is 
before this hon. House is that certain 
references were made by some hon. 
Members about wastage by the Gov­
ernment over various irrigation pro­
jects. Another line of criticism 
adopted was that nothing has been 
done so far by Government and noth 
ing like tangible results are in evidence 
up till now. I have listened to the 
criticism. Sir, with my usual patience 
and although there has been a good 
deal of misundQrstanding, what I 
propose to do is to throw a little light 
on the facts as they are today and I 
am sure they will afford some light to 
the unprejudiced critics and some food 
for thought to the prejudiced ones.

Sir, I am firmly of the view that 
land should be considered as a national 
asset and should be so controlled and 
managed, if not so owned in the imme­
diate future. Sir, in this particular 
context of time, the discussion has
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undoubtedly created some heat pro­
bably with some justification. Sir, you 
X)ro aware of the Sanskrit shloka 
which says:

T P S T P r: II

All these six enemies of good har­
vest are present at the present moment. 
There is excess of rain; there is 
scarcity of rain; there are the locusts; 
there are rats and the birds and the 
war-scare. Therefore it is no wonder 
that the harvest is greatly affected. 
At the same time, Sir, I do not think 
that it is such a problem that we can­
not solve it, given the necessary deter­
mination, given the necessary patience, 
given the necessary tolerance of 
accepting at least for a moment that 
the other point of view may be correct 
after all.

Now, Sir, I want to give the picture 
o f the position as it was before some 
years, particularly before the war, 
during the war years, before partition 
and after partition.

Mr. Speaker, you will be pleased to 
know that this country was not self- 
suflflcient in the matter of food even in 
the year 1936-37. Before that year 
Burma was included in India and we 
could then say that India was self­
sufficient in the matter of food. But 
since the separation of Burma the 
figures show that from the year 1936-37 
up to 1938-39 the average import was
13 million tons. The figures of 
imports in the succeeding years were:

1939-40
1940-41

2 million tons, 
1 million tons.

Then there >yere no imports because 
of war till 1944. Afterwards the 
figures were:

1944 ... 0-6 million tons,
1945 ... 0-9 million tons,
1946 ... 2-3 million tons,
1947 ... 2-3 million tons,
1948 ... 2-8 million tons, and
1949 ... 3-7 million tons

The position before partition was 
that those areas which are now with 
Pakistan used to send round about 1 
million tons to the area which is now 
India. Since partition, the position, 
so far as I am able to gauge, has 
worsened. What was the net effect as 
a result of the partition so far as food

problem was concerned? Partition in
1947 has lead to a considerable 
worsening in this matter.

Of the total 400,000 cusecs of water 
carried by the canals of undivided 
India, nearly half is carried by canals 
now in Pakistan. And of the total of 
33 million acres of land irrigated by 
State-controlled canals, a little more 
than half now lie in Pakistan. This 
has been a serious blow to the food 
situation in India. With 18 per cent, 
of the population of undivided India, 
Pakistan got 23 per cent, of the total 
area, 32 per cent, of the rice, 35 per 
cent, of the wheat and 25 per cent, of 
all foodgrains of undivided India.

, It had been estimated, as I said, 
that this area used to supply round 
about 1 million tons of cereals to the 
area now known as India. That, Sir. 
will give some idea, as I said, to the 
complexity of the problem. And what 
have we done? Apart from the details 
that may be made available by subse­
quent speakers, I want to say that the 
area under irrigation in 1947 was 49 
million acres. It rose to 49*5 million 
acres in 1948. In 1949 it has gone up 
to 50 million acres. Of course this is 
not very much, because out of 236 
million acres of land cultivated 50 
million acres is not much. It works 
out to 21 per cent, of the cultivated 
land and 13 per cent, of the total 
culturable land available in this 
country.

Undoubtedly it has been said so often 
that India is a rich country with a 
poor people and therefore it is a 
challenge to our engineering ability, 
our talent to plan and our will to 
execute what we ultimately desire. 
There are plenty of resources. In fact 
God has been so merciful not only in 
giving enough water for our rivers but 
he has so distributed them that even 
the most successful Planning Commis­
sion could not have done it better— 
right from the north to the south, from 
the east to the west. If you only plan 
well and execute it with determination 
I am sure there will not be any area, 
big or small, to which the facilities of 
irrigation ‘ cannot be carried. The 
quantity of water that flows annually 
through the rivers of India has been 
estimated at 1,356 million acre feet. 
Of this only 70 million acre feet, or a 
little less than 6 per cent., is at present 
being put to beneficial use for pup  ̂
poses of irrigation and the remaininjc 
94 per cent, runs waste doing untold 
damage in its passage to the sea.

What have we done in the course of 
these three years? Our best engineers
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were put on this problem. They 
surveyed most of the river valleys* 
collected data, they have been success- 
tu\ in drawing up some schemes and 
some of them are actually under 
construction. Only to let this hon. 
House know the extent to which things 
are at present going on I would like 
to give some figures. The present posi­
tion is that after preliminary or 
detailed Investigation a large number 
o f schemes have been taken up lor 
construction. At present there are 135 
such schemes at a total cost of Rs. 590 
crores which are at present under 
construction in different parts of the 
country. Twelve of these schemes 
may be called major projects costing 
over Rs. 10 crores each. There are 
twenty-four medium size projects cost­
ing between Rs. 2 and 10 crores each, 
totalling Rs. 103 crores. In addition 
there are 99 smaller schemes costing 
less than that.

The benefit which will start accruing 
Irom some of these projects from 
1951-52 may be indicated. The addi­
tional irrigation in terms of million 
acres will be of the following order:

1951-52 ... 0-6 million acres.
1952-53 ... M  million acres.
1953-54 2 million acres.
1954-55 4-3 million acre^.
1955-56 ... 5-5 miUion acres.

It goes on increasing till in the year 
1960-61 it will be 12-9 million acres.

Shri Bharati (Madras): May I know 
what is the book from which the hon. 
Minister is reading?

Shri Gadgil: Well, it is only tor 
official use.

Prof. Ranga: Sir, is it permissible 
lor any Member of this House includ­
ing a Minister to quote from a book 
-even the title of which cannot be made 
available to the House?

Shri Gadgil: I said it is only for 
official use. but I may bring to the 
notice of the House that the whole 
thing has been published in one of the 
newspapers.

Shrimati Durgabai (Madras): Would 
the hon. Minister tell the House as to 
what is the total sum spent so far on 
preliminary investigations and the 
survey that has been made of the river 
valley projects?

Mr. Speaker: He is just giving 
figures of additional acreage that 

accrue and which will result in 
more production of food.

Shri Gadgil;
takes its own 
own course.

In terms of 
give you:

In 1951-52
in 1952-53
in 1953-54
in 1954-55
in 1955-56
in 1956-57

: Sir, just as the river 
course let me take my

food these schemes will

0-2 million tons,
0-4 million tons,
0-7 miUion tons,
1-4 million tons,
1-8 million tons,
2*2 million tons,

and ultimately in 1960-61 4-3 million 
tons.

These schemes which are under
construction and which are being
pursued vigorously in spite ol financial 
difficulty, and it xvlernbers of this hon. 
House want to say that nothing has 
beer done I have nothing more to say. 
We all know that the radical problem 
is that of food and unless this is 
solved no other problem can be solved. 
That land remaining stationary and 
the population growing at a tremen­
dous rate— lor which I need not say 
who are responsible— the only way in 
which we can proceed is to follow a 
pjlicy of intensive cultivation by pro­
viding irrigation iacilities. This will 
provide what 1 may call proximate 
solution to an apparently insoluble 
problem. There is no other way and 
aU the arguments, all the eloquence
ar«d all that happened since yesterday 
will be of no use. Every eifort is 
being made by this Government so far 
as the short-term plan is concerned
and I have not the slightest doubt that 
v̂’hat happened in 1943, when lakhs 
of people died because of bad 
administration, nothing of that kind 
will happen now. I want to say that 
these schemes have started, but there 
must be some time-factor intervening 
^jetween the commencement and the 
completion, just as no science has ever 
discovered the manner in which the 
time between conception and birth 
can be accelerated, no amount of 
ingenuity and no amount ol engineer­
ing skill can advance the time-table 
which has been evolved after due con­
sideration. Acharya Kripalani refer­
red to shooting of birds; I am not in 
the habit of shootit^ birds and cer­
tainly I wiU not shoot birds of the 
same feather. These are facts and 
these facts will not be altered one way 
or the other by whatever eloquence 
that may be exhibited on the floor ol 
this House. I therefore wish hoo. 
Members to fully realize what is being 
done. We are like a garrison which 
has been surrounded on all sides, and 
as I said, both intemaliy and exter* 
nally and things are somewhat darii. 
Wisdom lies in going thoughtfully and
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[Shri Gadgil] 
methodically and above all, going in 
W  atmosphere of understanding and 
mutual co-operation. If that is done,
I have not the slightest doubt, as I 
said a few minutes before, we will 
overcome this great difficulty but if 
we demoralise the services on which 
lor some ti^pe as they are constituted 
we have to depend, and also demora­
lise the people at large with the result 
that if there is a scarcity in Bihar, if 
it is so much exaggerated and if an 
atmosphere of panic is created, the 
panic will not limit itself within the 
territorial limits of Bihar; it goes all 
over the country and everybody will 
try to gather as much as he can, think­
ing that some great calamity is 
coming; that is not the way to be 
followed by a patriotic citizen. I 
would therefore urge let us think out 
calmly. Neither I, nor the Govern­
ment of which I am a part claim 
infallibility; that is a virtue left for 
those who are the critics and who pro­
bably will never have any opportunity 
to govern. But those who have to 
administer things will have to work 
and they fully realize that there are 
limitations of action and whatever 
constructive suggestions may be made, 
I am sure they will be duly consi­
dered. But short of that, if this 
forum which ought to provide inspira­
tion and guidance in a circumstance 
like this is to be used for denjoralising 
the people, I feel the future of this 
country will be very dark. I feel 
there is something in the genius of our 
people which makes them rise to the 
occasion at the critical hour and I hope 
this will be the case at the present 
moment.

Shrl Ramalingram Chettiar (Madras): 
Sir, this questior. consists of two partp. 
The one we are trying to meet by 
■ome shibboleths and sentiment, and 
the other vvc tight shy of facts. Now, 
what are the facts? The facts are, 
that the hon. Minister for Food makes 
an announcement here in Delhi that 
he is able to give 12 ounces of cereals 
to everybody in the country and that 
there is no starvation. But we go 
into the country and find that even 
the most populous towns have only 8 
ounces—4 ounces of rice and 4 ounces 
o f wheat, in places like Coimbatore 
and Madras. Similarly, if we go to 
the villages, we find that 3 ounces are 
given there sometimes; sometimes for 
weeks, there is no stock at all in the 
villages. That is the sorry tale that 
we find. But there is the other side 
o f the picture, namely that in spite o  ̂
the fact that there is under-supply and 
non-supply at times, people do not 
starve; they somehow live. It is said 
by the experts that 12 ounces are neces­
sary for people like us. and at least 16

ounces for labourers.
[M r . D ep u ty -S p ea k er in the Chair}
In Coimbatore, for instance, which 

is a labour centre, we find that only 8 
ounces are supplied by the ration 
shops but nobody is weak enough to 
give up his work or stay away from 
his work. This fact has to be faced 
ana not dealt with by saying that 
every black-marketeer should be hung 
on the tree and everything should be 
done to stopj black marketing. If 
these people live and if we are able to 
live, 1 want every Member here to 
put his hand on his heart and say what 
he is doing. Everyone of us is living 
simply because of the black market. 
In the present state of affairs the 
black market really helps as a ^boon 
and not as a curse. This will have
lo be recognized before wo deciy the 
whole thing. What is it due to? 
The fact is that we have not got a pro* 
per system of management of this very 
di^Hcult and big question. What we 
are doing is that we are only playinf^ 
with some sort of theoretical arrange­
ment, we say we ought to control the 
whole supply and the whole produc­
tion; everything we ought to control. 
Is it possible to control these is the 
question and that is not faced at all. 
Has anybody peen able to control 
either the production or distribution? 
Not at all. Are they able to give 
sufficient to the agriculturist to make 
hiir produce the food and selJ it at 
the price they want him to sell it? It 
is an impossibility. What is really 
happening is certain lands which are 
water-logged or those which require 
to be changed for rotation purposes 
produce food grains. In the rest of 
the country commercial crops are 
being grown on the land and they 
yield .several-fold. There are two 
classes of cases, where a cereal crop 
is produced and they produce crop 
worth about Rs. 2.50 an acre. If the 
same land is put for cropping cotton, 
for instance, it gives you Rs. 1,000; if 
you put it for the production of sugar­
cane, it gives as much as 2,500 to Rs.
3,000 in some parts of my province. 
Can you really expect the cultivator, 
who can put his land under sugarcane 
or cotton, to grow paddy, which will 
give him only Rs. 250? That is the 
straight question that has to be an­
swered. Paddy is grown because o f 
the black market. What is happen­
ing is this, I made searching 
enquiries. There is a black market 
which is an open market. In the 
ration shops, you are supposed to sell 
at not more than Rs. 20 a maund. 
Where the ration shop is not properly 
supervised, the ration shop itself is a 
black market. Leaving these ration 
shops, whatever is required is avail-



maximum price tor some time, be- 
(*ause, an immediate change may lead 
to a rise in the prices. What really 
happens is this. There is a black 
marKet price; there is a ration price. 
The ration price is an artificial one. 
It comes to Rs. 20 a bag. The biacic 
market price, as I  said is Rs. XOO a * 
bag. In my province it has now come 
down to Rs. 72. When we take 
av/ay the control, what you will And 
is an approximation of the two. It 
would not be the ration price and we 
should not be surprised if there is a 
rise in the price of cereals. For the 
purpose of actual administration, it 
may be necessary to continue price 
fixation for some time. But, at the 
same time we must take the trouble 
to see that normalcy is restored as 
soon as possible, and that the price 
control is taken away later on.

Subject to this, I,would suggest this 
arrangement. This arrangement of 
forcing the people to give up whatever 
they have got immediately after the 
harvest is over, and then not supply­
ing them with their requirements 
should be given up. Yesterday, Mr. 
R?.nga was complaining that in a- 
place like his which is a surplus area, 
there is rationing. They want 
supplies from outside. The reason is 
this At the time when the harvest 
is over, whatever is available is taken - 
away to other areas where they are 
wanted. When these people in the 
surplus areas want paddy, they have 
to get it from outside. This system 
has done great havoc. In the case of 
prices, what happens is this. You 
procure in an area at the rate of Rs.
12 a bag and in the same area you 
are selling at Rs. 16. This is uncon­
scionable. * I^obody could put up with 
a thing like that. The villagers are 
surprised and they feel that they are 
being cheated every day by this sort 
of arrangement. Why should we 
procure from a village at the rate of 
Rs. 12 a bag and sell to the same 
people at the rate of Rs. 16 a bag later 
on? This is not a fair way of dealing 
with things. In the olden days, what 
we did was, whatever we produced, 
we kept in the Ullage and only the 
surplus was sent out. That is not 
b<iing done now. Everything that is 
grown is immediately procured and 
sent away, with the result that there 
is starvation in the place where there 
is surplus.

Shrl Thtrumala Rao: If a village is 
deficit in its production, then Govern­
ment has to send.
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abJe. It is not denied that there have 
been stories in the Madras Mail, as 
pointed out by Mr. Thirumala Rao, of 
starvation and all that. No doubt, 
there were some deaths. But, the 
deaths were not due to want of grain, 
but for want of power to purchase the 
grain. In the black market paddy is 
being sold openly at Rs. 100 a bag,

Shri Thirumala Rao: R ice ; not 
paddy. .

Shri Ramalingam Chettiar: I am
sorry; rice is being sold at Rs. 100 a 
bag It is openly sold and you can 
get any quantity you want. There is 
absolutely no difllculty in getting it. 
That is the position. But the people 
are so poor that they are not able to* 
purchase rice at that price. I have 
heard even in Delhi several of the
clerks, who were supposed to be well
paid in the old days, say that the
ration they are getting does not suffice 
even for five days in the week and if 
they have got children, they find it all 
the more difficult. In the houses of 
mnny of these clerks there is only one 
cooking in a day because of the high 
price of rice. This high price is the 
direct result of this inefficient control 
and the corrupt practices which it 
leads to. That is the difficulty which 
you are facing. Unless we are going 
tu face that situation and bring about 
a change, it is not possible to do any­
thing. *

I am not a believer in absolutely 
giving up all controls at once. What 
I would suggest is this. So far as the 
villages are concerned, it is better you 
leave them alone to grow their own 
food. In cases where there is a 
failure of monsoon, or any flood or 
other extraordinary circumstances, you 
may supply them with something. 
Otherwise, the villagers can grow 
their own food and they can distribute 
it among themselves. In the towns 
and labour centres, it will be. neces­
sary to continue rationing for some 
time. The cereals necessary for this 
purpose can be ffot not from the deficit 
areas like our districts, but from sur­
plus areas. Where tffe surplus areas 
also are not able to supply the neces­
sary quantity, you may import. It 
will be necessary for this purpose to 
have, as a safeguard, a sort of a stock 
at the beginning. Government will 
have to spend as much as is necessary 
to have this stock in the Centre, 
rather of the Centre, distributed in 
the various places where it is badly 
required. You have to stock some 
quantity so that in cases of emergency, 
you may rush the supply whenever it is 
necessary. Otherwise, you can get 
supplies from the surplus areas tor 
the towns and labour centres. Fix a

Shrl Ramallngmm Chettiar: They
have got to be given. There is no 
difficulty with regard to them. I am  ̂
sorry to take up more time. I want 
onlv a minute or two to explain the- 
position.
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[Shri Ramalingam Chettiar]
In 1942-43 when we had trouble in 

Madras, we actually worked the 
following system. We selected about 
58 places, towns and labour centres. 
I'here, the co-operative societies under­
took to get paddy from surplus areas, 
sufficient quantity to last for two 
months. They always kept two 
months’ stock so that in case of any 
trouble, they may not be left in the 
lurch. So far as the villages were 
concerned, they were left to manage 
their own affairs and there was abso- 
lal.Gly no difBculty.

What is now happening is this. At 
thf time of harvest, the so-called 
general licensees, who are sometimes 
namelendei:^ for the officials them­
selves, go and tell the villagers that 
they have not got storage facilities, 
th.'il they have not got financial 
accommodation and so they would pay 
only Rs. 2 less. The unfortunate 
poor people at the time of harvest 
have' to sell their produce at a price 
which is less than even the ceiling 
price. This is a very unfortunate 
state of affairs. \ From East Godavari 
District from which Mr. Thirumala 
Ran comes and from Nellore District 
also, I have heard stories about it. At 
the time of the harvest, the poor ryot 
has to sell his produce for two rupees 
less than the ceiling price to the 
li(-3nsee whereas the licensee can sell 
it at Rs. 100 a bag, as I said, in the 
!>lack market. What I would request 
the hon. Mr. Munshi is this. Of 
course, he is trying to do his best 
with the cereals at his disposal. But, 
th.;t is not enough. He will have to 
improve the system in .such a way 
that Government takes responsibility 
for only what It can perform. But at 
the present moment they have taken 
the responsibility for everything and 
that is a very wrong thing. They 
should reduce their responsibility and 
take on only that responsibility they 
fan perform. That is what I would 
request the hon. Minister Mr. Munshi 
to consider for the future.

An Hon. Member: Please speak in 
the mike.

Mr. Deputy-Speaker: The hon. Mem* 
ber may use the mike.

Shri Damodara Menon: But I am
sure if the mike is y/orking. Anyway 
I shall raise my voice.

I come from a deficit area— the State 
of Travancore-Cochln, and the adjoln- 
mg district of Malabar. These areas 
have been suffering from food deficit 
for a long time. ‘Even before the last 
war, we in these areas depended on im­
ports from Coore:, from Burma and 
other places to make up our deficit. 
Today the situation, as all of us know, 
has become very bad indeed. Of 
course, ours is a statutorily rationed 
area. But in spite of that, very often 
we are going on with 6 oz. and occa­
sionally 4 oz. of grains, and this is a 
very pitiable state of affairs. My friend 
Mr. Thirumala Rao said just now that 
he was able to give three lakh tons of 
rice to Travancore-Cochin at this time 
of crisis. We are thankful to him and 
to the Central Government for this 
help. But all the same, our situation 
there even today is far from fsatiŝ  
factory, and the people in the villages 
are suffering very much. They arê  
more or less, on .‘^emi-starvstion diet.

It is all very well saying that the 
people of South India should consume 
more of wheat and less of rice and 
change their diet habits. But diet 
habits take a long time to change, es­
pecially in the villages, and if you ask 
the villager to live on 4 oz. and even 
6 oz. of rice daily, I do not think he will 
be in a position to continue his exis­
tence in this world for long or suffi­
ciently long even to change over to 
wheat. He cannot do It suddenly. 
Actually the other day a villager asked 
me whether our Government have 
developed a “diabetes complex” as 
otherwise he could not explain why the 
Government was putting such severe 
restraints on the consximption of rice 
and sugar. ^

Shri Damodara Menon (Travancore- 
'Cochin): Sir, there are only five more 
minutes for the clock to strike "*one” 
and .......

Mr. . ,  .
In five minutes.

r: You may finish

Shri Damodara M«um: I will try, 
1>ut many people here would rather 
welcome a lunch now more than a 

.'Speech.

This state of affairs has got to im-
Erove. Of course, I am not compiain- 

ig against or blaming the Central Gov­
ernment, but I do hope it will be possi­
ble for the Pood Minister to give us 
more rice and thus help us from star  ̂
vation.

There is another point I want to 
dwell on and that is about the fixing 
of the date for food self-sutRciency. 
This date, as has been mentioned in the 
President’s Address is fixed at March,
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1952 That \s the target date for self­
sufficiency in food. It is well and good 
to ftx a date like that, for that induces 
us to produce more, and if I may say 
80, hel^s us to put an all-out effort to 
attain the target within the time-limit. 
But if we are going to put a strict inter­
pretation on it and stop all imports of 
food from March 1952, then that will 
work real hardship. I therefore, hope 
that the Government will continue to 
import more and more foodgrains into 
this country, for that has become 
necessary. That has become all the 
more necessary at the present day, 
because as the President has remarked 
we are probably on the verge of a war, 
and if car worst fears come true and 
war bre^iis out, then it may be on'the 
food front that we shall first collapse. 
Therefore, as a precautionary measure 
it is necessary for our Government to 
import as much foodstuff as possible 
and accumulate a food store so that we 
may be able to weather the storm if 
it should ever come.

I am afraid I have almost reached 
the time limit, and I will only add a 
few words with regard to the con­
trols. I do not want to continue ihe 
speech after lunch and I would crâ ê 
indulgence of Members for one or two 
minutes more,

I am one of those who think th=»t 
controls are necessary in the present 
context of things; but I have my quar­
rels about the way the controls are 
working. The administrative machi­
nery that we have inherited from the 
past is not abie to cope with the work 
of control and therefore, the people 
are suffering. The moment c'ontrol 
comes it becomes almost a universal 
feature that the article under control 
disappears from the open market. We 
had sugar control and sugar became 
not available in the market. Now we 
have gur or jaggery control and the 
villager today finds that there is rio 
jaggery in the market. Therefore, 
before we launch upon a control, will 
it not be possible for our Government 
to see that the oxisting stocks do not 
disappear the moment the control 
comes? Therefore I would request 
our energetic Food Minister to apply 
his mind to improve the machinery of 
control. That would remove muvrh of 
the complaints that we have today.

Sir, at a time like this when we are 
faced with a grave international situa­
tion, I think all of us should help in 
producing more and more of food. 
Food production is our primary neces­
sity now. But in our own State of 
Travancore-Cochin, and also In Mala­
bar District, a lot of land has been 
reclaimed and there is a great deal of 
effort, heroic effort I must say, on the 
part of the people and the Govern­
ment to produce more. In this con­

nection I want to sound a note of 
warning. Our own State of Travan- 
core-Cochin is producing a lot of money 
crops like cocoanut, rubber, tea, coffee 
and cardamum. Much of this today 
is fetching a lot of dollar for the whole 
country. But this reclamation process, 
I find, is to some extent hampering 
the expansion of these money crops. I 
want the Food Minister to consider 
this problem whether in a State like 
Travancore-Cochin and also in Mala­
bar, where climatic conditions are 
favourable for the expSinsion of such 
very important money crops like 
rubber, cardamiun, tea and coffee, v/e 
should extend our food production in 
these areas at the jexpense of these 
money crops. I am sure we should not 
plan for self-sufficiency in any narrow 
sense, and it must be possible for the 
rest of India to support us when we are 
producing such valuable crops.
The House then adjourned for Lunch 

till Half Past Two of the Clock,

The House reassembled after Lunch at 
Half Past Two of the Clock.

[M r. Speaker in the Chair,]
Shrl Karunakara Menon (Madras); 

The Presidential Address made re­
ference to the recent natural calami­
ties and disasters which have taken 
place in our country but does not relor 
to the existing food situation in it. The. 
situation continues to be very grave. 
There is great discontent and from the 
actual investigation conducted by me 
in rny part of the country—I can speak 
with personal knowledge—there were 
several portions in my district itself 
where starvation prevailed for 10 or
12 days a coviple of months ago. This 
fact has been admitted both by the 
Minister concerned of the Madras Pro­
vince and also by the local Collector in 
their proceedings and statements. The 
situation was very grave for 10 or 12 
days. People in the rural parts from 
whom every grain had been collected 
in the course of procurement, had no 
means of getting any food grains, and 
they had to starve. Now the situation 
has been aggravated by the events in 
the North.

What are the factors existing in the 
food situation of today? For the 
fourth time in the Madras Presidency 
the North East Monsoon has failed and 
the calamities referred to in the Presi­
dential Address have occurred in the 
North. To add to these the border 
situation of our country has become 
very insecure. The Communist activi­
ties are not on the wane but are in- 
^easing. Today’s papers say that the 
Communist ban is to be removed and 
that the detained Communists are to 
be released and so they are going to
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[Shri Karunakara Metion] 
have a free field. The situation there­
fore in the country is extremely expJo- 

•sive. Nobody can deny that it is the 
fundamental duty of the Government 
to see that no man dies of starvation. 
To add to all this if a world war breaks 

-out we do not know where we all will 
. be.

Much has been said about self-suffi­
ciency but I have no faith that this 
will come aboyt during the next ten 
years. Notwithstanding the very opti­
mistic view expressed by the Minister 
for Works, Mines and Power in the 
course of his speech today I do not en­
tertain that optimism. Even if all the 
irrigation schemes mentioned by him 
in his speech fructified it will take a 
long time before people are induced to 

. occupy the tracts which are likely to 
be benefited by these schemes and it 
will also take a long time before the 
lands are made fit for cultivation. So 
we are not going to be .‘:elf-sui?lcient 
by 1952 as regards food and what u  
the remedy to encounter this critical 

; situation?
I believe the only two remedies are,

■ first controls—which ought to be con-
■ tinued not in the present fashion, but 
.by introducing modifications—a more 
:strict and efficient control has to be 
adopted. Secondly, more imports of 
food grains have to be made. People 
have to be made enthusiasts in the

 ̂Grow More Food Campaign. On ac­
count of the fault of the Government 
in the way in which the Grow More 
Food Campaign is being carried out 
lands which were for years under food 

. are being diverted to growing com­
mercial crops. In m y^w n part of the 
country, Malabar, l a r ^  acres which 
had been used for food grains tire now 
being turned to cocoanut cultivation. 
The reason is partly because people 
find it very difficult to cultivate food 
grains on account of the procurement 
rules prevailing. Food grains are taken 
away by procurement officers and If 
the season fails for a second time the 
people have no grains with them for 
seed. Then there is - corruption among 
the officers in charge of control. 11 is 
very difficult to satisfy them. More­
over the agriculturists think that the 
price offered for the grains is inade­
quate. Therefore, the cultivators think 
that if instead of rice they take to 
some other cultivation like Kincer, 
cocoanut, arecanut, etc., the incursions 
of these officers could be avoided and 
they can peacefully get on. Be.sides 
these reasons, commercial crops fctch 
bettor prices than paddy if they were 
to grow them on those lands. Cor­
ruption and black-marketing accom­
pany these controls. I know as a fact 
that on the road in front of my house 
boys wi^h baskets of rice on their head

enter houses and ask whether people 
want rice. What is the use o f control 
if such black-marketing can take place? 
I brought it to the notice of the Col­
lector but he did not take serious liotice 
of it. Perhaps he had secret instruc­
tions to allow black-marketing: other­
wise I cannot explain how when there 
is control this sort of open ' lack- 
marketing can go on. Therefore the 
remedy is to see that the defects of the 
control are removed. If control exists 
there is some guarantee that in times 
of trouble the Government will some­
how feed the people, at least with three 
or four ounces of rice to enable them 
to linger on with their lives. But the 
evils of control have to be done away 
with. It should also be seen that the 
controls are not worked in such a way 
that they reduce the area of land used 
for cultivation of the food crops.

I am certainly of opinion that m ono 
poly purchase ought to be introduced 
by the Government. No man ought to 
be allowed to sell paddy, wheat or 
other food grain to any person but the 
Government. The sale or purchase 
between citizens ought to be stopped.

The second suggestion that I have 
to make is this. After all, India is v-ne 
country, it is our country. As such a 
uniform system of rationing should be 
introduced throughout the country from 
one end to the other. No distinction 
ought to be made between the food 
surplus areas and the deficit areas. If 
the people are made to understand that 
our country is one and this is a criti­
cal time, I am sure every State will 
be prepared to follow a uniform system 
of rationing.

So, my suggestions are that controls 
are necessary, State monopoly should 
be introduced with respect to purchase, 
and uniformity in rationing should also 
be introduced. But, only if along with 
these, imports of food grains in large 
quantities are allowed, we can have 
salvation from the critical situation in 
which we are placed. Before the war 
we know we used to import large 
quantities from abroad. Now we have 
to prepare ourselves by imyjorting 
twice that quantity which we were im­
porting before the war. We have to 
prepare ourselves becaure we arc in a 
critical situation. The North-East mon­
soon has failed; conditions in the North 
also are very unfortunate as mention­
ed in the Presidential Address. The 
world situation is very bad. Our bor­
ders are in danger. We do not know 
whnt is going to happen tomorrow. At 
this time of crisis it is our duty to pre­
pare ourselves. We should try to get 
twice the quantity that we were im­
porting before the war and store rice, 
wheat and the other cereals that are 
used by the people. We should pre­
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pare ourselves to meet any contingen­
cy. Unless these suggestions of the 
controls being continued, not only more 
rigorously but more wisely, increas­
ing our imp(»rts to much more than 
what we are doing today, and not de­
pending much upon our self-sufflciency 
schem^e, are considered and acted upon, 
5ure as anything we are going to en­
counter a disaster much more critical 
than what had taken place in China 
and other countries of the world. I 
am sure the Communists will m^ke use 
•of the least opportunity that we give 
them. We have to be very watchful. 
The Government will have to prepare 
themselves by importing more and ad­
ministering the control in a very eflfi- 
cient and beneficent manner, not in 
any way hindering the grow-more food 
campaign. At present the administra­
tion of controls has a good deal of dele­
terious effect on the grow-more-food 
‘Campaign. No assistance is rendered 
by the Government to the cultivators, 
though the Government are making 
much of what they are doing. The 
cultivators are not getting manure and 
they have to go a distance of about 
ten or fifteen miles to get it. I suggest 
that in every village or in a ^roup of 
four or five villages a depot should be 
opened where manure could be sold to 
the cultivators. And, as mentioned by 
an hon. friend who spoke before me, 
iron implements required for cultiva­
tion should also be made easily and 
cheaply available to these cultivators. 
Moreover, the rigorous way in which 
procurement has been going on should, 
in the case of actual cultivators, be 
made a bit more reasonable. In the 
‘Case of large land-owners. Jemmies as 
they are called in our part of the 
country, though they have plenty in 
their granaries they are excused by the 
procurement officials. But the pcor 
people are robbed of what little they 
have. They have not even got seeds 
to sow. Government should look into 
these things and see that the great 
•disaster that is impending is avoided.

3ft m  anrar
I  ^  a n r

f  i Tns?'Tf?r %
%  if 3 ft 3 T p T rr  ^

t h r t r  ( H o u s «3) %  a m tr

I  Vi i

Tnsj'Tfer % •ffW'T #
>Tp<ff*rRT

*niT ?  I
a iR  ^  TfTf^frT % ^rrr«ff ^  

 ̂fit 3Ttr f»TrTT 
i  ^  f  srrffirv fvrfrn t

^  t  ^

firrfw 5ft sr% :t ftnift

 ̂anrT 3ftr (ftfff f ,
fwt ^  (State) %

f  I 'T T '5  ^

ift̂ TRrmraff ^  srnr ̂  ^  ft?
STTsft JT*T% Tt STR  ̂ aftr
snrft sp R m  v n w  t
^BTSr % »TT*I% ^  iIF«PT«T^Tr 5)7^

aft «i?ppirr ^
if jp ttt  ^
5®  ̂  »TFr «mr t  «CT
ŷ qiftn ^  aftr wir
f T R P r r  1 1  3 r t  s p r n r  v r  a ft

?>TT t  ^
(Deterioration) ft?iT t ^

^  aftr 3|!T ITT r̂R TT WTPT
^  5Tii?5T *Tff ffriir 1 1  ?y»nnT 

WrT
t  3ft?: ^  w e r m  %  ? n « t

^  3ftr %■ ^Trai f ,
TO % WT t',
fiir sni?!T ftnrr »rar ^  ^

9'T)WT
m p ft  #  T*ft ^  sftT ^
? f% 7r P P JiT  ’ T^rr t ,  *r  

a rt^  11 #  ^nmcrr ^ «rra
3ft ?»T 'TT f w  5WW I

W  fsfiTRT T?r I
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OT Tl’P ^  ^  ^

5 ®  3 ft 3 rn r ^  ^  t

TO «lft ^  t I w  JRTR
%■ aftr 3T|f ̂  Tr5rfsnr(Rationing)

(Introduce) ^ t ,  ^
BniT3r H T v r C t  fs r-rfR r irrr^  f

^  ^  JT? >ft ^  t' ^
5’m 'tn  5?rtt s m r  îr ^  11

(+d’il  ̂ f  % WtH’
3rT*T5HTOr ??Rft I srf^ 

t  aftr ^5T ^
t ;i
«T sr̂ i?̂  ftniT *rJTr S ? qf^ 5»r
f^ ^rn r rfi a f l ^ r ^ f T i r  (Over-fe- 
ediag) % ^  % aRî r ^

T̂TT «r^ ^  stnrr t  aftr

TO «PT «f?r 5 ^ ^  ^  t  >
iPET X t r  %  3T^ 5T^ *T»^^

f^*IT *niT t , ^  ^
fn*j5  ̂ sniiii *nTT ^ fiTCT % ??r

^  T>F t  I 5f̂  #P % r?!t?
^smcr M r  !5rr̂  sftr 

f t r S T T  ^  5 Z R F 1 T  ^  S f r t ' I W  ^

a f t r  ? T T ^ R  ^  e^TPT ^rPTr arr^^JTSF

5  I an?iTf’ nf7?nr ^  sn iin T >ft

s fn m r  t  a fiT  IT? t

f v  i[*T p W r r  %  ?ri®TW ' t t  O ijt ^

^  f  3 f ^  IT? ?»rrCT 5T w

^  ?  I ? *T ?ft H V  3fT^9*(i*

a i P R R ^ n ' %  ?n?rT5r 't t

f w m  1 1
ifg' % ^d 'vnr ^  >rpf ^

S T T ^  <K»TT JJ I ’ T T » 5  ^

t  f t r  ? « n ^  «ft f ^ ^ n r  f  i »?p sft- 

nhxipe (Proouremeat) ^5tt 
aftr *f>T̂  ^rerr t
% t  a ik  5[̂ PT fftr
Pnn*r % \

^  f̂ r̂ prr vhnf^^spr
(Coordination) ^  g w
#  g %  5!^ ?  I a i f w
®TR ftroife (Food Depart- 
meat) ^  a»H
»Pt 3frr firirr sjrarr 11 ?Pt PrvTT«r 

aftr g?PTr «TR 51̂  r̂rerr 
t, 3̂?!̂  ^  % 3TTT JTff '̂sf
fipJT arnrr t  i tpr ?iTqs ^  

t  arcfK ^
SRR- »t»TT% # (Subsifiy)
arrft % ^  f ,  q r -^

*̂11̂  W ?
^  ^  7T!ft»r % f?yq[,

(Develop) ^  % 1^, %  
^  Tift 11 3T̂  t̂̂ r ^  sTmr̂ T̂ r
t̂rft I ?̂t <TT t̂3T PtW <TRir

11 3T̂ft 3m tr3T5«rr̂  % fN^
% JTrwtr ftarr ftf ^  tt % #5t
^  'TTJft i I

 ̂ ^  JTHT
fT> 'Tt̂  ’fft ^  ft fJTĉ r
3T? Pk g'T ^  JTTfT JiT
s|ft t I ^  STiJvrsi'
f  ftp 3T=r i?>T JT #t3f % fwCjapTT̂ r 
<»ft JTTT 5ft fft W:T (TT

ift f*TW?TT 1̂ 5
srft vfemrt aik n̂ift
3TT% TT ^  fW^r  ̂ I ^  ^
It l̂ dHT ot'ii'Ji «JTKT 7?T f*RT STT 
?w?rT «rr, f̂ Rrrr 5rr>r ^ p̂rtt «rr 
^  •T̂  ^  R̂>r aftt ^ T*ft
T  ̂ I at ??T % fetjr ?rmf ^

amSiRim t  ^

tpf 5*1 (Tractors)
4ft t̂'lumfl' ^  wpj; ^  ^  t



srf oTr?T̂ ^  f, qr
aftsnr?^' artr

^  ^  n f  t  ^
v t f  T̂TFT <T  ̂ ferr ^

1 1  ^  ^ ® r  ^  I  f% 3w anrfNrr 
afrr FfT #■ srf^ ^

?>ft t  ?ft ^  #  *m1f ^
^  I f e m f  5)̂  «̂TPT 

v fr  srflf f  %  fgpr ?r

srfW 5T? ? i ^  f  I
m x  SlfrT 9OT^3nt
?ft #■ f  5rf sfiftq- s^

8TI5T5 ^  ^  an̂ RiTVfinr 
sffNr ^  gnhw *PT

^  q>T% 5? fw  
3TT ^ r ,  JTT 3IW %  ^

wnmft ^i3it 95 arm 't ?ft ^  ^»fl^
T T  f T | ’ T*ft>T f%3TT 3|T I i f f ?

5̂7 (yield) «5t ^ 'r   ̂ arfsTT 
® T n r ^  ?ft i) <.1 f^ 5 «ii? r  5  f r  1̂ +^

?> JTT ?ft5T q ^  Ff̂ TT
a r f ^  ^ 5 w  ^  ^  ^ T R T u r

% JTm^ ^  H*r wrrHfnr?: ^  ant 1

spw (Eradica-
tioo) % 3fk q-fcfV 
an^w % r?,^ ^T

^>T ^  I ^  ^  flft’ ^WT ^ r f ^

%  3 ft 5 # T  T ^  a r m ?  ^

#  IT? ’fif?r ^  ?t ’M  I #■
n̂rsrar f  f*tr JTtir sr̂ r̂ aft’c »t«t r̂r?r

3ff ?pf?r a r f^  |3TT t  TO f̂y 

T5T? 5f  ̂ t  ^  ^  ^
11  *re?T wTTff ipT ^  JjJf HFjrer 

3 1 ^ ^  t  I
#  ^ n i5 t T T O  ^  a r r r r  |  v f f f ^  ^

%  f t n f f R f  %  T R r  I W T T

?>n̂  ^  ^  qt̂  ^  ^  ^
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qsp ?m^T t  I sfrj" vTt 

?»nTT f̂ TPT sTprr 
^  #9flf % 3 T ^  ^?fy ^  ^  

I arnir ii ir? ?̂r?r f  
f% ^  rft̂T ?n?y 3Tftrr
%fTr !T̂  I ^JT fH?rrs5#

f¥ flRT  ̂ tpijaff ^  ĴTTfTJTt 
?T ?> irm, ^  ^  ar«^  '^ tk  
(Fodder) »?rR f»rw :t?w
% ^  f f  I arm JTwr s r ^
srtT miT vRrr ^  spifr 11

anir w  *P»ft ^  % ‘ f̂ -t?
«fk T5T3ff ^  % r?rtt
f^ T  ^mrr «TR^>rr ^rf^

1 1  ^  IX  ^ 7^ ^
fw? 3ftr q^ t w 5<nT %

fT3r>T5 am? Jteft?rtV (Vete­
rinary) 3r?q5Tm Tif^ aftr 
iwr ffT? ^̂V ^hnh^iff ^
T)W ’5fTf̂  <Pfff% ĴTTfTirf % WT̂ f 
qft  ̂ sr% »n: r̂r̂
^ t Tî F% %
^qr$$<f »T^ fv®rr srrar ̂  «rt< t o

>?ft 3flT ^ jtt eiTH '̂t ?r̂   ̂ I
^  ^  «rr «T5T

srTTfT t  I W  fNr^ % ST'TW
^  ^  t '

^  ?IT? ^  ^9KIT srp^ %r
> jq n i f '  I T O  ^  3 q w  R r ^

t  I T O  %  f e x f  * n ^

(Minister for Works, 
Miaos & Power)  ̂ jffsprraff
^  3ftT oTR feynrr t
^  ^  ^  jft^nmf f  3ftt TO %

^  «pf <nw ̂  ?rifi  ̂ I

%ftST S{ft ^  ^  ^
f ,  t^r »r^



T»»?r |
^  aftr ift WN3T f  ^  »nnTr 

^  afk  ^  ^  f5W[ v h m t  
I ^  fr«mRr % t w  ? r m  

t' w<T# ftrî  tw

w  vffftr ^  11

^  I «nrT v f t m  
fvTT TJTT ?ft »f <nW5rr f  
?HT ^  >Tr«K ^  H%*rr Pp ^  3f«̂ *r 
3f^ (Experiments)
3TT% t  fi^mpff f̂ ^  >̂51 T̂B5y

|3TT «ftr 3it
T9T ®rr ^Twr ^  ^  ^

^  «rt  ̂ ^  vr <d̂ r̂*(+
^  5>TT I

T?fV ?R f ar«d sftir wVt  ^  ^
•m <wf«ifii ^  =^7^ I iftiTT ^  ftr

3f5^ t  ^  ^
ffr*TT5T 5jt>T 3TWT i; I m r.

'dH ^
^ *i^ri 1 f^  4̂1

5<!S*il<i *t>X*T I ÎV»i 3(T'T
^  fr̂ >T̂  (traasport) 5i?r siî «n' 
* r ^  f> ft I ^fraf #  snr?

*̂T'  ̂ H '̂ (h ĉH ^ ^^4^
^  t 1 3T>R an? ftFTI? STO

sTrrff % ^  T f ^
5ft ^  fT^ fnpRTT f% ^?r%
>ft^  apt 3 1 T T ^ ^  «TSFT# ^  ?̂f̂ ^

VT -Siŵ  sftr ^  Tror 
% anrra # ^  ^  T»ft 

t  31^ <PT srr vnct aw t
'rarTT 11

?rc? ^  #  fiwr
giTTT ^  3jmii*P?n I aflrt ftw ^
f»JT 3TT?*rPnTT »I^ ^

(Laad Reforms) i W
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[«ft s rw ]
? r m R  a frP T T , ^ t r  ^  i r m m

T T R T  s f t r  ^  ^  ? r ^ T ?  ^

9T9«T «r̂ «TT r>iti % ftp

^ anrrsr ^  ^
4 i^ ^wi+lf M T̂% I 

3ftr 3T^ strpT t ' ^
m̂STT ^TH" ^  t  I JI?

9i (p! ojects) ?T n̂î
? T ^  5 R  3tVt  ^  3r»T? i f t

*1^ ?>T ^  ^  ^
*Tfetf1f, ^  5Tr^ #  ^  înr ^
qijft ^  tp: ^  T̂̂ qifhT

?r ^  w arsmr ^  
^ m r r  ^  ?r% 3fk  ?»t«t f t

’TT ^  ^  % t *t
w w rr ^  t.

^ i|  5rr sftr %
^ ÎT5 ^  ^  5fr ^  I «l l̂

3Tf?T 3T̂ #t t  ’T»TT
% ^  ^ % ^ rT W

^  'RT^ 5 1 ^
^  r<TWr̂  'PT % ÎT *RT@
«(ft ^  W  SPT f  I
^  5̂7 n  ^  <aiiiH ^
Tjft I  iTf: s?JT f t  ^
t  I '5ITf!R
(Planning) TT?rr aftT ftm

f^Rraf ^  ^  
f r m  I  f̂ r̂ T «fT f«P ^ > r  f w  v̂ i

11 ^
% ^  ?r^ T̂TW>̂  ^  *P*ft "<>t
fnptr t  «f^ ^  t  =•

aftr »TfT  ̂ 5<? 3rr»t v <- % 
fistj T»f|i!r5T (Commieflio

5̂ *17 'n f ^  I ’f f  ViftSR 
I fPTTtRff #  «ftr

3Tk ^5f % «t»ff^r aft
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% ^  if ^  %
^  aft ar?^

%  ^  ’<rrffwf I

^  ^   ̂ (Soil
Erosion) ’PT st̂jt w r  ^  t»m
TT t ' aftr >r«r

^  «i<â  anfW ^  *PT

w n r  tr> ^  ^
^  v tl jftanrr Jnff f  i ?n jw  aftt 
■*fr STrft ^  t  I JT? «W?JTT *n?Kns?
^  t, t, #■ f  I ^

0̂ 'fto  ̂ ift t 3fk artr Tift jtM  # 
^  t  I ^  Trt># % 5r?lt 

^TR ftPTT «ii*ii I

%Tft % îftH- sp? 7!?7 t
#̂ rr: arr

a| ar̂ T rlTf ^  ^
^  ?TJ:T% <TT̂  ̂ ^  3TT 
t  I

3T5 % ^  r̂ iiC ^

t  ?rriT-̂ f»nr (Water-loggiag)
% 551^ ^rm ^rmr ?>

t  I anrr W  3ftT WTO «HR >niT 
?ft rfk <TT an»r ITT TX

^ W R  ^ 5 # t  I w  ^  3ft^

«pt s jH  ^  ^ n f^  ftr w

^TiT-5stPT*T v t  »f Rtyr sftr
arrn sfjft̂ T *T«5 *T ^  Tit aftr aft

t (Re­
claim) Tt % ar?̂  ^ anwre
^  I

•f»5T ^dni ^  PAvT V^’ fT 
t  ftf (CoQtrol)% fijrt

aft « r r ^  ^  ft «rf f  aftr

aft ® iTT ^  3 T9T 5rr?y 

^  ^  ^  ^  >PT^ ^rr '̂*i> ^  <(f<n 

?ft ?nf?TT t  %  ^JT 3 ft r  f n f t n f f
%  JT? ^  f v  3THT

%  <3[fr ^  «PT ^ rs ^zfrn  f ,

^  >ft ? r ^  ^  ^  i i  I 

^  ^  i g i ’ TT " T r f ^  P p  arrar *n f  

^  * f t  f r o 'T  « * i ^ j  t  w

^  ^  ? f? r ^  f i r n t ^ i f t  1 1  ^

W  f? IT  3 * ^  i> \H I I

sr^ >nT%fe«T (Black Marketing) 
v t  ^  ^  i[?r*TT sr<T?«T

ftnn' TT ^  *fi^ ^  ^  t  •
^  f e t j  ^ W t  %  •rfii’T ' ? 3 T  "Ft * ' m

% fetr 5^’ ^3T7T ?»aff ^

7  I ?*T ^  ®PT ^ R t V  ’F J T

3>wr V T  s ft r  3 n r4 t

f i > % ? r f t  *Pt * T | g ;€  an?«T-

PnifT ?t «%»r 3ftr arr^ ^  ^
^  ^  a n  ^  a r a ift

%  art# %  ' T ^  «rr a r^  Pf> ^

^  ^  <T afV̂  % ?T'>rT
^  I

3RT #  aft 3TPT #  TO ?r>T!T fjpH 
^  aTTTT ^J*nT 

?r*rr^ ^ i

(£n0li«h translation of the above 
speech)

Sbrt Radhelal Vyas (Madhya
Bharat); Sir, I am grateful to you for 
the opportunity you have given me lo 
speak. I heartily support the motioa 
of thanks which has been pre­
sented in the House for thanking the 
Honourable President for his speech.

A graphic picture has been drawn 
in the speech of the President regarding 
the present food condition. After 
stating the causes for the present grim 
tituation, he has drawn our attention 
to four things, these are, natural cala­
mities, disasters, excessive rainfall mta 
drought. India Is such a vast countnr 
that natural calamities and disasters
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are bound to occur in one shape or the 
other in one or more States and they 
have occurred, rather they had been 
occurring in some part of some State 
every year. But keeping an eye 
on the probability of these calamities 
w e have to forge ahead and we have 
to be self-sufficient with regard to food- 
grains. In his plan for making us self­
sufficient, he has drawn our attention 
towards the stocking of foodgrains and 
making the best use of the stuff v/hich • 
w e have got with us. But the atten­
tion of the people’s Government has 
not been drawn to the misuse ot food-

Sains or to the deterioration to which 
ey are put to. We are short by at 

least ten per cent, in foodgrains and 
an equal amount is consumed by rats 
or becomes rotten. What measures 
have been adopted to preserve them 
and how far have we succeeded in these 
efforts? No mention has been made of 
the amount that we have been able to 
preserve as a result of these measures 
and even the figures have not been 
placed before us. I think our Minister 
of Food will certainly throw some light 
on this point. If measures are adopted 
at once to stop this wastage of ’ 
foodgrains, this shortage could be de­
creased to a greater extent. On the 
one side we introduce rationing, where 
foodgrains arc distributed by the Gov­
ernment, while on the other we see so 
much misuse of foodgrains. We find 
people eating more than necessary 
when enjoying feasts and leaving
behind something to waste. What steps 
have been taken in the country to
stop this? If we calculate we will find 
that a large amount of foodgrains is 
wasted due to over-feeding and much 
of it is misused. Nothing has been
done to check it, no law has been
enacted to stop it. Public . opinion 
should be mobilised in its favour and 
arrangements should be made for in­
structing the masses on this subject. 
The attention of the Government should 
be drawn to the fact. The programme 
of self-sufficiency is also a major pro­
gramme and it is definite that we can­
not permanently keep control on the 
foodgrains and this is also not our aim. 
We are keeping control on foodgrains 
only because there is extreme neces­
sity for it. We have to adopt the 
shortest way to get rid of this. But 
we see that there are two departments, 
one is responsible for procurement, 
distribution and import from outside 
and the other is the Ag/iculture 
Department. I think there Is 
not the desired amount of 
co-ordination between the two. 
Greater attention is paid towards Food 
Department, distribution and procure­
ment. Same amount ot attention is 
not paid to the Agriculture Depart­
ment and the same amount of money is 
not spent over it. We find that on

one side millions of rupees are given 
as subsidy for importing foodgrains 
from outside but there is paucity of 
funds for developing those resources 
which are available in our country. 
We do not find seeds where we need 
them. 1 have just come to know 
through my Rajasthan friends that 
there is scarcity of gram seeds in that 
area. They placed their demand for 
grams before the Food Department but 
they could get only five hundred tons 
against the demand of ten thousand 
tons. Seeds are not available in time 
and if any thing is made available it 
iii only after long efforts and even tiiat 
after a long time. Therefore, the 
amount of grains, which could be pro­
duced, and the profit, that could be 
availed of, could not be had and the 
result is less production. Then we 
should muster up all those resources 
which are essential.

On the one side we are implement­
ing the tractor plan and cultivating 
virgin soil, but we are paying no atten­
tion to the improvement of those culti­
vable lands whose production has gone 
down. There is no reason why there 
should be less production per acre in 
India in comparison to Russia and 
America. Why the cultivators are not 
informed of those methods by which 
th^y can increase the productian per 
acre? I think, if production per acre is 
increased, there will be no need of 
cultivating virgin lands. They i.‘an be 
used for another type of crops or when 
our population sufficiently increases we 
can make better use of them. If we 
had paid attention towards increasing 
the yield, I am confident, we could 
have produced so much foodgrains 
within one, two or three years that we 
could have been self-suflflcient by now 
as regards the foodgrains.

We are using tractors for eradicating 
weeds and ploughing virgin soil. But 
we should think why weeds have 
grown out in those lands which were 
cultivable before, I think the reason 
for over production of weeds in Madhya 
Pradesh and Madhya Bharat has been 
the scarcity of cattle wealth. I have 
my own experience of Madhya Pra­
desh, Weeds have overrun fields in 
our Bhilsa District, because cultivators 
possess no bullocks. Scarcity of cattle 
is also a special problem for our coun­
try. We should look into this as well, 
because we cannot have good crops 
without cheap bullocks. The present 
conditions are such that bullocks die 
within three or four years in Bhilsa. 
We will have to search out those medi­
cines etc. by which we could prevent 
the spread of diseases among cattle. 
They should get good fodder to eat. 
We should have better breed of 
bullocks. At present, there is scarcity 
of bullocks in  Madhya Pradesh and



221 Motion on Address 17 NOVEMBER 1950 by the President 222

Madhya Bharat. At present we are 
not paying the same amount ol atten­
tion towards mitigating this scarcity 
and increasing the cattle wealth as we 
should have done. For overcoming this 
shortage and improving the cattle 
wealth we should establish Veterinary 
hospitals at different places. We 
should prevent the spread of diseases, 
because millions of bullocks die every 
year. No measures are being adopted 
to check the diseases and in fact we do 
not pay much attention to it. We are 
losing our cattle wealth like that. 
There is a crying need for husbanding 
our resources to put a stop to it.

There are methods of increasing the 
production as well. One of them is irri­
gation. In this connection our Minister 
of Works, Mines and Power has drawn 
our attention towards the magnificent 
projects, but they are big projects and 
It will take years for them to com­
plete. But there are small plans like 
digging wells, constructing new tanks 
and repairing old ones, and by giving 
loans to the cultivators efforts should 
be made to increase the production in 
those irrigated areas in the shortest 
possible time. We have not paid any 
attention towards this. We should pay 
more attention towards it. These huge 
projects cannot be constructed at every 
place and they will not be ^ success 
•everywhere. But by fconstructing dams 
on the small rivers and streams we 
should make the best use of cveiy 
available drop of water so that we may 
be in a position to Increase the produc­
tion of foodgrains in our country, and 
at the same time where production is 
less due to. scarcity of irrigation facili­
ties, as in Malvva, we may be able to 
increase the production and have two 
crops instead of one. The land there 
is very fertile but due to scarcity of 
irrigation facilities; only one crop is 
sown there. We can produce two 
crops instead of one by providing irri­
gation facilities. We can wipe out this 
scarcity of foodgrains in our country 
immediately by doing so. But we have 
to do planning for this. We will have to 
look into the resource? which are nl'ail- 
able in dilTerent States and how best 
we can utili.se them. By utilising the 
resources of those areas we have to do 
away with the scarcity of foodgrains 
in those areas, and where there is no 
scarcity we should continue to increase 
our production. A Commission should 
be appointed for this. It should be a 
permanent one. It should visit the 
<iifferent States and have consultations 
with those who are interested in this 
and are considered to be an authority 
on the subject. It should prepare plans 
for every State. Every State has not 
to t  the resources for employing experts 
^ue to paucity of funds. Thus the 
States are. not in a position to spend 
separately on them. If such a com­

mission is appointed then, I am sure, 
everybody would be in a position to 
know whether the experiments that are 
t)eing done separately in the States 
have been successful or not, and the 
money which is wasted like this would 
also be saved and would really prove 
beneiicial to the countrj'.

Arrangement for better seeds and 
manure should also be made. Cow- 
dung, which is a rich manure, is gen­
erally used as fuel by the cultivators. 
If they are provided with fuel I am 
sure they would not misuse it like that 
But for this you will have to make 
better arrangements regarding trans­
port. Wood is scarce in most of the 
villages, as is the case in Malwa. If 
you would transport cheaper wood from 
the other States then I do not under­
stand why cultivators would use cow- 
dung as fuel for preparing their meals* 
The scarcity of dung is felt in manure 
and its absence considerably affects the 
production.

Land reforms are at the root of every 
improvement, which we want to nuike 
and without which we cannot become 
self-sufficient. Thus suitable reforms 
should be introduced in an organized 
way and at the earliest possible oppor­
tunity.

The question of soil erosion is also 
becoming serious in our country. Mill­
ions of bighas of land are being ^rasted 
due to soil erosion in the Madhya 
Bharat and Maahya Pradesh and no 
scheme has so far been chalked out 
to stop this. Other States al.co face 
this problem. Maharashtra, South 
India and Bombay are all ailccted by 
it. To some extent it prevails in U P. 
also and can be in other States as well. 
We should immediately do something 
to stop this. The land is being oroded 
at such a high .speed that miilioiis o f 
bighas have become useless. Thus we 
are losing our precious land.

Along with the development of our 
irrigation facilities we should not for­
get that where irrigation facilities are 
available land is being made useless 
due to water-logging. If we do not 
pay any attention to this, we are sure 
to suffer for it in the future. The Gov- 
ernn^ent should see that water-logging 
may not be allowed t® spread over larger 
areas and the land is not made useless 
any further. The land which hr3:s be­
come useless should be reclaimed and 
cultivated.

In the end I have to submit that evils 
which have crept up as a result of con­
trols and are having l)ad effect on as 
can only be eradicated by one way. 
The students of colleges and schools 
should be made conscious of the fact 
they have to make the best use of the 
available food grains; not a single grain
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is to be wasted. They should he ap­
prised of the fact that this is one of the 
main problems of the day and they 
are to a greater measure responsible 
for solving it. We should try to raise 
their morale. We have done so much 
to stop black marketing, but we have 
failed. Therefore in order to raise the 
morale of people we should make a 
start with- the children. Thus we shall 
be able to raise the moral standard of 
our countrymen. We shall be becoming 
self-sufficient while remaining con- 
seious of our responsibilities and shall 
be in a position to create in our coun­
try on.*e more those conditions which 
were prevailing before the advent of 
Britishers, when other countries used 
to look towards India for inspiration.

In the end» I again express my deep 
thanks for the occasion you kindly 
gave me to speak.
3 P.M.

Shri Chattopadhyay (West Bengal); 
It is a matter of gratifictaion that the 
President in the course of his address 
has reterred in detail to the grave 
food situation in the country. At the 
same time he has held out a bright 
hope—to quote his own words: ' ‘there 
is no going back on our programme of 
self-sufficiency.” He has further said 
‘ that there is no reason to give up our 
objective of producing enough food for 
the normal consumption of our coun­
try by March 1952.’»

It is a great satisfaction for the 
nation and it is a great satisfaction for 
this Tlouse tiiat the President has held 
out this hope. The food situation has 
been cxercising the mind and the 
attention of the Government and also 
of the country for a long time. 
Mr. Munshi on taking up the responsi­
bility of office complained that he had 
the maximum of impotency to meet the 
situation. came before Parliament 
to have more power and the Parlia­
ment did not grudge investing him 
with the power that he wanted to have. 
Mr Thirumala Rao who presided over 
one of the two committees that enquired 
into the food situation has now been 
elevated to the position of a Minister. 
The difficulties in the matter of attain­
ment of self-sufficiency are too well- 
Iniown to both of them. Mr. Munshi 
is a clever, intelligent and hardworking 
person. Soon after assumption of res­
ponsibility he gave an assurance to 
the different States that all that lies 
In his power he will do to rush food 
wherever there is scarcity. He began 
hte work all too well. But unfortunately 
ill luck followed his foot steps. Since 
his assumption of ofilce natural

calamities have come in succession and 
now we do not know whether more 
calamities are there before the country. 
But anyway when the President of the 
Republic of India gives an assurance 
that self-sufficiency will be attained by 
the end of March, 1952, the nation need 
not be worried or over anxious. It is a. 
solemn assurance that the nation has 
got from its President and the Ministers 
who are entrusted with the responsi­
bility of implementing the President’s 
assurance should not be lacking in 
necessary enthusiasm in the per­
formance of their duties.

In spite of all manner of doubts :hat 
have been expressed by some of the 
members of this House I do not feel 
myself very sceptical. There is of 
course a food deficit. For the last two 
years we have been hearing that the 
deficit is of the order of about 6 per 
cent. Really, one fails to understand 
why inspite of the best efforts of the 
best people amongst us. we have not 
been able to make up the deficit of 6̂  
per cent. How to meet the deficit, how 
to augment the food production and 
how to make a saving, how to avoid 
wastage are all too well known to all 
of us. But it is for the Government 
to demonstrate that knowing every­
thing they are actually doing every­
thing to assure a full meal to each and 
every man. Hunger and starvation 
have become the order of the day. 
Many of the representatives of States 
who are here have spoken at length 
of their difficulties and after listenin^r 
to all that they have said I Pim led' 
to believe that really the calamity and 
the gravity are so grave that if the 
Government does not take up the food 
question as an all-India programme for 
the next year it will be absolutely im­
possible to fulfil the assurance that 
the President has given in the course 
of his Address. Attainment of self­
sufficiency in the matter of food should 
be the national programme for the 
next year. Not only the Pood Ministry 
but all the other Ministries must co­
operate wholeheartedly. If the Minis­
ters feel that the Parliament is nof 
very much co-operative in this matter, 
or if they feel that the nation has not 
been co-operating adequately, the 
Minister-in-charge should come to the 
Parliament with all his demands and if 
will be the duty of Parliament to see 
that the Ministers do not comnlain thaf 
because of lack of nower thev have 
not been able to fulfil the desire of the 
nation. A great challenge has beeir 
accented bv the Government. The 
challenge has not been given by the 
people to the Government. Rather, the 
Government has Itself accepted a
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test lor itself: wkether tlie Govern­
ment is competent to adequately feed 
tbe nation or not. What the nation 
wanti above all other things is food 
and it in the matter of this primary 
need of the nation Government can­
not satisfy the people I need not say 
what the Government should do. As 
honourable men they should no longer 
continue their responsibility—the res­
ponsibility must be laid down.

The people have much to complain 
against the Goverament but the Gov­
ernment must be able to tell where the 
people have not been supporting them 
or co-operating with them, I feel that 
the people are prepared to help the 
Government in overcoming the crisis 
in every possible way. But what is 
wanted is the determination, the will to 
make the country self-sufficient in the 
matter of food within the target date. 
Government on its part must make up 
its mind and see that the nation be­
comes self-sufficient in the matter of 
food. The other matters may wait. 
They must know that self-sufficiency 
cannot be attained in all matters all 
at a time. But a matter of primary 
and basic importance must be attended 
to flrst; others may follow later on.

In the matter of administration of 
controls there is difference of opinion 
as to whether controls are necessary 
or whether they should go. We have 
dealt with the matter of controls in 
detail every time we have met in the 
Parliament. But control or no control 
the people want food, and people want 
food at a reasonable price. These two 
things must be assured. If these two 
things cannot be assured under the 
system of control, then control must 
be done away with. But if the Gov­
ernment feel that these two things can 
be assured by following the method of 
control, though for the present adminis­
tered very ineffectively and inefficient­
ly, if administrative improvement can 
be brought about to assure adequate 
food at a reasonable price to the 
people, then control should be there 
by all means. We need not quarrel 
over the necessity or otherwise of con­
trol at the present moment.

Shri Thirnmala Rao: What is the 
view of the hon. Member about it?

Shri Chattopadhyay: The hon.
Member’s view is that there should be 
efficient control and not the inefficient 
control that you have been exhibiting 
all these years!

Hon. Mr. Gadgil has spoken about a 
very valuable thing which is irriga­
tion. Land in this country is hungry, 
rather thirsty, for water. Put in more 
water in the lands and the lands will

give bumper crop. That is a simple 
thing readily understood by all people; 
It requires no cleverness or extra in­
telligence. But the difficulty has been 
that in spite of the demand lor more 
water for the lands, the lands are not 
getting all the water that they require. 
Speaking for a particular project I 
\yould like to say that there is a project 
named the Mor Project which will help 
in the production of foodgrains in 
Bengal and Bihar. That project has 
been taken up by the Government 
since more than three years. I speak 
with some knowledge in this matter. 
Though the Government of Bengal has 
been imploring for more money which 
they can utilise to complete the project 
in the course of next three years, in 
spite of repeated demands and prayers, 
the Central Government has not been 
able to put more money in their hands 
to quicken the proeress of work. 
Water and water alone can solve the 
food problem and increase production. 
Wherever water is necessary for the 
production of food. Government should 
not make any delay in putting more 
money at the disposal of the Provincial 
Governments if they can produce more 
food by that.

In the matter of control there is so 
much of inefficiency that I need not go 
into details. I do not blame control, 
but due to inefficient control the people 
have become absolutely exasperated. 
The control has been working more for 
the advantage of the urban areas. The 
Government has been devoting atten­
tion to the people living in the urban 
areas much more than the rural areas.
In the urban areas the price of con­
trolled commodities is less, but in the 
rural areas the prices of many food­
stuffs are fantastic. People in Calcutta 
are getting rice at Rs. 16-12-0 a maund > 
but the people who produce that rice In 
the rural areas have to purchase the 
same rice at Rs. 30!

An Hon. Member: Is that the
control price?

Shrt Chattopadhyay: There is no 
control in the rural areas. Those who 
produce the rice have to purchase it 
at Rs. 30. Those who do not produce 
but live in the city areas get it at 
Rs. 16-12-0. -.Look at the peculiar 
operation of control in some areas.
I know of a place where the Govern­
ment has been procuring rice at 
Rs. 12-12-0 and from the same godown 
in the same village the Government 
has been sellin^f the very same rice 
at Rs. 16-12-0. Who is responsible for 
the high prices? Who is responsible 
for black-marketing? Those who are 
(freedy are no doubt responsible, but 
the same charge can be levelled against
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other people also. The boot is very 
often on the other leg. I do not want 
to go very much into detail about 
these matters. I feel that the Presi­
dent has given a Very bold assurance 
to the nation and it is up to the 
Ministers to show to the nation what 
they are capable of. It is really an 
acid test they have put themselves to. 
Parliament should put no difficulties 
in the way and the nation should co­
operate with them in every possible 
manner. But they have got to show 
and demonstrate actually that the 
assurance which has been given—un­
called for so to say—has been fulfilled 
by the Government. I wish good luck 
to the Government and I wish that 
they will be able to satisfy the nation.

Shri Barrow (Madras): At this stage 
of the debate it is rather difficult to 
say very much more on this matter. 
Volumes of ideas and volumes of 
thought have already been expressed. 
I have, therefore, only four simple 
aspects of this food problem which I 
wish to place before you. Three of 
these are simple suggestions. The 
fourth is an added plea on this debat­
able question of self-sufficiency by 
March 1952.

We are aware, Sir, of multi-purpose 
schemes, we are aware of the Grow 
More Food drive, we are aware of 
land reclamation and clearance, but 
we are not informed of any well- 
planned and co-ordinated scheme for 
foodgrain storage. Thousands of 
maunds of foodgrains are rendered 
unfit for human consumption or are 
destroyed, due to faulty storage or are 
devoured by pests. I would urge 
the Government to take immediate 
and co-ordinated steps which they 
must implement— and I emphasize 
‘ implement*—for the proper storage of 
foodgrains not only in the interests of 
true food economy but also in the 
interests of public hygiene.

I place also before the House, the 
problem of increasing herds and 
hordes of cattle, which must be 
tackled on a systematic basis. In­
evitably, with the open field system 
of farming, destruction of crops goes 
on apace, by herds of unwanted and 
unfit cattle. Inevitably, the triangular 
struggle for existence  ̂ between the 
peasant, the soil and cattle goes on 
unceasingly. Religious sentiment, 
rightly so, is against the destruction 
of cattle and I would a.sk the House 
to consider the mass sterilization of 
cattle as the onlv nractirnl alternative 
to this great problem. The steriliza­
tion of cattle will leave with a popu­
lation of cattle which is healthy and 
which will be of immense use in our

villages. The House may make similar 
suggestions about men and monkeys, 
but that is another story. I believe, 
that India with her teeming, hungry 
millions can ill-afford the luxury of an 
enormous bovine population.

Reference has been made in the 
Presidential speech to certain natural 
calamities,— flood and drought, and one 
of the hon. Ministers referred to 
locusts. They have been referred to 
as almost ‘ mathematical unknown 
factors, but I maintain, Sir, that they 
are not unknown factors but are mathe­
matically calculable variables and safe­
guards can be .effected against these 
variable factors. We have the machinery 
for dealing with famine and drought, 
and I believe, that this machinery must 
be made as effective as possible to 
meet the situation, when it should 
arise.

Finally, Sir, I ask for a realistic 
approach to the sufficiency target. The 
target is unsound and psychologically 
dangerous. I would request the Gov­
ernment to fix a series of goals, each 
a little more ambitious than the pre­
ceding one and so restore, by success, 
confidence to the nation. If Govern­
ment persists in this programme, i.e., 
this target of 1952, they must use all 
their energies to attain it. Failure 
will plunge the nation in the deepest 
depths of psychological and psycho­
genic misery. The writing on the wall 
is clear; not only will we have to face 
the dark spectre of starvation but we 
will also have to face the advancing 
scourge of Communism. '

Shri V. J. Gupta (Madras); Much 
has already been said about this 
alarming position of food and much 
has still to be said by so many Mem­
bers of this House. I am only pained 
to note that so far there is no praise 
for our Government. The reason is 
clear.jThe four years experience of 
controls of food and other essential 
articles reveals a gradual deteriora­
tion of the supply. In the matter of 
foodgrains we started with 16 ounces of 
ration and in these four years, it has 
gradually come down to 6 ounces and 
this year the unexpected havoc created 
by heavy rains and floods in some 
areas and severe drought in other 
areas and the great earthquake in 
Assam may even increase the crisis 
and may lead the Government to re­
duce the ration of staple food from 0 
ounces still lower down. Even as It 
is the 6 ounces ration is considered to 
be miserable ever3nyhere. To expect 
people to live on 6 ounces ration of 
staple foodgrains >s really a sin. The 
argument that subsidiary foodgrains 
such as Semolina, milo and maize and
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att.i can make up the 12 ounces ration 
lor everyone is incorrect. It is not true 
that these things are talten by the 
people; it Is only a deception. I 
know that in the ration shops the 
people never go in for those things but 
in some ration shops unless the people 
take those things also, rice will not 
be given and in such cases people pay 
for these things and throw them away 
on the road. Therefore to have the 
satisfaction that we are making up a 
ration of 12 ounces is not at all correct 
and in the rural areas the plight is 
more miserable. There is no statutory 
ration; there is only an informal 
rationing. Informal rationing means 
the ration^shops are allowed to issue 
3 ounces ration per head and that too 
the people do not get all through the 
week. For one day or 2 days thev 
get the rice and for weeks and months 
there will be no rice distribulion. Why 
should there be informal rationing 
and why should there be no supply at 
all for weeks and months? Yesterday 
my friend, Mr. Satish Chandra said 
that he visited South India and there 
is no worry about informal rationing 
there as the rice has been sold openly 
in the rural areas. I am sorry he has 
not spoken the truth.

Shrl Satish Chandra (Uttar Pra­
desh): In spite of (5 ounces of ration 
no friend from 55outh India appears 
to have lost any weight.

Shri V. J, Gupta: I shall answer 
^ a t  also. I think that Mr. Satish 
Chandra does not seem to have 
travelled actually in the Andhra area 
or the Madras area. Even if hg has 
visited those places, I do not think he 
has actually studied the position in 
the villages in the informal ration 
areas. I challenge him to show me 

place in Madras province where 
this open trade is allowed in any 
village having informal rationing. 
-Just a few days back I had the 
occasion of accompanying the Finance 
Minister, Madras Government when 
he visited so many villages in the 
yizag District and the cry everywhere, 
in every village, in every nook and 
corner is only for de-control and 
nothing else. They do not want any 
big things; they do not want aero­
planes; they do not want trains; they 
do not want roads but only de-control 
and nothing else. Therefore to say 
that the position in villages under in­
formal rationing is satisfactory is 
really wrong.

My hon. friend asks how are 
people living on six ounces of ration.
I shall come to that. Really it is sur­
prising that people are expected to 
live on a ration of six ounces. If re­
ally people are made to live on six 
ounces, there will be no people living

now. But, how are they living? They 
are securing their requirements in the 
black market, somehow or other, pay­
ing abnormal prices, even four or flve 
times the controlled price. Those 
people are struggling to secure their 
bare nec*essities of life in the black- 
market. Black-marketing is really a 
sin; it is an evil. But, black-market­
ing is feeding us up till now. To 
suppress this b]ack market our Gov­
ernment is enacting Ordinances, and 
Acts and impose heavy and drastic 
penalties. Bui, I am seeing in every 
day life, these penalties are touching 
only innocent, ignorant people, who 
happen to carry some rice from one 
place to another, without a permit, 
for their own food. These poor people 
are taken into custody and they are 
punished. But, the really rich, really 
great producers of paddy are not 
worried about them. They are not 
touched by these enactments. There­
fore, we need not wonder that people 
are still living on six ounces. Even it 
it comes to three ounces, the same will 
be the condition. As the Government 
rules are made more stringent, the 
black market prices rrc rising higher. 
Before the recent Essential Supplies 
Commodities Act, in the last session, 
the blackmarket price of rice was about 
Rs. 60 a bag and now, as Mr. Rama- 
lingam Chettiar pointed out, it is ^  
100 or even more. Where the ration 
officers are more vigilant, the price still 
goes higher up. People want somehow 
rice to live; they want rice at least to 
save themselves. But, where is the 
rice? These six ounces are not ricK 
that is a mixture of stones, sand, dust 
and rice. Actually, you have only four 
ounces of r c e  in a ration of six ounces. 
TTiis could be proved by facts and 
figures. Anvbody can say, are not Go­
vernment aware of these things? Yes; 
they are aware of. They know every 
bit of it. Whatever the Members may 
complain here. Government are in the 
know of all those complaints and difB- 
culties. I am glad they are putting in 

'•every effort to increase the product­
ivity of land and to increase the Irrlga- 
tioiial facilities. They have been spend­
ing crores and crores of rupees on new 
projects.

Then, there is ao9ther big defect. To 
purchase grain from abroad, people who 
have no experience In trade, people 
who have no experience In the 
qualities of ffrnins. are sent. What is 
this milo? This milo is not touched 
bv anybody in South India; it is being 
thrust into their gullets.

Sfari Thimmala Bao; What is milo?

Shrl V. J. Gttiita: It is a red variety
of jowar.
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Shri Thirumala Rao: If you know 
that others also Know that.

Shri V. J. Gupta; This morning or 
yesterday, I heard a reference to the 
purchase of sugar abroad. A thing that 
could be done by a lawyer must be 
given to a lawyer and a thing that 
could be done by a merchant, should 
be given to a merchant. A lawyer 
should not be entrusted with the job 
of a businessman, nor should a business­
man be entrusted with the work of a 
lawyer. The Chambers of Commerce 
are recognised responsible bodies 
^ tru st  this purchase to them. They 

Chambers of Commerce 
are not mdividuals to swallow the 
money or pocket the money. But 
Government would not do that. They

thesethings. Some time back we know 
was imported and if we put it 

on the table, it moved on account of 
the worms inside.

Shri Sondhl (Punjab): Radio-active?

thesL’^ t̂rTnoo^V On account ofmeasures to suppress 
black-marketing, and the enforcement 

fullest possible ex­
tent. the farmers and cultivators are 

I cultivate foodgrains on
the land. They are reducing the cultiva-
STOn°wl?h ® minimum. I have
Tn these things.In places where you used to see extM-
cijtivatlon extensiveonnt n j  sugarcane, which is not 
controlled, or lute. which is foreign to
KneM controlled.Pafldy fields are now under to­
bacco. because it is not controlled 
Therefore, by all our efforts at con­
trolling production, distribution and 
^ocurernent, we have reduced the ex- 
5» *u pacldy cultivation. What

spending crores of 
rupees on agricultural projects’  We 
are actually losing the existing agrl- 
ducts*^* favour of other pro-

Let us, then examine how the con- 
trohs are working. Different provinces 
are following different policies in the 
matter of procurement and distribu­
tion. In some provinces Government 
purchase from voluntary sellers* in 
some provinces, cultivators take’ the 
produce to the Government and offer 
for sale while in some other provinces, 
^vernm ent forcibly take away from 
the cultivators. Where the cultiva­
tors' take the grains to the Govern­
ment, for sale, the price paid by the 
Government i!s satisfactory or more 
than what they could get in the ordi­
nary market. In Madras where the

market price is very high, and the 
Government offer very little, the Go­
vernment take away forcibly. People 
are tempted to hide; Government for­
cibly seizes from the cultivator. I 
was informed by the hon. Minister 
Ml*. Munshi that in Bihar landholders 
up to 25 acres are let free to have the 
grains with them, without offering to 
Government or without even inform­
ing anybody of the produce. In 
Madras even the holders of five acres 
or three acres are not left free, and 
as my friend reminds me, not even 
one acre. I know of one case. In a 
village there was a small cultivator 
who owned 3  ̂ acres only. Last year, 
he lost everything and he could not 
save even for his seed fJUrposes. In 
order to carry on cultivation,* with 
great difficulty, he got one bag of seeds 
from the District Agricultural Demons­
trator. The price and every thing else 
is marked on the bag. Further, it is 
noted on it, “Not for consumption; 
mixed with agrosin a poison to protect 
the seeds” . Our own officers, due to 
the intensive procurement policy went 
to the village and wanted to seize this 
paddy. The farmer remonstrated, 
“ This is seed which I got from the 
District Agricutural Demonstrator with 
great difficulty; last time also I had 
nothing; please leave this” . The offi­
cers said, “Whether it is seed or any­
thing, we want the bag” . The far­
mer pointed out that there was poison 
in it and that that paddy was not for 
consumption. The officers said, “We 
do not mind whether it is poison or 
meat; we want to take it**. Such 
things are coing on in Madras. There­
fore, the crisis in Madras is most 
severe. What shall we do? The posi­
tion of controls is such.

What is the effect of decontrol? 
Government fear that merchants and 
producers hoard up and inflate the 
prices. Can it be true? In my view^ 
this view betrays ignorance of busi­
ness psychology. No producer would 
like to hoard his products or to hide 
them away. He wants to convert his 
agricultural products immediately in­
to money, and he will never bo satis­
fied until he has done that. Where is 
the space for him to hoard his grains 
irj his house? Where is the godown 
for him to do that? Even if he stores 
them for a few months, they get spoilt, 
or eaten away by rats or otherwise 
damaged, and he will ultimately be a 
losei and not a gainer. Therefore a 
businessman or a cultivator is always 
anxious to sell away his products as 
.soon as he has got them into his hands. 
It is not correct to say that the mer­
chants will hoard up and prices will 
go up. For instance, let us see what
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toppened in the case of petrol. In Mie............

Mr. Speaker: The hon. Member has 
already exceeded his time by one 
minute. I have been warning him for 
the. last three minutes.

Shri V. J. Gupta: Then I shall read 
out my suggestions. If you are not 
prepared to decontrol, have your con­
trols, have your procurements, your 
Urgets and your foreign purchases; 
but convert the ration shops in Madras 
into relief shops so that these shops 
could give the people whatever they 
have got in the shop and allow free 
trade by the people there as in other 
provinces.

Sir, I have done and I beg your 
pardon for exceeding the time limit.
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^  ^  srsrwr 11 rft
5IT? ^  5ftTT ar? ^  ^

11  ^  ^  ?mr ^  f^ frr if

^  % 3T%fr^

^*ft^ ^  t  W  ^  3iTT
f^rviTTIJTTqWTt I sir%  %
ftjpT #  <Tf7:«ifnT STT# q r ir^
fr<T 5T ??i5fV5wa!T 

^  5V?fV 1 ^  3Tir 
'SfS5ft arr f̂t ^1 ^  f r f  5^ ^

<fto arlr #, ?it5 ^
(moasoon)  ̂fan  ̂ i

I?? (West Moasoon)

^  srmr 1 3 ftr  jflTT smr *TRfT 
(North East Monsoon) t|5t arpsT 
11 arar ^  *t 3H3rrr?ft
(UQtimfclv) f«TT aftr Î TTT 3*rKT gaTT 

w  % »TJft I ^
WPT̂ 'T % SHiflFT sftr

r̂*ft  ̂1̂ *1 % VTT'̂  i’l I

iT?t ^  Jr  W  (iiiaia 
crop) sm  ^  Jff̂ r ?t »nTT I

’TT'T ®PT?rT ?  'JW ^RT
#  fftpTT ^  3TRrr 1 1  ?ft w  31̂
?fMT srr̂ rr ^  i «t h  % ^
% Tpft % fwtr !T? 3n?rr ?  fir

3rqw f  afk ^  %

«TR ^  ^cft ift ?I5ft t  •

5̂ 1̂  IT? 5̂ *̂  ̂ »T̂  I
w  ’Tfrt 3ft ^  trt?rr t ^
TT snsTT ^  ’Wr I
STTT % *il»fl % 1TPT̂ *T %

(transplantatioa) ftfJTT <Tr afk 
?rt>ff ^  arm «ft ftr n r̂t

am? (target) w  
¥V ^  spT w»t I ^5^ %

arKfjRt % ftrw # ^  ![T
«rr f¥ *nr̂ % ^  m Jpnt

fsr^ sTT?<T*f ^  5>
3TTW I « iw  t ^
% ?pt̂  % 4>i <■'*1 ^  3T3T

»nft f  sftr it?t 3ft f  
^  mrr ^  .<rpft jt «rw% % mvn 

»Rr t  aftr 5K? [̂?TT
t  ^  fwre^jrf 5nrr <ft

3rm gft ¥t ?rt ^  v  ^?r ?> arr̂  i

L M r .  D i p u t t - S p i a k x r  i n  th e  C h a ir i .
?iT? ^  n arww q»r 

_ p n  1 1 anr spit It
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sTiTnr (import) ^ ^
jRr 5rff eft Jret ar»i%
3rh ??PTT ^  3nPT5T ft 3rr$»rr % er? 
?rr  ̂ ^  ĥrr̂ fiTT ^
•3rr̂ *rT i

^  3T^m ̂  artr | ft?
r̂«f ^  ^ 5t^ %,

f̂ TcltaR aftr 3TSf^ a  qR't ^
^  3TT>t ^  >ff g-|cr m f f  
^3P€R f3rr r̂  I ^  gTTfflr̂  f  f̂ p anrr

?rt? rwt ^  ^1 f̂t
f  3TT ^  %!T ^  Sfft 5|:Tft t
5 rr^  anR nJ7j. ^ %' aftr ' 
-TfirrJTT JRT aftr ?t?r w  ?rt ^  % 
sn ^ f^ 'f ': <Tm ̂  ^

'w r ^  t̂irr i g% wft<f ^
’T^ ?rf»f I %fr
'(Food Miaint3r )3rtT 
(Central Government) ^ ir§ 
3T3f t  f% 3T5 3Tnr?T ?rr??’ 5̂  «p*r %
^  3ft ?̂i7 3fk ft? ^  I

^?rr ŜP?TPT 3̂TT I  3T  ̂ % f?yiT

3ft q ^  r̂tJT (quota) ^ g'̂ r
5̂TT 9?t ? I spTT % 5fiJr fjT ^  

^  5T|t !fft ^  JTJft
!3r?t 3rnrf^ ^  <F?[?y ?pt ?ft

aftx
Tt»^ ^  snft % art 

?T?r# T̂ srr 1 R̂̂ 7r»: ^
f ^ T  ?TT5PR >̂ft ^
pp fsTff % 3f>ft 3ft SRiT̂ y T? t
afk 3TR »ft nT t|  f  w r 
3 T ^  airn ^ artr 5^  % ^?ft t  

3nr% ?rr?y ^  ^  wtn aisfrT̂r %
?T 1T̂  I

^  ^  5T^
- ô qT<> ^ ^ 3Trs f%?rt

#  3TR 3Tifn^ t  I sr?t ^  ^

»rf t  aftr *Pt§ Tiff9y sr^ft^r^fdti 
5nTnT'B'r5y^^^?tt sft̂  fpfft 
?r*nT ^  ^?»T ^  3 T R i ft  I

?n:f aftr ^  srpcff #
^  f  JTt ^  f ,

3T^ *TT5i  ̂^  n̂:®r ar®  ̂
j f  afk 3TO^ ^  t  ^  f ^
^rc^R ^5mTT ^  T̂PTT '?rrFf  ̂ 1

JTT'dii ^  ansf^nff ^  (̂*nr to

^  ri\ t  ^T3T r?t t  ^  
8TVT̂  %■ i> 3nft
^  ?t 3rr^ 1

5T?t iTiftTrsrr fe<n€#2r (Depart­
ment of Agriculture) ^  
s r ^  S R  T ^ T  t  f%  i r ^ t  s r^ ? r 

^  3T!TmT 'Tpft srr% in 
sTf ftT ^  ^  % <Trft 5Rrrar ^  

ITT ^  3TT srriT eft ^

^1 ??T rTTT; «rPT qff faWT 3n?TT % I
'1% f^ f^ ^ : # arnr ?Ft«St vnr (Kosi 
Dam) JRTTtrr-ŵ ?ft ^  n̂rŵ  f  ft?
W  t  f%fR # rff5T ?t ^

I 3 T W 5 ?  ^  3PPI?J t

?r3r % ĴiTrer ;jwft 
ST»TT TT»T ĝ TPTT STTq' ^

lTT»I5yfT 3TT#it
^  a f t r  WT?r ^  5 f w  #  ^  ?T?ft JfT  

8T«aT srai=? ^  sr i^ r  1 ^  srsk  
n irrtff 3ft ^

^  !?f5r 4?rTsrT ^
a rt^  aftT: r«r?rr # ift ’S'rar ?r?T# ^
fiT ^  T̂tftRT ^  f  I i¥
wvfj >n>r5f% ^  vjjnr | aftr ^ n : 
a r tr  a r tr  ^ * r i f  #  '>ft ?ft * f t r  

(Grow More Food) #^rf rsr
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it 11 ^  WU t  WW
5TT t  ^  ^

VK 'ftnB rft (Grow More
Land) 1 1

«wffPp?*r# ^ « r t  ^
t  *TJT H R  «rr TT

qrr *nr ^  I •  ̂ ^
i ,  ^  vr«RRi>n: f  «ftT 

i r r ^ ^  w r  f  i ^  ^
?iT? % *n^ t f% ^  '̂t ̂ 3t 3r
q^  ^  31^ »rf 11 3wnw!T*>5ff

?rrftr ^  ^  ̂  ̂  w  ark
i«fir<Ol'̂ <i ( d e t e r i o r a t e )  ^

I, ^  sift ?n?p̂ t «p
<̂TnT 1 am ^r ?ft

ar^  ^  ^  5?T
afk ^  ^  3t̂  3fk |Preff r̂

r̂̂ ’ft 31SWT I
(English translation of the above 

speech)

Saikh Mohiuddin (Bihar): Sir, 1
take this opportunity to discuss th#̂  
food problem and express my views. I 
have to say that we are ail aware of 
the situation in our country. India 
is predominantly an agricultural 
country. There are three types of 
cultivable land in India. First »s 
that which is cultivated with the help 
of rain water. The second one is 
that which is cultivated with water 
from outside and the third is that 
which has some means of irrigation. 
Thus there are three types of cultiv­
able land in our country. In my 
country, especially in Bihar, we 
have mostly to depend on nature 
and very little land has the advantage 
of irrigation. Therefore, whenever 
there is a change in the laws of 
Nature, our agriculture is so much 
upset that instead of an increase, 
the produce of the land goes on 
decreasing. We all know it for 
many years that there are two kinds 
of monsoons every year in our country, 
particularly in Bihar, U. P. and 
Orissa. One is called West Monsoon 
and the other North East Monsoon.

This year the West Monsoon came
most untimely so much so that it 
washed away ail the crops. Thus 
there was a great loss on account of 
this untimely monsoon and excessive  ̂
rains. Therefore, paddy which is 
our main crop, sultered a great loss.

The second point is that the Ncrth
East Monsoi}n« which is known as
“Hatia’* in villages and which brings 
rain to our part of the country, failed 
thif year. It is said the hatia rains 
are like nectar for paddy crop and 
ŝ re very useful for increasing its 
production. So these hatia rains 
failed this year. Therefore, our 
paddy crops were totally lost. After 
th'i floods, that is, after the July 
Monsoon, the farmers had transplant­
ed paddy in that area and they ex­
pected to meet the Government target 
by the end of 1951. Many persons
had thought that the target will at 
any rate be reached in Bihar if not 
in the country as a wliole. But it 
has to be said that the production in 
my part of the country has gone down 
due to nature’s wrath with the result 
that the crops are standing dry—so 
dry that one burning matchstick 
would destroy the whole of it.

[M r . D eputy-Speaker in the Chair]
Thus there is famine in our country. 

Now if the Government does not 
import foodgraihs from abroad to 
make up the loss, we will face a 
greater famine next year which may 
not be easily controlled by the whole 
of India.
.T h ere  is one thing more, that the 
faiTure of North East Monsoon or the 
failure of raina in September and 
October, has causod a great-loss to 
Rabi crop. We feel that if there is any 
further loss to the Rabi crop, there 
may be such shortage of money in the 
country that when wheat and rice 
are imported and distributed, many 
will not have enough money even to 
purchase them. They will not be 
in a position even to purchase it. 
Therefore I request the Food Minister 
and the Central Government that for 
the next year they should increase the 
cjuota by ten t^mes for t/his area, 
which used to produce wheat and rice 
and which has suffered so much loss. 
There will be a shortage of money in 
Bihar at least, where the rice crop has 
been destroyed and where the next 
Rabi crops are also undergoing a loss. 
The Government must be on its guard 
just now to prevent that. This 
Government should help the Bihar 
Govenmient in such a way that the 
present famine, when people are dying 
of hunger, may not occur again and if 
unfortunately similar conditions arise •
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next year, the people may not die of 
starvation at least.

These days famine conditions exist 
no: 6nly in ^ihar but in eight or ten 
eastern districts of U.P. also. There 
is a drought in that part and there can 
be no crops. All the crops have dried 
up and may get destroyed any mo­
ment. Similarly with regard to all 
those provinces where irrigation faci­
lities do not exist or are less, where 

V crops are not sound due to failure of 
monsoon and where famine conditions 

.are prevailing, the Government should 
be on its guard. The people of those 
provinces, where production is not on 

.the increase but is on the decline,

. should be on their guard from now to 

. avoid famine.
I am really very sorry that our 

Agriculture Department is not doing 
anything regarding those places where 
there may not be any rain fall at all 
or to prevent the crops from destruc­
tion through excessive rains resulting 
in floods. No attention is being 
given in this direction. For instance, 
if Kosi Dam is constructed in Bihar, 
we feel that three Districts of Bihar

* can be saved from starvation. 'fhe 
worst famine affected area in Bihar is 
North Bihar. If this Kosi Dam is 

‘.constructed, not only the cities ol 
IVlonghyr and Bhagalpur will be safe 
from, floods but there will be better 
agricultural facilities for Purnea also. 
Thus we can increase our agricultural 
produce to a large extent by providing 
irrigational facilities to thousands of 
acres of land lying waste in Pumea 
and can try our best to increase proi— 
diiction in bihar as well. But the 
Government is not paying any atten­
tion to this and they are not successful 
at many other places too in their 
“ Grow More Food” campaign. Money, 
which should have been spent on 
‘Grow More Food’, is being spent on 
*Grow More Land*, because we have 
seen that the land which gave us ten 
maunds of paddy is not yielding even 
five maunds. I belong to Bihar, I 
am myself an agriculturist and a tiller 
of the soil. I know it for definite 
that the agricultural yield is less than 
what it was before. Now the Govern­
ment should devise means so that the 
agricultural production of the countnr 
may increase and should take ^  
steps to improve the land that is 
deteriorating gradually. If the 
Oovernment proceed in this way, it 
•will be able to increase the output 
and save the country from severe 
famine. I have nothing more to say.

" A p r  fit vr

?  aitT Jf sftT 3TT% %
^  ^  STTrn If a fk  w

^  «rrfr % vnr vr "jtt ^

1 1  * ^ 4 ? ?  ^  ^

(coatrol) f.
^  IF*?! ^  sryflT ^ aftr

W  W T  ^  f t #  %  s p i t t

^  ^  arq# ^  ^

^  f t  T f r

( s u e n a s s f u l )  ( f t  T f T  

g, Tff ^  WT r̂TT®r t, ^  ^  ^  
arr i ^  ^ ^

( m a c h i n e r y )  5 ? ! ^  

f t  I  ^
3 f t r  ^

3fT i f t  wrr?ft f ,  ^ * T  ^

srr<r f > f t t  i

aTT̂  VlOT
g i ’ %  %  snr^ft n s f h r t t

^  ^  5ft

« r t  JT T 'T r i f  fr

%  a p j T t ^  f  

i p n r ^ c  3T<T5ft *n 5ft«TTt %  ^

3 t T  %  5T»ft » n r f ^  %

( m e a s u r e s )  w m  f t  1 1

ip t  3 ft ' T t  ^  t ,  ^

35T t  ^  'T T  5T|lf "TR ft

1 1  ’ sfr^ft T f  ^  &  » S t f ^  I

< r * f t  ^

( b l a c k  m a r k e t )  ?r f i r w t  ^  a fr c  

^  <i>t «(> < « .**n O  ^

«f> R «r ^ f R T  ^  ^

q r ? f t  t ’ I ^  ^  ^  ^

^fcranr *rff ^  t  • ^
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artTTf]
^  t  ftr 3 m t
3T5ft!Tft jftfT ^

H SPTrT̂  ^  %
’'TRT ?nrJT TT 3??  ̂ *T ’Tĵ T’TT aft^

*r̂ »T I irnprr
aftr f  argi *nrf artr

^  ^  'iww rNft n  >?>
'«IT?T f> ir 113T>T *TR-»rfir ark ftf«r

*TR ftflT 1 1  3T^ ^
■<R?rH ^  3rr% ^ ^

^  ^  11
^  ntfT «TR JTsan ^  "Ba^

qr t  I

^■^appft i\ ^  ^  ^
^  ^  ^  ^  ^TR

% JrPTt, srr#
^=iV ^  >rf I

3T#?: fspjff #  ?JT ^  t  %
t  • »raf5izflf

% Hit % j f  ^

^  ^  >9;̂  T t t  I
«Ft 5?r ?TRr OTgrsjTift

% ?TT<!r W  JTfR; ark ar^r??
■*»?# ^  3^ m r j  $ t|t ti
^  % f^<? n̂PT ?f?r¥nT ^  
^  t
{English translation of the above 

speech)
, Shri Oraon (Bihar): Mr. Speaker, I 
belong to Chhota Nagpur in Bihar I 
am a farmer and a tiller of the soil 
niyself. Therefore I am well ex­
perienced in all agricultural matters, 
when Government fteels that supply 

<of a certain commodity is less, then it 
has to control that commodity, it has 
to seize its stocks. Owing to the 
present shortage of foodgrains Govcth- 
^ent. have to take the stocks in its 
1>ossession but in spite of this the 
control is not proving successful. I 
Would hke to tell you the reasons of 
'̂8 failure. The Government

machinery has become so weak that 
it is unable to work properly and 
that is the reason why it fails 
in everything. Therefore the Govern­
ment must mend its machinery in 
order ^o meet the terrible famine ex- 
i;ected in this country in 1951, other­
wise thousands will die of starvation. 
Therefore, I appeal to this Govern­
ment to improve its working. Then 
only the control measures can be 
successful. It is a fact that any 
article, that is given to the villages at 
the controlled rate, is not available 
to the villagers at controlled rates. 
Take the instance of sugar. Sugar is 
.sold through blackmarket in villages 
and in this waj' the people are put to 
gri^t hardships due to Government’s 
carelessness and there is no proper 
arrangement. It is for this reason 
that we repeatedly say that the 
Government must improve its 

machinery, otherwise during the 
coming famine, foodgrains will not 
reach the people in time and they will 
die of starvation. In Palabhu and 
Hazaribagh of our Chhota Nagpur, 
maize and paddy are grown. Paddy 
is grown in Ranchi also. Manbhum 
and Singhbhum grow paddy alone 
where its harvest begins from the end 
of November and lasts till December. 
In the district of Ranchi, Goda type of 
paddy and mundua are grown in suffi­
cient quantity. Urd is also grown 
there. During sixtyflve years of my 
life, I have never seen paddy being 
harvested before the ear of corn comes 
out. But we are seeing in many 
districts this year that paddy has 
dried up before the ear of the com  
camc out. People are harvesting and 
collecting this drĵ  paddy crop to use 
it as fodder for the cattle. Therefore 
the Government must manage the* 
fifTairs carefully this year to meet the 
coming dani?er of this great and 
terrible famine. I take my seat now.

Shri B. R. Bhagat (Bihar); Sir. I 
am very grateful to you for having 
Riven me an opportunity to speaks 
though at the fag end of the day. I 
am fortunate, however, in that my 
voice being last will be fresh in the 
mind of the hon. Minister and he 
will take notice of m y remarks.

It is not out of a mere desire to 
speak that I have risen but I have to 
relate a very unpleasant story and I 
hope the Food Minister will bear with 
me. I come from Bihar, where, as 
the President himself said in his 
Address, a calamity of an unprece­
dented character has visited the State.
I have nothing more to say except to 
relate certain facts.

The State of Bihar has been a defldi 
province and the Gregory Repodri
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stated that the normal deficit of that 
State IS to the extent of 3 and odd lakh 
tons. This year due to the 
lailure of the maize crop there 
has been an extra deficit of 2 
lakh tons bringing the total deficit 
to 5 lakh tons. This year the allot­
ment to the State was 60,000 tons. 
During the last session there was some 
cry and an extra allotment was made 
and the total allotment promised to 
the State was to the extent of 1»50,000 
tons. 1,16,000 tons have been pro­
mised to be supplied but I learnt only 
today that out of that 3,000 tons have 
not yet been sent to the State. This 
year the overall position in the State 
is that out of 5 lakh tons deficit we 
have got only 1,16,000 tons. A most 
calamitous situation has arisen and it 
will assume its full stature in two or 
three months. Due to unprecedented 
drought the paddy crop has failed. 
Bihar is mainly a rice-eating province. 
Out of a total cereal production in the 
State of 50 lakh tons, 34 lakh tons is 
rice production and in that it has been 
generously calculated that there is a 
deficit of 35 per cent or 18 to 22 lakh 
tons. This drought has affected no: 
only paddy but the future wheat crop 
as well to the tune of 8 lakh tons. So 
the overall deficit in 1951 (January to 
December) will be 22 lakh tons plus 8 
lakh tons. Hence the total deficit is
3 million tons, which is a very serious 
thing.
4  P.M.

Last year our imports were 3.9 
million tons. Now if Bihar alone 
is to be saved we need 3 million 
tom. of cereals. So you can realise 
the position in which my State 
is. I am sorry that in the two days* 
debate there has not been a fuller 

•or better appreciation of the grave 
food position in the State of Bihar. 
Rice is selling there at between
Rs. 40 and 50 a maund. In spite 
of the most stringent measures in the 
State we have not been able to pro­
cure much. In the last Session an 
impression was given to the country, 
both by the Members here and the 
Press outside, that Bihar has not been 
able to tighten up its food administra­
tion, and the Minister said clearly
that he is not going to give any allot- 
menj: to that State unless the food 
administration is tightened up. 
During these two months the food 
administration has been tightened up 
to an extent to which there is no 
parallel in any other State. The
Preventive Detention Act and other 
measures have been enforced. People 
have been sent to jail and other strin­
gent steps have been taken. Today 
it is appreciated all over the 
country— that Bihar has done its best, 
but even then Bihar has not been able

to procure more than 3,500 tons 
during bcptemoer and October. It 
has been proved that there is absolute­
ly no surplus in that State and we 
cannot, save the situation there merely 
through procurement.

There is only one remedy. Food 
has got to be rushed to that place if a  
famine is to be averted. If Bihar 
lies low there is no safety for this, 
country as a whole. Of an un­
precedented nature, the calamity wiil 
overtake the whole country and will 
not be conrtned to the State of Bihar 
alone. There will be no politics left 
here, and I don’t know what the situa­
tion in the whole country will be i f  
famine overtakes Bihar in its grip. 
So, my appeal to the hon. Food 
Minister is that he should appreciate 
the position fully and take immediate 
and speedy measures and rush food 
to Bihar.

Another factor that has worsened 
the situation there is that there is 
acute unemployment among the agri­
cultural labourers. Families which 
have lands below five acres constitute 
about 43 per cent of the population, 
and landless labourers constitute 2î  
per cent. Hence unemployment has 
caught in its grip well-nigh over 70 
per cent of the population. Even if 
we rush food they will not have the 
necessary purchasing power to buy it. 
So, even if food is there we cannot 
save the situation. There is a parallel 
for this in the Bengal famine. Although 
rice was available there it was not at 
strategic points or was not visible and 
therefore in spite of food grains being 
there people died of starvation and 
scarcity. So, the first requirement 
is that work mM.̂ t be found for, these 
people so that they may have pur­
chasing? DOwer. I might add that in­
North Bihar which is the wor.st affect­
ed part of the State, the condition of 
roads is very bad. Roads must be 
constructed so that these people can 
find work.

Another thing which has not been 
well-appreciated is that construction o f 
the Kosi Dam, which affects the four 
worst affected districts, must be taken 
up soon. I have learnt that after a 
recent assessment and estimate, the 
work has been divided in seven parts, 
and that the first part takes only 
Rs. 10 crores and the second stage 
also takes Rs. 10 crores. If these 
two stages are completed, I think the 
four districts which are worst affected 
will not only be saved from the annual 
visitation of floods and devastation but 
these districts may also find some 
work for the unemployed workers thus 
relieving the situation to a great ex* 
tent-
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IShri B. R. Bhagat]
In conclusion) I have only* an appeal 

tri make to the hon. Minister in parti­
cular and to the House in general 
tlint a very serious situation obtains 
i ' Bihar and we have to have a clearer 
and fuller appreciation of the facts. I 
hope my words will enter the heart of 
the hon. Food Minister and he will 
find speedy measures for meeting the 
situation.

The Minister of Food and Agricul* 
ture (Shri K« M. Munshi): I am much 
obliged to my hon. friends who parti­
cipated in the debate for the valuable
suggestions that they have made. 
Many of my hon. friends have also 
made a realistic approach to the diffi­
culties which are facing us. It is 
generally recognised—and I am glad 
that it is recognised in this House—
that since the month of June last we
have had a series of natural calamities 
against which no human effort can 
stand. It is also realised that in spite 
of all the efforts that are being made 
we have been having a terrible time 
in the last three or four months. Hon. 
Members may know the anxiety and 
the difficulties of the Government of 
India during the last three or four 
months. And I can assure you that 
during all this time all my colleagues 
from the Prime Minister downwards 
have been most anxious to deal with 
the situation which really has been 
almost beyond control. We expected 
at one time that by the first of Novem­
ber the new crop will begin to come 
in and our difficulties would be over. 
Unfortunately, on account of late rains 
in several parts of the country, the new 
crop has not begun to come even now 
And on the top of it we had this great 
calamity, most unexpected calamity, 
that not merely in Bihar but in the 
whole of the rice bowl of India includ­
ing Bihar and its surrounding parts, 
the hathia rains which were to ripen 
the kharif crop between tenth October 
and twenty-flfth October, complete^" 
failed.

My hon. friend who spoke last, spoke 
about the situation in Bihar. I know 
something about it. For years and years 
there has not been such a drought in 
Bihar at this time of the year. Two 
inches of rain, would have given bum­
per crops as were expected by the 
Bihar Government. But only 11 cents 
of rains came, in Bihar; and the result 
is that 75 per cent, of the food crops 
is wiped out in ten districts, 60 or 65 
in another four, and about 40 in the 
remaining six. It has brought difficul­
ties to the U.P.; it has brought difficul­
ties to Madhya Pradesh, to Orissa, to 
the western part of West Bengal and 
also to Vindhya Prade.sh. This is b 
cnlamity of very unusual character ani

if we are to consider the food situation 
we can only do it against the back­
ground which this unfortunate situation 
has forced upon us.

Now, my hon. friend Acharya Kri- 
palani who came, spoke and vanished, 
told us that these are normal calami­
ties. I wish he had kept himself in 
touch with the daily newspapers; but 
for four months evidently he seems to 
have been too busy to attend to the 
daily occurrences which have over­
taken almost all the States of this 
country. Let us remember this, that 
excepting the three States of P.E.P.S.U., 
Madhya Bharat and Rajasthan, there 
is not a single State which has not 
been afflicted by one or the other of 
the natural calamities which hav^ 
befallen this country, and on a rough 
calculation 6 million tons of food grains 
have been either destroyed or lost to 
the country.

This is the position with which we 
are faced. Day after day, sometimes 
hour after hour, the Centre has to 
keep itself in touch with the States, 
which sometimes have rations for two 
days, sometimes rations for one day 
and sometimes no rations at all in 
some or the other part of their area. 
Sometimes it is difficult to get even 
200 tons of foodgrains to be supplied 
to a needy State. I want the Houso 
to approach this question in a very 
realistic manner and realise that every­
thing that human effort can do or 
human resources can permit has been 
done, and that we are passincj throligh 
days of great strain.

Many things have been said about 
thN question of imports. The position 
is that we originally planned to import
l i  million tons, but from July onwards 
this figure was raised and raised fast 
enough, so that it would reach tho 
neighbourhood of 3*1 million tons by 
the end of the year. Attacks have 
been made on the Central Government 
that we are sticking fast to a pledge 
and refusing to be realistic and hence 
the calamities. Nothing of the kind. 
New contracts have boon 7-nnde. New 
foodgrains have been rushed in. Food' 
grains have been , borrowed. Every 
effort has been made to see that wo 
get as much as possible. But when a 
calamity comes within a short space of 
three or four months, no amount of 
effort can cope with it. If we had
200,000 tons of foodgrains more todav. 
there would have been not a single 
compl'unt from any part of the coun­
try. You will be .surprised to know. 
Sir, that this year—I am speaking on 
a rough calculation—on account of 
these calamities we would have con­
sumed. in addition to the strain, some­
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thing like 13 lakhs of tons of food- 
grains extra. Therefore, the charges 
that have been levelled here that on 
account of the pledge of not importing 
we have not been able to do our bit 
requires to be revised and considered 
against the background of the succes­
sive calamities.

Hon. Members asked me several 
questions about Bihar. When 1 said 
in July that there were no starvation 
deaths, in Bihar it had reference to 
another calamity altogether. There 
were heavy rains about the 15th June 
in the Kosi and a part of the crop in 
four districts was wiped out. At that 
time, the allotment of Bihar was
40,000 tons. On account of the diffi­
culty, 70,000 tons more foodgrains were 
rushed to Bihar in four months. Even 
the Bihar Government till the begin- 
ing of October was confident that the 
position was quite good and that the 
new crop was likely to be prosperous 
and that by 15th of October or the 1st 
of November they would be out of 
difficulties. Is it suggested that some­
body should have anticipated that 
between the 15th and 25th of October 
the monsoon would fail? When hon. 
Members here and people outside 
criticise Government by connecting the 
two calamities, they fail to see that 
every effort was made to meet the diffi­
culty. I still maintain that though 
some people who were on the marginal 
subsistence level may have died, on the 
whole there were no starvation deaths 
in June or July. But who would 
have known that in these ten or fifteen 
days of October this devastating 
drought would overtake Bihar? There­
fore, we must look at the whole thing 
from a proper perspective and not mix 
up issues.

It is easy in a matter like food which 
affects everybody to go about criticis­
ing Government, “You have not done 
this; you have not done that; you have 
not grown food; you have not supplied 
wAter.”  But the question is what 
about our difficulties. The only test 
should be: Has the Government.done
its best to meet the situation with' the 
resources it possesses?

Now, Sir, I would like to refer to 
one or two, what I may call, matters 
of departmental concern. My friend, 
Mr. B. Das, naturally was of the 
opinion that if all the officers and all 
the experts were discharged, the coun­
try will become completely free from 
any food scarcity. My friend, Mr. 
Naziruddin Ahmad, took exactly the 
opposite view that If all the Ministers 
••’ «5handed themselves, there would be 

lood scarcity. I leave it to them to 
«*«‘cide as to what to do, but as I do not 

 ̂ agree with both of them, I will keep 
the officers and the experts and I will

keep myself also, so long as you permit 
it.

Then, there are one or two other 
small points. Someone criticised the 
Indian Council of Agricultural .Re­
search and its scope. I do not want 
to go into details, but I want to say 
that there is no duplication. It is a 
platform on which the Directors and 
the Ministers of all the States meet 
together and forge an all-India agricul­
tural policy.

Shri B. Das (Orissa): I referred to 
the experts in the I.C.A.R. and those 
in your Ministry and said there is 
duplication,

Shri K. M. Munshi: Even there I do 
not agree, because I.C.A.R. is the one 
platform where the research experts ol 
the whole country meet together in 
order to forge a coordinated policy,— 
they not merely look at research from 
the all-India point of view but each 
research scholar brings his- own prob­
lem from the State he comes from and 
then notes are exchanged so that re­
search may be carried on at a place 
which is most convenient for it.

I am sorry that my friend, Mr. Tyagi. 
should have brought in by name an 
incident connected with one of the 
senior officers of my Ministry. I am 
sure he would agree with me that in a 
debate in Parliament, if there is any 
attack against the Ministry, I am the 
man who should be attacked.

Shri Tyagi (Uttar Pradosh): On a 
point of personal explanation I only 
narrated that a party had seen such 
and such Secretary with an offer and 
it was rejected. It was neither an 
aspersion on the officer nor nny criti­
cism. I only mentioned the fact that 
a party saw on such and such a date, 
such and such a Secretary and the hon. 
Minister Mr. Munshi. In this manner, 
I referred to the names. I think it was 
a most innocent reference to the 
names.

Shri K. M. Munshi: I am glad that 
Mr. Tyagi has made amends.

Shri Tyagi: There are no amends. 
My speech may be seen. I have not 
made any amends. You need make 
amends, not I.

Shri K. M. Munshi: I heard his 
speech and I have also read his speech 
carefully. He said that the officer who 
was guilty in this matter should be 
punished.

Shri Tyagi: There I did not name 
anybody. It is another sentence where 
I said that if there is any officer found 
guilty for having put the nation to a 
loss of Rs. 1 crore and 31 lakhs, that 
officer must be dismissed. The matter 
must be enquired into and if anybody
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[Shri Tyagi]
is found guilty, that man must be dis­
missed. I did not name the oflBcer. I 
do not know who is responsible.

Shri K. M. Munshi: I am very sorry; 
my friend did mention Mr. Mone by 
name.

Shri Tyaffl: No, no.
Shri K. M. Munshi: He referred to 

this incident and mentioned his name.
Shri Tyairi: No, no. You are wrong.
Some Hon. Members: No name was 

mentioned.
An Hon. Member: Anyway, we have 

known the name now.
Shri Tyaifi: I have been in the 

Parliament for a longer period than 
Mr. Munshi.

Shri K. M. Munshi: I am not likely 
to be shouted down. I have read his 
speech and he has mentioned the 
name.

Shri Tyaffi: I challenge the varacity 
of the hon. Minister’s statement. Let 
him see the speech made on the floor 
of this House.

Mr. Deputy-Speaker: I cannot con­
duct the proceedings in this House if 
hon. Members would not resume their 
seats when I get up, nor is it possible 
or proper for the hon. Minister and 
the* hon. Member to speak simultane­
ously. There ouffht to be some deco­
rum observed on the floor of the Houpe. 
I never knew that such things would 
happen in this House. What I sumbit 
to the House is that one at a time 
may speak. Now that Mr. Tyagi has 
explained his position and stated that 
he did not mean anything, I think the 
hon. Minister need not pursue this 
matter.

Shri R. K. Chaudhuri (Assam): What 
about the name?

Mr. Deputy-Speaker: Leave alone
the name.

Shri K, M. Munshi: The incident was 
mentioned by my hon. friend and I 
am quite willing to satisfy him that 
there was no such beneficial offer. In 
the months of April and May nobody 
ever knew that the Korean war would 
come.

Shri Tyagi: Another information.
One of the officers whom I had namec} 
in my speech saw me this morning 
and confessed to me that there was an 
offer b!)t it was rejected because the 
Ministry thought that it was not the 
time to Durchase and they felt that 
it would be had cheaper later on.

Shri K. M, Munshi: If you want me 
to treat the incident as closed I will 
bow to your ruling. But all that I 
said was that there was no question 
of any loss, because in April-May no­
body ever dreamt that North Korea 
would invade South Korea in July. 
Had anybody known it, certainly the 
transaction would have been clinched. 
At the same time the transaction it­
self was not of a tempting or cheap 
character; nor was the offer from a 
very reliable party.

Shri Tyagi: May I quote the bank 
authority; I have got a true copy of 
the cablegram.

Mr. Deputy-Speaker: I am afraid I 
cannot allow any further discussion on 
this subject. The hon. Member has 
already brought it out in his speech 
and the hon. Minister is, to the best 
of what he knows, replying. Let there 
be no separate discussion.

Shri Hussain Imam (Bihar); Sir, may 
I suggest that a small committee of this 
House be appointed to enquire into 
this question?

Mr. Deputy-Speaker: It is left to the 
hon. Minister to accept or reject that 
suggestion.

Shri K. M. Munshi: I am not prepared 
to acccpt the suggestion of appointment 
of any committee.

Shri Tyagi: I claim an enquiry. I 
feel that there has been something 
hanky-panky with the result that the 
nation has been put to a loss of 
Rs. 1,33,00,000. This cannot go un­
noticed. I want an enquiry into the 
matter.

The Prime Minister (Shri Jfawaharlal 
Nehru): Sir, may I intervene for a 
minute? However important the sub­
ject in dispute might be, I do submit 
that the lack of decorum does not 
suit any hon. Member or this House. 
It is not necessary, to make oneself 
understood,, to shout at the top of 
one’s voice. There are loudspeakers 
and microphones and even a low voice 
is carried. Emotion does not make an 
argument stronger. * If a point has 
been made— I do not know much about 
it—let it be considered, not by shout­
ing, but quietly. For the moment the 
Food Minister is replying and I do 
submit that it is improper to interrupt 
him all the time.

Shri Tyari: I hope everybody will 
follow the Prime Minister’s advice.

Mr. Deputy-Speaker: It is not proper 
on the part of the hon. Member to 
Intervene like that. The hon. Mem­
ber has been here sufficiently long and
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he knows that there are other ways of 
ventilating his grievances or correcting 
any statement made by the hon. Min­
ister.

I find from the proceedings of yester­
day which is placed in the lobby of 
the House, that the hon. Member Mr. 
Tyagi said: “My information is that
a party in April last, offered to the 
hon. Minister and his Secretary—his 
name is Mr. N. T. Mone-^to supply 
Bugar/' This is the report of the 
official reporter and it is no use speak­
ing across the table or contradicting 
statements. Whatever might be the 
impression of the hon. Member, it 
seems to be wrong in the face of this 
report which I have read out. The 
hon. Minister may now proceed.

Shri Tyagi: I own those remarks 
which I never contradicted. But I 
did not make any statement which 
the hon. Minister attributes to me. I 
heard the hon. Minister say..................

Mr. Deputy-Speaker: I am not going 
to allow any further discussion on this 
subjcct. The matter may be treated 
as closed now.

Shri K. M. Mutishi: The other matter, 
which was referred to by my hon. 
friend Mr. Sidhva, was fertilisers. 
Well, that has been engaging my atten­
tion, I can assure him, from the time 
that I took otHce. The Director of 
Fertilisers in my Department, who was 
in charge, has been dismissed. It is 
being investigated whether more 
fertilisers than were actually necessary 
were ordered last year and what was 
the loss suffered by Government on 
account of it. It is also being investigat­
ed whether order for this quantity 
fertiliser was placed without the neces­
sary sanction from the Finance Min­
istry. Investigations are also being 
made about the person with whom the 
valuable fertilisers were stocked. I can 
only say that I am extremely unhappy 
about the whole episode and when the 
Investigations are over, if necessary, I 
shall place it before the House,

Shri Sidhva: What about the godown 
keeper?

Shri K. M. Munshi: He is the person 
with whom a contract was made for 
storing fertilisers and which contract I 
find is not in writing. As I said, 
the whole matter is under investiga­
tion and for the moment my friend 
will hold hi.s soul in patience. When 
ihe investigations are over I shall be 
preuared to place the whole matter 
before the House. I am very unhappy 
about it—that is all I can say.

The next question. Sir, is with regard 
to susar and the sugar policy. The

position is this. When we settled this 
policy there were two factors which 
nad 10 be taken into account. The 
iirst was that the gur prices were so 
high—Rs. 35 to 40 a maund—as would 
not attract sugarcane in the factories 
for the manufacture of sugar. Second­
ly, there was so much burden upon 
the sugar factories that they were 
finding it uneconomic to manufacture 
sugar under the conditions then exist­
ing. If we had continued with that 
state of alfairs, instead of nine and a 
hall lakh or 9-8 lakh tons which were 
manufactured last year, perhaps 6 
lakhs would not have even been 
manufactured. That would have meant 
that we would have to import about 
Rs. 50 crores worth of sugar from 
foreign countries, which apart from the 
foreign exchanges was not even avail­
able; and the gur prices would have 
gone on soaring higher and higher. 
Therefore, there were only two alterna­
tives left: either to decontrol sugar 
or adopt the policy we did. It is very 
easy to talk about decontrol of sugar. 
But if we had decontrolled sugar, sjgar 
which was being sold at Rs. 34 per 
mauiiu m retail would have gone up to 
Rs. 50 or 60. Along with it gur prices 
also would have moved up and both 
gur and sugar would not have been 
eas ly accessible to any section of the 
community except the very rich. Now, 
that could not be thought of for a 
moment. The only thing that could 
be done was, first to take steps to see 
that sugar cane was diverted to factories 
in the sugar cane areas. Now kohlus 
were directed to be licensed in . the 
zonal areas, in order that sugar cane 
produced in that area could be divert­
ed. If we do not produce 10 to 11 
lakh maunds of sugar next year and 
we were not in a position to import 
foreign sugar we would have had to 
cut down the already meagre rations. 
Therefore, the only alternative left was 
the licensing of kohlus.

The other thing was to bring down 
the price of gur. An enquiry has 
shown that the manufacturing cost of 
gur all over the country is somewhere 
l)etween Re. 1 to Rs. 1-3 a maund, 
which means Rs. 10 to 13 per maund 
of gur. As against this gur manu­
facturers were getting Rs. 35 to 40 a 
maund,—either the gur manufacturers 
or the middlemen. We cannot allow 
the price of gur to soar to about three 
times its cost. The gur prices there­
fore had to be brought down to Rs. 18 
which leaves a margin of profit of Rs.
4 to 5 per maund of qur. which is nc*t 
a small margin. Therefore what has 
been done is the soundest thing that 
could possibly be done under the 
circumstances. If it is the desire of 
the country as represented by this



253 Motion on Address 17 NOVEMBER 1950 by the President 264

[Shri K. M. Munshi]
House that we should have decontrolled 
sugar and gur completely it. should 
remember that it is the urban areas 
which attach great importance to sugar 
and they will be without it. There 
will be an uproar from one end of the 
country to the other, and people will 
come and abuse the Government for 
perpetrating a sugar muddle as sugar 
would have vanisned from the market. 
Either you want sugar or you do not 
want it. If you want that the coun­
try’s economy should depend on gur, 
say so. (Interruption). Even then I 
tell you you will have to coiiirol gar 
because there is a great demand for 
gur today. Tea drinking has added on 
to the demand for sugar and gur, 
illicit distillation has added a consider­
able strain on the demand for gur. 
And if you must have all the luxury of 
prohibition, plus tea drinking, plus 
more sugar, plus more sweets, plus 
sweeter Diwalis, you must be pre* 
pared to control the production 
and distribution of gur. I can­
not really understand—I really 
fail to understand—that there should 
be such a noise in this country over 
his sugar scarcity; newspaper after 
newspaper complain about the lack of 
sugar, not about the lack of jowar or 
bajri, that is subsidiary; sugar takes 
predominance. I found in England, 
where sugar was much scarcer than 
now, that the majority of people have 
given up sugar altogether for their 
tea; and even what you get is next to 
nothing. 'But I am yet to see anyone 
in this country who does not add more 
than two spoonfuls of sugar for h is . 
tea—unless he is a diabetic patient! If 
we ax*e passing through difficulties and 
I do not want to mince matters—we 
are passing through very grave diffi­
culties—as the President was pleased 
to say, we must be prepared to face 
privations and be prepared for a little 
less sugar here or a little less gur 
there.

Complaints ^ere made on behalf of 
the gur manufacturers about the licen­
sing of kolhus. The country must make 
up its mind. If control is to come it 
must come effectively. I know there is 
great uproar about the licensing of 
holhrcs. I know that enforcement in 
sr)me places is not as strict as before. 
But remember this that you cannot 
complain against controls by saying it 
is lax and at the same time say 
“give us sugar, give us gur*' and 
weaken the controls by criticism 
of the methods that are adopted. 
If we decide, as we have decided, 
on controlled economy, we must . be 
prepared to enforce it at all costs 
And cheerfully bear all the hard­
ships. That is the only way. This

kind of criticism, I am afraid, only 
weakens the country in its resolve to 
pass through the difficulties facing it. 
1 therefore appeal to the Members of 
the House that we must examine not 
only the sugar policy but the other 
policy in all its perspective. We are 
in difficult days. We are doing the 
best we can; at that time we should 
make a stern determination, a grim 
determination, to face all privations 
and not to go on complaining in any 
way we could think of.

The next thing that was dealt with 
was the question of decontrol. I regret 
that again and again Members have 
said something in lavour of it. With 
regard to that the situation of gram 
was refered to particularly by my hon. 
inend Mr. Satish Chandra who stood 
for tlie woes of gramless Uttar Pradesh. 
With regard to gram, P.EP.S.U., Pun­
jab, U. P., C. P. and Rajasthan were 
the only surplus Provinces; the rest of 
the country was deflcit. Whereas the 
(control price of gram* in the Northern 
areas was Rs. 9 to 11, in other parts 
of the country it went up to Rs, 35 
and even to Rs. 60. In Madras the 
price was Rs. 60 and in Bombay Rs. 35. 
It was not merely a matter of human 
consumption but horses were denied 
the gram, and they cannot be made 
to eat milo or joioar. For two or three 
months I approached the Ministers of 
the surplus Provinces again and again 
and begged of them to give me some 
little quantity which I could make 
available for the horses in the rest 
of the country I received no response. 
Is it suggested that in this country 
which we claim to be one, four Pro­
vinces should have gram at Rs. 9 and 
10 and the other Provinces should 
have it at Rs. J5, 40, 50 or 60?

An Hon. Member: Make the move­
ment of gram free.

Shri K. M. Munshi: That is what was 
done. It was not a few tongawallahs 
which made Government take the 
decision. "After due consideration the 
decision was taken. And what is the 
position today? Today in non-produc­
ing Provinces the price, even the black 
market price, goes round the control 
price of Rs. 16 .i.e., 17, 19. In (he 
producing Provinces gram is available 
tj day at a little higher than (he cont­
rol price. And the price is higher not 
because there is great scarcity of it 
but because the administration of 
those Provinces have not taken the 
trouble to enforce the control price. I 
^ive you one single instance. The 
price of gur went up to about Rs. 35; 
when the Government of U. P. 
immediately put two merchants in jail. 
The Hapur price came down to Rs.
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17-8-0, eight annas less than the control 
price. If you want control and if you 
have got a control price the Government 
must at any risk and at the cost of 
unpopularity enforce the control price 
of that commodity.

Shri Tyag:i: Is it not on account of 
your stopping export from Hapur?

Shri K. M. Munshi: Today there is 
no ban on the movement of g\̂ r. It 
is said in the papers that there is a 
ban; but the ban is still to be placed. 
Up to this moment there is no ban. 
The arrest of the two merchants 
brought down the price next day from 
Rs. 32 to Rs. 18. This House has en­
dorsed the policy again and again that 
we must take stringent action against 
those who defy control prices. If 
that policy is scrupulously followed by 
all the Governments in the country 
the prices will not rise.

Shri Ghule (Madhya Bharat): What 
was the necessity of controlling the 
price of gram? The movements could 
have been freed.

Shri K. M. Munshi: If movements 
had been free and the price was noi 
controlled, prices all over the country 
would have gone up to Rs. 30 or 35. 
Is it your desire that the price of gram 
should rise so absurdly?

Shri Ghule: Gram is not available at 
the control price even today.

Shri K. M. Munshi: It is not correct, 
because the black market availability 
is the surest test of the supply. And 
today in any part of the country for 
Rs. 17, 18 or 19 one can get gram. 
{Interruption).

Mr. Deputy-Speaker: The hon.
Minister does not give way.

Shri Tyagi: Why was dhal not 
controlled?

Mr. Deputy Speaker: The hon Minis­
ter is trying to explain in reply to 
what all has been said from this side 
and by others. There is no use putting 
cross-qucstions.

Shri Satish Chandra: The hon.
Minister is referring to me. My com­
plaint was about the relaxation of 
control on movement and distribution 
of gram, and not about price control.

Shri K. M. Munshi: There was no 
control over gram at any stage  ̂ Tjiere 
was control of movement imposed by 
the surplus States as against the defi­
cit States. What was removed was 
not control; there was no control at 
all. What was removed was only the 
Ban on movement imposed by the 
surplus provinces for their own pur­
poses in order that the deficit 
provinces may have an equality of 
opportunity so far as gram is con­
cerned.

Mr. Deputy-Speaker: The hon. Minis­
take serious notice of Members who 
are breaking the discipline from time 
to time. If there is any personal 
reference to any hon. Member and if 
there is a personal explanation which 
he has to make with reference to a 
statement made earlier, then he will 
have an opportunity; otherwise no 
questions and cross questions will be 
allowed.

Shri K. M. Munshi: The same con­
troversy has been raised in the course 
of, de-control versus control. I thought 
we had made up our mind to have 
controlled economy. For the moment 
there is no escape from controlled 
economy and if that is so, I cannot 
understand why we should again and 
again go back to the same thing. We 
have talked about frustration. We have 
been told that we do not approach the 
question in a proper way. Look at 
the position as it stands. How many 
contradictory matters do you want. 
I found from the debate that Members 
do not want control and yet, at the 
same time, they want the cost of living 
to be lowered. They suffer black- 
market; they do not want to be strin­
gent in action; at the same time they 
want to protest against the black- 
marketeers in this House. Then, Sir, 
we are told to take stringent steps to 
save food. We will not kill monkeys. 
In two States people would not even 
report the fact that locusts have 
arrived in the fields lest the Govern­
ment authorities may come and kill 
the locusts? And you say that you 
should save food.

An Hon, Meml>er: What are the
States, Sir?

Shri K. M. Munshi: The States are 
Saurashtra and Cutch. You must 
make up your mind whether you want 
to feed yourself or you want to feed 
the animal kinijdom. If the latter is your 
wish, do not ask Government to give 
you food. Our people talk as if in 5 
or 10 years the Government can 
change the agriculturists’ lethargy, the 
law of inheritance; stop fragmenta­
tion, introduce collective farming. All 
this talk, I submit, is entirely unreal­
istic. We are facing great difficulties; 
we are in the days of scarcity. Our 
natural supply markets of Burma and 
Pakistan are now foreign countries. 
Our financial resources are limited. 
Under these conditions what can we 
do to ease the situation as much as 
possible? That is the real problem 
and any other problem, I submit, is 
really irrelevant; not only that but 
the consideration of any other problem 
will confound the real issue before us.

Again and again we have been dis­
cussing the evils of control. Why. 
It is common ground—nobody disputes 
it—that controls by their very nature 
may lead to black-marketing; that they
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l«a<J to providing bad quality here or 
there; that they mean inefficiency 
sometimes, maladjustment of supplies; 
but these things are inevitable. I 
want you to realize that no Govern­
ment of a vast country like this operat­
ing through so many agencies can en­
force a perfect system of control, pro­
curement and rationing and at the 
same time, within the limited means 
of foreign exchange, import all the 
food we want. It is all very well to 
talk about a theoretical pattern of 
controi. Wo should however try to 
meet the difficulties as best as we 
could; their cure is not with Govern­
ment but with the leaders of public 
opinion in this country. How far 
during the last few months, have 
they supported Government policy? 
In several States I have found—I do 
not want to mention names—leaders 
of public opinion, supporting the party 
in power, day in and day out through 
newspapers and on public platforms 
opposing their own State Governments 
and criticising policy and attributing 
to them all kinds of motives. How 
cpn 3 Government under these cir­
cumstances succeed in achieving the 
desired result? The remedy lies in 
your hands. Why is it that there has 
not been a response to Government 
appeals? I have been in touch with 
the Madras Ministers, at one time at 
least once in two days on an average; 
they have struggled for the last three 
months through most difficult times; 
and yet no public man has ever got 
on a platform or written in a news­
paper saying that it is doing a heroic 
job; that it should be given every 
support. I should like to know the 
npme of the person who did so.

An Hon. Member: Why is it so?
Shri K. M. Munshi: Because we are 

in a frustrated mood; we refuse to 
realize tlie difficulty; we want to criti­
cize, and we are thinking of winning 
the elections one year hence. That is 
our idea.

Shri Ramalingam Chettiar: Does the 
hon. Minister know that wo are all 
advising the Government to change 
their policy and they would not.

Shri K. M. Munshi: If the Govern­
ment did not change a policy, it is no 
business of my learned friend as a 
Mombcir of the Party which supports it 
to criticize the Government.

Shri Ramallngam Chettiar: He can­
not expect us to agree with the Gov­

. emment when they are pursuing a 
policy which we do not approve of.

Shri K. M. Munshi: You may not
approve our policy. It is the duty of

those people who have put that Gov­
ernment m power not to go and criti­
cize the Government and then weaken 
it. That is at least due from a 
Congress man to a Congress Govern­
ment.

Shri J. R, Kapoor (Uttar Pradesh): 
Must not Government be responsive 
to public opinion?

Shri K. M. Munshi: Government is 
responsible to public opinion but those 
who are responsible for keeping the 
Government in power are equally res­
ponsible for supporting the policy with 
all that they are worth.

The question about imports have 
been referred to. I have already 
pointed out that in view of the extra­
ordinary circumstances the limit on 
inipurts has been relaxed. This year 
we are likely to import something in 
the neighbourhood of 3 million tons: 
and so long as the present situation 
lasts and we are not able to bring up 
the food economy of the country to 
normal, Government will have no hesi­
tation in importing as much foreign 
grain as their financial means permit; 
beyond that, nothing is possible. Some 
of the Members said that we must 
import at any cost, under all circum­
stances, everything that the country 
wants, but I am afraid there is the 
iron bar of Finance; within it, I am 
sure Government will have no hesita­
tion in importing food-grains to tide 
over the present crisis.

Shri Hussain Imam: Did the hon. 
Minister refer to calendar year or the 
financial year?

Shri K. M. Munshi; Both. You must 
realize that there is not enough rice 
in the world, food-grains are not easily 
available, and foreign exchange is not 
easily available too. Within those 
limits, Government will do everything. 
Then I come to the question of Bihar. 
I fully realize that it is a very serious 
question. As I pointed out, something 
like 28 lakh tons of foodgrains have 
been lost or destroyed during the last 
fortnight of October. It is a very 
serious situation, not only affecting 
Bihar, but also the surrounding parts 
of 4he country. My friend Acharya 
Kriplani criticised m<? for not making 
a statement in Bihar; that I would 
consult the Prime Minister and my 
other colleagues before making any 
statement. I did it advisedly. It was 
not, a situation which I alone can deal 
with. I cannot deal with a situation 
which requires the fullest concur­
rence of the Government as a whole. 
It was my duty to apprise the Prime 
Minister and my other colleagues, of 
the situation. The Bihar situation is 
not an ordinary situation. It is a most
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extraordinary situation when you will 
have to look after something like oije 
and a half crores of people for nine 
months. It involves a tremendous res­
ponsibility. It will involve a very 
heavy financial burden. He would be 
a foolish Minister indeed who in a 
situation of this gravity, without con­
sulting his colleagues, would take upon 
himself the responsibility of saying 
that he will do this, that and the other 
thing.

I am free to tell you what Govern­
ment propose to do now. I have had 
full consultation with the Gk>vemment 
of Bihar, when I was there. I have 
had consultation with my Prime Minis­
ter and my other colleagues. I can 
assure you that neither Government 

•will leave any stone unturned to see 
that every kind of relief is given to 
Bihar. Imports in a measure sufficient 
to go round have been provided for. 
A scheme for the relief of the landless 
poor, is being studied; and whatever 
is needed would be forthcoming bet­
ween the Centre and the Government 
of Bihar.

Shri Syamnandan Sahaya (Bihar); 
By way of funds?

Shrl K. M. Munshi: Of course, by 
way of funds. What else could IJt be? 
At the same time, an organisation for 
the efficient administration of relief is 
also being examined and will soon be 
put into action. Let us not precipitate 
a crisis before it comes. The situation 
up to January will not be so difficult. 
Difficulties will begin from February 
and March. By that time, the whole 
machinery of Government, I think, will 
be in proper order and will be set in 
motion. I propose to go there niyself 
to see that the machinery is set up. I 
hope that will satisfy the Members of 
this House. Everything that could be 
done will be done in order to see that 
Bihar and surrounding parts do not 
suffer.

Questions were asked about Grow 
More Food.

Shri Sidhva: And statistics also.
Shrl K. M. Mufisbi: And statistics. 

With my hon. friend Mr. bidhva statis­
tics is a kind of nightmar^.

Shri Sidhva: You have admitted that 
your statistics are wrong.

Shrl IL M. Munshi: I agreed with him 
that the statistics are hypothetical. 
That does not mean that there is 
enough food in the country. If that 
assumption were correct. State Minister 
'vovild not havo been driven to ask 
for 500 tons of foodgralns from the 
Centre to supply to the ration shops. 
Therefore* his iogic is not correct; it 
is lame by the other leg.

Now, Sir, the position is this. I 
only apply the commonsense point of 
view. During the last two years, from 
the 1st April, 1949 to 31st March, 1951, 
— t̂his year and last year—we would 
have put into the soil many things. 
The number of wells sunk would be 
178,000; there would have been 42,000 
minor irrigation works; 39,000 water 
lifting appliances, 1,300 tanks. The 
extent of lands reclaimed, brought 
under mechanical cultivation or im­
proved would be 22,57,000 acres;
4,12,000 tons of fertilisers would have 
been put into the soil and also 2,36,000 
tons of oil-cakes. 1,467,000 tons o f ' 
manure and compost and other things 
would have been utilised. A part of 
this may not have been used for Grow 
More Food. Part of the money spent 
may have been wasted. But, it could 
not be suggested that all this went to 
waste and was not used in Grow More 
Food. At the same time, I want to 
apply another test. In the year 1949, 
a normal year, we consumed some­
thing like three million tons of foreign 
food grains. This year, eliminating 
the extra demand due to these calami­
ties, we required only about 15 to 17 
lakhs. Therefore, there has been an 
increase of 13 to 15 lakhs as against 
the scheduled increase which was 17 
lakhs. In the very nature of things, 
you can never be mathematically accu­
rate about it. Nor could procurement 
or diminishing of imports be a proper 
test, because that is entirely a different 
calculation. But there is no doubt 
that the efforts that are being made 
have gone to the extent of enriching 
our soil. Above everything else, it has 
awakened the Governments of the 
States as well as the rural classes to 
the advantage of making a greater 
effort for growing more food. That 
itself is a gain which should be taken 
into consideration when people talk 
light-heartedly about Grow More Food.

Then, a question was asked about 
the integrated programme of cotton 
and jut-\ So far as that is concerned, 
the position is very simple. In 1950-51 
we wanted an increase of 17 lakh tons 
of foodgrains. and in 1951-52, an in­
crease of 23 lakhs of foodgrains. We 
must remember why the date was 
shifted from 31st December 1951 to 
31st March 1952. When people talk of 
.?lst December, they include the rabi 
crop os well. The rabi crop of 1051 
would not come in December; it would 
come in March. Therefore, the latest 
date of 31st of March 1952 is mention­
ed to make the oeriod inclusive of the 
rabi season in 1951. That was why 
this change of date had to be made. 
There is no «oing back on it. We hooe 
to produce, if oroper finances are forth­
coming and if any extraordinary diffi­
culty does not come in the way, 23 
additional lakhs of foodgrains to be
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produced by 3Ut March, 1952. At the 
time, the arrangements that are being 
made go to show that we would have 
reached a 100 per cent, target in our 
cotton requirements. Our annual re­
quirement of cotton is 40 lakhs of 
bales: we hope to produce that by 31st 
March. Similarly, our annual require­
ment of jute is 72 lakhs of bales; out 
ot ^is, we hope to produce 61 lakhs, 
not necessarily by entrenching ^pon 
the acreage under foodgrauis. No 
doubt, a part of that acreage will have 
to be diverted. But, the net result of 
this programme will be that by the 
31st of March 1952, we would have 
fulfilled the target of G.M.F. which 
was calculated by Lord Boyd Orr; built 
up a reserve of one million tons of 
foodgrains; achieved self'Sufficiency in 
cotton and sugar; and achieved 82 
per cent, self-sufficiency in jute. 
Rationing would only be necessary for 
the industrial areas with their demand 
of about 20 lakh tons of cereals, the 
rest of the country being comparatively 
free area and the demand of about 20 
lakh tons will be met from the surplus 
States and the intensive cultivation 
areas.

By reason of this additional increase 
in output of cotton and jute, we would 
have earned something in the neigh­
bourhood of 107 crores of rupees per 
year. This is the integrated programme 
which has been put forward. If time 
were not limited, I would give other 
figures. I am quite willing to make a 
statement about it any day the House 
wants. This is the programme to 
which we have pledged ourselves.

I ask the House to consider this. Is 
it necessary that we should every time 
attack the self-sufficiency programme? 
Why should we be such men lacking 
in faith that we cannot do even this 
little bit of thing. My friend Acharya 
Kripalani and several other hon. 
friends spoke about the self-sufficiency 
programme as if it was a sin. They 
('riticised the Price Minister l jr 
having laid down the target of self­
sufficiency. They mock of it. One 
thing, however, I want the House to 
consider, and I want them to be very 
clear about that. After 'Quit India\ 
the biggest thing that this country has 
undertaken is to see that it becomes 
self-sufficient by 31st March. 1952. 
Imports have to be stopped by Slit 
March 1952, the target date, except 
for meeting any ^rave calamity, such 
as widespread failure of crops; for 
replacement due to diversion of crops 
in national interests; and for building 
up of a central reserve. If you go back 
upon the undertaking, I tell you. as a 
nation, you will never have any confi- 
dejcice in yourself and no foreign nation 
will have any confidence in you. 1

say there is no going back, even if you 
want to. Newspaper after newspaper, 
congressman aftiur congressman, public 
man after public man, has said that 
this self-sufficiency progranmie is going 
to be a failure; that it is merely a false 
promise; and that it is a pledge which 
we are not going to keep. It has crept 
Into even the ranks of high officers, 
and even of some Ministers in the 
States. I tell you, if the whole country 
makes this effort, we can achieve it. 
I am sure about it. We know the 
difficulties; the difficulties are there. 
But if we cannot grow 23 lakh tons ol 
foodgrains in one year’s time, if we 
cannot bend all our resources, I tell 
you, all our talk of Ram Rajya, about 
R ^  our being a heroic nation 
 ̂ is absolutely non-sense. There­

fore, I submit, this should be the 
last time that we hear at least
in this House, this talk of going
back on this self-sufficiency pro­
gramme. Let us put our shoulders, 
all of us, to the wheel, every section 
of the House, and let us go to the 
people and tell them we arc going to 
do it It is our faith that will produce 
the result. To the man who lacks faith
there is neither Heaven here nor
Heaven in the other world. It is for 
us to produce that element of faith 
that will transmute our energy into 
self-sufficiency.

Sardar B. S. Man: How about work 
as opposed to faith?

Shri K. M. Mimshi: Evidently the 
question itself shows that the hon. 
Member is lacking in faith; if he had 
that much of faith he would not have 
put the question. There is no revision 
of the programme so far as I am 
concerned; any revision would, to my 
mind, be a betrayal. It is only a ques­
tion of bending of all the energies 
which the Centre and States possess to 
the accomplishment of our National 
objective. I know the difficulties in 
the way of our attaining the objective. 
Money is scarce; trained men scarcer. 
States have no faith and they look to 
the Centre. Change-over from tradi­
tional grooves is difficult, and the 
policy of price control kills the will to 
work. But all these difficulties we 
have to conquer; and conquer we shall.

Mr. I>eputy-Speaker: Before proceed­
ing to put the amendments to the
House I would like to make an an­
nouncement to the House. Much has
been expressed with respect to the
question that was raised by Mr. Tyagi 
and the answer ?iven by the hon. 
Minister. The hon. Prime Minister has 
just informed me that I should an­
nounce to the House that he is willing 
to go into this matter, and not only 
this matter but all other matters which
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may be brought to his notice, if he 
is only informed in advance.

Now I will put the amendments. 
There are four of them.

Mr. Dewly-Speaker. The question 
is:

That at the end of the motion the 
following be added:

“but regret the inability of the 
Government to solve the food 
problem.”

The motion was negatived.
Shri NailniddiB Ahnad (West

Bengal): Sir, on a point of order. A 
large number of Members spoke in 
support of my amendment. Can they 
now go back on their words?

Mr. Depaty-Speaker: Their S3mfipa- 
thies are with the bon. Member, but 
evidently their votes are against him.

Now, I put the amendment standing 
in the name of Prof. Shah. ,The 
question is:

That at the end of the motion the 
following be added:

“but regret that the continued 
insistence on the aim of national 
self-sufficiency In the matter of 
the country's food supply, to be 
attained by March. 1952, regard­
less of the prevailing conditions 
affecting food production and its 
distribution in the country, as also 
of the extraordinary natural cala* 
mities recently afflicting largo 
areas of the land which intensify 
those adverse forces, is calculated 
to create a misleading and danger­
ous sense of security liable to

result in proporttoiMrte disappoint­
ment and demoralisatioa.*’

The motion was negatived.
Mr. Deputy.Sp^er: Then I come to 

Shri Syamanandan Sahaya’s amend­
ment.

Shri Syanutaadan SahayA: I beg
leave of the House to withdraw my 
amendment

^he amendment was, by leave, 
withdrawn

Mr. Deputy-Speaker: Then there is 
the amendment of' Sardar Man.

Sardar B. S. Man: 1 beg leave of the
House to withdraw It.

The amendment was, b / leave, 
withdrawn 

Mr. Deputy-Speaker: Then I put the 
motion to the House.

Shri Naziruddiii Ahmad: Sir, there 
is one point in this connection. We 
have not yet discussed External 
Affairs, and so can we accept the pro* 
DQsal, 1 mean the motion, subject 
to further discussion of that?

Mr. Depoty-Speaker: No he need 
not add any such rider. It is undex̂  
stood that there will be a separate date 
for that subject

The question is:
“That the Members of Parlia­

ment assembled in this Session are 
deeply grateful to the President 
for the address which he has been 
pleased to deliver to the House.'*

The motion was adopted.
The House then adjourned till a 

Qvarter to Eleven of the Clock on 
tAonda j  the 20th November, 1950.




